CONTINUED FROM PART-1

(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941031272 A
(19) INDIA
(22) Date of filing of Application :02/08/2019 (43) Publication Date : 16/04/2021

(54) Title of the invention : AN IMPROVED DESIGN OF A RADIALALE MAGNETIC CHUCK

) [(71)Name of Applicant :
i_l|30213|3000010237105040000( 1)M/s EAST COAST MAGNETS PRIVATE LIMITED
(51) International classification F02F0007000000 h.A?]drless oé.Appl"Cam 844/ 1b’66'DA' Phaé‘leShap“r Nggar’
HO1L0023373000 C I|nt al, Jeed!met a, Hyderaba8l00055, Telangana, India.
HO1R004320000C Tez)al\';l‘?aé‘:. 'Eu'n"’}'ar Sarda
(31) Priority Document No :NA 3)Mr:s Ianra Sarda
(32) Priority Date ‘NA (72)Narﬁe of Inventor -
(33) Name of priority country ‘NA 1)Mr. Raj Kumar Sa.rda
(86) International Apptation No :PCT// 2)Mr;s InJ dra Sarda
Filing Date :01/01/1900 3)Mr bhiru' Sarda
(87) International Publication No :NA 4)Mr. Amit JSarda
(61) Patent of Addition to Application Numt:NA T
Filing Date ‘NA 5)Mr. Vijay Sarda
(62) Divisional to Application Number ‘NA 6)Mrs. Jayshree Sarda
Filing Date ‘NA 7)Mrs. Shw_eta Sarda
‘ 8)Mrs. Monica Sarda
(57) Abstract :

7. ABSTRACT The present invention pertains toimproved radial magnetic chuck (100) design having greater holding powel
wherein the radial chuck (100) comprises top (102) and bottom plates (108) with hollow area (116) at their centers rpaualtel
relationship and separated by layers of vaimagnetic frames (106), a plurality of magnetizable sections (103) separated by
of nonmagnetizable material (105) in said top (1002) and bottom plates (108) being oriented in uniform parallel relationgieif
ring (104) made of namagnetiable material (105) mounted between the said top (102) and bottom (108) plates, a plurality ¢
magnets (106) stacked one above another in different layers, a magnetizing means to initiate/power ON the radial cintla (1
handle (114) to operate theadial chuck (100) while equipping work pieces. The homogenous magnetic field which is equally
powerful is produced on the top plate with capability of power adjustment through the handle (114).
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(12) PATENT APRICATION PUBLICATION (21) Application N0.201941031273 A
(19) INDIA
(22) Date of filing of Application :02/08/2019 (43) Publication Date : 16/04/2021

(54) Title of the invention : AN IMPROVED DESIGN OF A MAGNETIC BAR WITH A PERMANENT MAGNET FOR
HOLDING CHISELS

(71)Name of Applicant :

goollgggggggggg 1)M/s EAST COAST MAGNETS PRIVATE LIMITED
(51) International classification F16K003108000¢| ., Address of Applicant :44/1/6, DA, Phage Shapur Nagar,

Chinthal, Jeedimetla, Hyderaba800055, Telangana, India

B03C000103300( Telangana India
A63H003304000¢ 2)Mr. Raj Kumar Sarda
(31) Priority Document No ‘NA 3)Mr:s Indra Sarda
(32) Priority Date ‘NA (72)Narﬁe of Inventor -
(33) Name of priority country ‘NA 1)Mr. Raj Kumar Sa}da
(86) International Application &l PCT/ 2)Mr;5 Ianra Sarda
Filing Date :01/01/1900 3)Mr bhiru' Sarda
(87) International Publication No :NA 4)Mr' Amit JSarda
(61) Patent of Addition to Application Numk:NA T
Filing Date ‘NA 5)Mr. Vijay Sarda
(62) Divisional to Application Number ‘NA 6)Mrs. Jayshree Sarda
Filing Date ‘NA 7)Mrs. Shwgta Sarda
8)Mrs. Monica Sarda
(57) Abstract :

7. ABSTRACT According to first exemplary embodiment of ffresent invention, an improved design of a magnetic bar (100)
permanent magnet for holding chisels (105) during the painting process is disclosed. The magnetic bar comprises aadwtkct
(102) to hold and release the chisels (105); it atspprises a couple of mild steel (MS) bars (106) to cover the permanent mag
(104) and a permanent magnet (104) for constant magnetic field/force for holding chisels (105). In accordance witxtragdles
embodiment of the present invention, théaghing handle (102) on the top surface slides over the MS bar (106) in orderiaonge
the held chisels. Further, the mild steel (MS) bars (106) are oftfiesgnetic material and covers the permanent magnet (104), «
from top and other from bottom. Bwing associated with Abstract is Fig 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941036792 A
(19) INDIA
(22) Date of filing of Application :12/10/2019 (43) Publication Date : 16/04/2021

(54) Title of the invention : MACHINE LEARNING, DEEP LEARNING AND ARTIFICIAL INTELLIGENCE FOR PHYSICAL
TRANSPORT PHENOMENON IN THERMAL MANAGEMENT

:G06F000938000 | (71)Name of Applicant :
GO6N000504000(| 1)Indian Institute of Technology Madras
(51) International classification G09B001902000( Address of Applicant :Indian Institute of Technology Madr
GO6N000304000(|IPM cell, Industrih Consultancy & Sponsored Research (IC&S
G06eN002000000C | building, IIT P.O., CLRI opposite, Adyar, Chennai 600036 Ta
(31) Priority Document No ‘NA Nadu India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Dr Vishal V R Nandigana
(86) International Application No ‘NA 2)D. Ananyananda
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a method of solving a heat tramsproblem over an object characterized by a geometry using a hardware multi
threading process. The method includes geometry and associated boundary conditions and discretizing the geometryl o
method includes specifying temperature or hieat tonditions at the boundary surrounding the geometry and an initial conditic
each grid point. A heat flow equation selected from one of conduction, convection or radiation for the geometry is setlected
associated boundary conditions, is solveidgia known method such as analytical, FDM or FEM to obtain a temperature at ec
point. Next, the solution for each grid point is used for training a neural network model. The neural network model paayt be ¢
point recurrent neural network mdd€&he trained model may be used to predict temperatures for any modified boundary conc
associated with the geometry. FIG. 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941040507 A
(19) INDIA
(22) Date of filing of Application :14/10/2019 (43) Publication Date : 16/04/2021

(54) Title of the invention : METHOD OF MANUFACTURING OF PLASTIC PAVING BLOCKS USING WASTE PLASTIC

:B29B001700000!|(71)Name of Applicant :
C04B001200000,| 1)GARLAPATI. SOWMYA PRIYA
(51) International classification C08L0095000000 Address of Applicant :HNo: 30/559a, Gandhi Nagadandyal
C10L0005480000|Railway Station, Nandyal, Kurnool, Andhra Pradesh8502,
B03B000528000C|India. Andhra Pradesh India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)GARLAPATI. SOWMYA PRIYA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a method for manufacturing the paving blocks by astaglastic materials. Waste plastic
materials both by domestic and industrial sectors can be used in the production of paving blocks. Waste plastics nfiainly us:
packing are made up of Polyethylene Polypropylene polystyrene. Their softening vasesrb&100C120C and they do not
produce any toxic gases during heating, but the softened plastics have tendency to form a film like structure overates wbere
it is sprayed over the hot aggregate at 1600C. The Plastics Coated Aggregates @B&t)ar raw material for the construction o
flexible pavement. PCA was then mixed with different types and the mixes were used for road construction. A detailethgtud
performances of these roads shows that the constructed with PCA are perfoehhifidnis process is eefiendly and economical
too.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941040715 A
(19) INDIA
(22) Date of filing of Application :09/10/2019 (43) Publication Dat : 16/04/2021

(54) Title of the invention : PILLOW HAVING HEIGHT INCREASING AND DECREASING MACHANISM WITH MACHINE
AND MANUAL

:A47G000910000(|(71)Name of Applicant :
HO04N001320400C| 1)THOUTI BHOOMAIAH CHARY
(51) International classification A42B0003120000 Address of Applicant :H.NO:-3-69/A , KOTAGALLY
A47C0020020000((VARNI ROAD), NIZAMABAD TELANGANA - 503 001,
A47G000900000C|INDIA. Telangana Inch
(31) Friority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)THOUTI BHOOMAIAH CHARY
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application ‘NA
Number :N A
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

PILLOW HAVING HEIGHT INCREASING AND DECREASING MACHANISM WITH MACHINE AND MANUAL itis a
portable device for solving the problem of pillow height. Manually Pillow height increasiegréase of mechanism, and Remote
operate Electrical air pump with Pillow height increasing or decrease system, device having total three steps, firetbagigmm
Case, second and third steps are two air bags that lower Air Bag & upper Air Batlyldsme persons use two Pillows putting
beneath their heads when sleeping normally. Usually we are sleeping some types that back sleeping, side sleepinly. It is a
problem that we use two sizes of Pillows using to sleep. When we sleep well wepilkead for putting beneath the head. Actuall
we need two types of Pillows that one low height Pillow and other one high height Pillow. When user turrsddpang to side
sleeping then he need the high height Pillow. Therefore this invention muc tosefany people. Lower air bag filled air with full
And upper bag filled air with 80% only, because if s surface of edge turns in to accurate shape, it gives to our shibpedihbela
This devise fulfills a concave shaped gap between neck andibeaicte. Pillow's edge turned in to a sufficient convex shape tt
who used this device he or she. It gives a good relaxation to us. Operate with user's right hand or left hand to Riliogvdasght
decrease very easy.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941040721 A
(19) INDIA
(22) Date of filing of Application :09/10/2019 (43) Publication Date : 16/04/2021

(54) Title of the invention : CHAIN CABLE CARRIER WITH PROTECTION MECE

:B01D001702000(|(71)Name of Applicant :
GO06F000116000C| 1)SIGMA CNC TECHNOLOGY MACHINERY CO., LTD
(51) International classification F16G001316000C Address of Applicant :1F, NO. 38, LN. 110, YAFENG
H02G001100000(| STREET, TANZI DISTRICT, TAICHUNG CITY, 427 Taiwan
B25J0017020000 | (72)Name of Inventor :
(31) Priority Document No ‘NA 1)MAO-PIN CHUANG
(32) Priority Date ‘NA 2)HSIN-HSIANG WANG
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A chain cable carrier (1) includesfirst hollow fastening unit (10); a second hollow fastening unit (11); a first separating memi
having a first end (L11) fastened in the first hollow fastening unit (10) and a second end (L12) fastened in the seadiadtkailu
unit (11); a seond separating member (L2) spaced from the first separating member (L1) and having a third end (L21) faste
first hollow fastening unit (10) and a fourth end (L22) fastened in the second hollow fastening unit (11); and hollownitii{ig)
connected in series. The first one of the hollow joining units (12) is connected to the first hollow fastening unit (i®)astche
thereof is connected to the second hollow fastening unit (11). At least one cable (2) is received in the chamiea$ ¢4G. 3A

FIG. 3A
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941®¥%35 A
(19) INDIA
(22) Date of filing of Application :09/10/2019 (43) Publication Date : 16/04/2021

(54) Title of the invention : SOLID FORMS OF OMECAMTIV MECARBIL DIHYDROCHLORIDE

:A61K000920000(|(71)Name of Applicant :
A61K003149600,| 1)Dr.ReddyEs Labor atories Li mit
(51) International classification A61K0047380000 Address of Applicant :2-337 Road No. 3, Banjara Hills
C07D021375000C|Hyderabad Telangana India 500034 Telangana India
C07D050146000C|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Srinivas Oruganti
(32) Priority Date ‘NA 2)Saikat Sen
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Aspects of the present application relate to solid forms of Omecamtiv mecarbil dihydrochloride. Specific aspects reithirie c
forms and amorphous solid dispersions of Omecamtiv mecarbil dihydrochloride. Further specific aspects related ne ¢oystalli
DP1, DP2, DP3, DP4, OMD, OMT-L, OMT-O, OMT-F, OMT-FS and amorphous solid dispersions of Omecamtiv mecarbil
dihydrochloride and pharmaceutical compositions thereof.

No. of Pages : 4No. of Claims : 2.

The Patent Office Jooal No. 16/2021 Dated 16/04/2021 19904



(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :09/10/2019

(21) Application N0.201941040736 A

(43) Publication Date : 16/04/2021

(54) Title of the invention : ALTERNATE PROCESSES FOR THE PREPARATION OF OMECAMTIV MECARBIL

:C04B003545000|(71)Name of Applicant :
H01G000430000(| 1)Dr.ReddyEs Laboratories Limit
(51) International clasfication G11B002018000(¢ Address of Applicant :2-337 Road No. 3, Banjara
C07C030306000(| Hills,Hyderabad, Telangana,India 500034 Telangana India
C01G003100000(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Srinivas Oruganti
(32) Priority Date ‘NA 2)Saikat Sen
(33) Name of priority country ‘NA 3)Magesh Sampath
(86) International Application No ‘NA 4)Mohammed Azeezulla Baig
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Aspects of the preseapplication relate to process for the preparation of Omecamtiv mecarbil and salts thereof. Specific asp
to novel urea intermediate, preparative process thereof and its use in the preparation of Omecamtiv mecarbil andfs@ltethel
improvedprocess for the preparation of Omecamtiv mecarbil are industrially viable.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941040739 A
(19) INDIA
(22) Date of filing of Application :09/10/2019 (43) Publication Date : 16/04/2021

(54) Title of the invention : A DUAL VOLTAGE POWER SUPPLY SYSTEM WITH GALVANIC ISOLATION OF POWER
SOURCES FOR A VEHICLE

:FO2N001108000| (71)Name of Applicant :
H02J0001000000| 1)Daimler AG
(51) International classification H02J0007140000 Address of Applicant :70546, Stuttgart, Germany German
H02J000108000, |(72)Name of Inventor :
H04B000356000(| 1)Mr. Burkhard R aabe
(31) Priority Document No ‘NA 2)Mr. Atul Gupta
(32) Priority Date ‘NA 3)Mr. Siva Sylesh
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Applicaih Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A dual voltage power supply system with electrical isolation of power sources for a vehicle [0020] The present invertdn eel
dual voltage power supply system (100) to supply voltagme or more components (101, 102, 103, 104) located on a printed
board of a vehicle. The dual voltage power supply system (100) comprising a first power supply source (105) to suppltagédo
and a second power supply source (106) to lsugppigh voltage. The first power supply source (105) and the second power su
source (106) are galvanically isolated using an alternating flux generated using a flyback regulator (107). The systlsm (100)
comprises a digital isolator (108) to prdeia capacitive based keying to isolate communication signals at a 12V/ 48V commu
interface. The system (100) also provides redundancy in power supply to the micro controller (102). (Figure 1)
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :09/10/2019

(21) Application N0.201941040740 A

(43) Publication Date : 16/04/2021

(54) Title of the invention : A DUAL VOLTAGE POWER SUPPLY SYSTEM WITH ELECTRICAL ISOLATION GBWER

SOURCES FOR A VEHICLE

:H02J000906000 | (71)Name of Applicant :
FO2N001108000(| 1)Daimler AG
(51) International classification H02J000100000( Address of Applicant :70546, Stuttgart, Germany German
H02J000714000(|(72)Name of Inventor :
H01J003730000(| 1)Mr. Burkhard Raabe
(31) Priority Document No ‘NA 2)Mr. Atul Gupta
(32) Priority Date ‘NA 3)Mr. Siva Sylesh
(33) Name of priority country ‘NA
(86) Internatbnal Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numb:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A dual voltage power supply system with electrical isolatibpawver sources for a vehicle [0035] The present invention relates
dual voltage power supply system (100) to supply voltage to one or more components (101, 102, 103, 104) located arireyr
board of a vehicle. The dual voltage power suppstem (100) comprising a first power supply source (105) to supply a low vo
and a second power supply source (106) to supply a high voltage. The first power supply source (105) and the seconglyow
source (106) with distinct power grounds (40%06a) provide electrical isolation for each of the first power supply source (10t
the second power supply source (106). The first power supply source (105) and the second power supply source (1@8) are
using a dual diode configuration (110) a diode configuration (111). The system (100) also comprises a digital isolator (108)
provide a capacitive based keying to isolate communication signals at a 12V/ 48V communication interface. The system al
comprises of a redundant power supplyrse (109) to a microcontroller (102) to ensure microcontroller communication with tt
electronic control unit even in the absence of the power supply from the second power supply source (106). (Figure 1)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941040741 A
(19) INDIA
(22) Date of filing of Application :09/10/2019 (43) Publication Date : 16/04/2021

(54) Title of the invention : SYSTEM AND METHOD FOR AUTOMATED FILTERING OF SALIENT ANATORIFEATURES
IN AN ULTRASOUND IMAGE

:A61B000808000(|(71)Name of Applicant :
A61B0008000000| 1)INDIAN INSTITUTE OF TECHNOLOGY MADRAS
(51) International classification A61B0008120000|(IIT MADRAS)
G06K000946000( Address of Applicant :THE DEAN, INDUSTRIAL
A61B0005000000| CONSULTANCY & SPONSORED RESEARCH
(31) Priority Document No ‘NA (ICSR),INDIAN INSTITUTE OF TECHNOLOGY MADRAS
(32) Priority Date ‘NA (IIT MADRAS), IIT P.O, CHENNAI 600 036, INDIA Tamil
(33) Name of priority country ‘NA Nadulndia
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date :NA 1)GANAPATHY KRISHNAMURTHI
(87) International Publication No *NA 2)ARUN KUMAR THITTAI
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A system and method for automated filtering of salient anatomic features in an ultrasound image, in disclosed herenti®he i
discusses an improgiesystem and method for automated filtering of salient anatomic features, such as for example, gender |
features of a foetus in an ultrasound image and thereby enforce prevention of unauthorized viewing and diagnosis déatate
(e.g., gader identification) in an ultrasound image.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941040876 A
(19) INDIA
(22) Date of filing of Application :10/10/2019 (43) Publication Date : 16/04/2Q

(54) Title of the invention : # GREEENMETHOD FOR THE REMOVAL WATER FROM ET!
SOLVENTS

:C07C004500000 | (71)Name of Applicant :
CO07F000506000C| 1)Dr. Joy V.T.
(51) International classification C07F001502000C Address of Applicant :Dr. Joy V. T. Assistant Professor, C
C10L0001020000|of Chemistry Christ College, Irinjalakuda Thrissur Dt. Kerala
C07C030322000(| (State) Indiab80125 Permanent Address Vadakkan House
(31) Priority DocumeniNo ‘NA Parakkualam Road Tana Irinjalakuda PO Thrissur Dt. Kerala
(32) Priority Date ‘NA PIN 680121 Kerala India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Dr. Joy V. T.
Filing Date ‘NA 2)Ms. Gopkia K.N.
(87) International Publication No " NA 3)Jessiya Joy
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT A method for removaif water from organic solvents This invention discloses an environmentally friendly metho
removing water from organic solvents. The process comprises the steps of contacting the organic solvent with at leghtoase
solid metal carbonate and dB02 gas at a predetermined temperature.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :10/10/2019

(21) Application N0.201941040884 A

(43) Publication Date : 16/04/2021

(54) Title of the invention : SYSTEMS AND METHODS FOR SELECTING A FANCY NUMBER DURING REMOTE SIM

PROVISIONING OF AN ESIM

:HO4W001206000!
H04W000820000C
(51) International classification H04W000826000C
G06Q0030060000

H04L0029060000
(31) PriorityDocument No ‘NA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(71)Name of Applicant :

1)SAMSUNG ELECTRONICS CO., LTD

Address of Applicant :129, Samsung, Yeongtonegu,

Suwonsi, Gyeonggido 443742 Republic of Korea
(72)Name of Inventor :

1)Pratyush Pushkar

2)Rajavelsamy Rajadurai

3)Mallikarjuna Hampali

4)Anugrah Kumar Keshari

(57) Abstract :

Systems and methods for selecting a fancy number during Remote SIM Provisioning (RSP) of an eSIM. A fancy number m
initiates bidding between a plurality of operator support entities from the plurality of connected operator support entitiels; rmm
a request for generating at least one fancy number from one of an operator support entity and a user. The fancydulendemds
a list comprising at least one fancy number and the associated bidding information to the user based on the biddingniima
module receives a selection of a fancy number from the list of plurality of fancy numbers from the usercy{ herfizber module

sends the selected fancy number and details of the operator support entity selected by the user, to the operatotysappocias

with the selected operator, for requesting for a profile. FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941040929 A
(19) INDIA
(22) Date of filing of Applicaibn :10/10/2019 (43) Publication Date : 16/04/2021

(54) Title of the invention : METHOD AND SYSTEM FOR ADAPTIVE SUSPENSION TUNING FOR G®PAD DRIVING

:G06T000700000 | (71)Name of Applicant :
G05D000100000(| 1)Daimler AG
(51) International classification GO6N000304000( Address of Applicant :Stuttgart Germany 70546 Germany
G01C002120000, | (72)Name of Inventor :
GO06F001750000C| 1)Lichi Li
(31) Priority Document No ‘NA 2)Mari o Michael Krell
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to ApplicatioNumbei:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to techniques to adjust suspension travel along with other vehicle parameters and jmtinaithg
path to a user for safely driving a vehicle (101) irrofid conditions. The technigs discuss comparing the r¢imhe data with a
related preconfigured data included in at least one intermediate neural network layer4032, ... 403n) that is comprised withi
a neural network (209, 303, 403), where the related preconfiguredsdatiata which matches to the detectedtiesd data. It furthe
discusses updating the at least one intermediate neural network laydr, 4IER, ... 403n) based on the comparison. It furtherm
discusses identifying updating the at least one irgdrate neural network layer (443 4032, ... 403n) based on the comparison.
furthermore discusses determining, by atpagned probabilistic model, an optimal trajectory path for the vehicle based on the
identified plurality of parameters and the@nt location of the vehicle; and determining, by thetpamed probabilistic model (21
305, 407), a steering angle and suspension travel of the vehicle along every point of the optimal trajectory path kddedtdiett
plurality of parametersAs a result it is possible to control a suspension of the vehicle (101) based on the suspension travel ¢
every point of the optimal trajectory path and render, on an aislial device, the optimal trajectory path and the steering angle
user toexecute along every point of the optimal trajectory path. Fig. 4
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941040942 A
(19) INDIA

(22) Date of filing of Application :10/10/2019 (43) Publiation Date : 16/04/2021
(54) Title of the invention : APPARATUS AND METHOD FOR
TRANSMITTER
:HO04L000700000(|(71)Name of Applicant :
G11B002012000(| 1)SAMSUNG ELECTRONICS
(51) International classification HO04L0007040000 Address of Applicant :129, Samsung, Yeongtonegu,
HO3K000513500(| Suwonsi, Gyeonggido 443742, Republic of Korea. Republic ¢
H04L000703300C|Korea
(31) Priority DocumeniNo ‘NA (72)Name ofInventor :
(32) Priority Date ‘NA 1)Tamal Das
(33) Name of priority country ‘NA 2)Nageswara Rao Kunchapu
(86) International Application No ‘NA 3)Umamaheswara Reddy Katta
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT A multilane transmitter and method of detecting a sync loss are provided. The method includes generatsuead
clock signal and a symeset signal synchronized to the higfieed clock signal. A sync loss pulse is generated based on the hig
speed clock signal, and the sync loss pulse is provided to each of plural serializer circuits. Each serializer cirtest gsaenpled
sync losssignal by sampling the sync loss pulse in accordance with a parallel clock signal, and a Boolean value is assigned
sampled sync loss signal and output. A logic block detects a sync loss when the sampled sync loss signal of anyrseitabzern
of sync from the sync loss pulse based on the Boolean value.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :10/10/2019

(21) Application N0.201941041043 A

(43) Publiation Date : 16/04/2021

(54) Title of the invention : METHOD AND SYSTEM FOR DYNAMIC DEPLOYMENT AND VERTICAL SCALING OF

APPLICATIONS IN A CLOUD ENVIRONMENT

:H04L002908000!(
G06F000865600(
(51) International classification GO06F000860000(
G06F002160000,

(71)Name of Applicant :
1)WIPRO LIMITED
Address of Applicant :Doddakannelli, Sarjapur Road,
Bangalore 560035, Karnataka, India. Kaakat India

G05B001702000(|(72)Name of Inventor :

(31) Priority Document No ‘NA 1)SUMIT SHOVON MITRA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Appliceon Numbe:NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention discloses method and application deployment system (101) for dynamic deployment and vertical sce
applications in a cloud environment. The applicatieployment system (101) receives information of one or more system pare
of a target system (103) and performs one or more processing operations on information to identify storage accessdetails
predefined time period of the target system. lk@mtan ideal configuration for the target system (103) is estimated based on cL
requirement of one or more system parameters and the identified storage access details by using at least emesetiamatiel, a
neural network model, and statisticaodel. Thereafter, the application deployment system (101) performs dynamic deployme
the one or more applications based on the ideal configuration. The present disclosure does not depend on the stdimn;dmnfig
continuously predict ideal odiguration based on the actual usage of the application. Fig.1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :10/10/2019

(21) Application N0.201941041044 A

(43) Publicéion Date : 16/04/2021

(54) Title of the invention : £5IM- ON DEVICE PROVISIONING FOR DISTRIBUTION OF SUBSCRIPTION AND SERVICE!

ENTITLED BY CLOUD ACCOUNT SERVER

:A23K002014700(|(71)Name of Applicant :
C12P001904000C| 1)Samsung Electronics Co., Ltd.
(51) International classification B82Y0030000000 Address of Applicant :129, Samsung, Yeongtonegu,
C22B0003000000 | Suwonsi, Gyeonggido 443742 (KR) Republic of Korea
C08L0097020000 |(72)Name of Inventor :
(31) Priority Document No ‘NA 1)ANAND, Satyaijit
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition té\pplication .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present subject matter describes a system and a method of distribution of eSIM subscription from the donor eSIMraeui
more donee eSIM deviceShe method comprises receiving, by a facilitator device, an access to a donor eSIM device and se
through the facilitator device, at least one subscribed profile from one or more subscribed profiles at the donor eSIM device
Thereatfter, retrievingoy the facilitator device, eSIM subscription information corresponding to the at least one subscribed pr
the donor eSIM device from a remote server and fetching, by the facilitator device, donee device identification infdreeatiooft
the ore or more donee devices connected to the facilitator device. The method further performs steps of transmitting, from 1
facilitator device, the retrieved eSIM subscription information of the donor eSIM device and the fetched donee devicatiolenti
information to the remote server, then receiving an interface from the remote server for distribution of services asshatzteat \
least one subscribed profile of the donor eSIM device to one or more donee devices, wherein the interface is thiedamiitabr
device. Thereatfter, initiating, by the facilitator device, distribution of services on the one or more donee devicassia i@ spaser
selection, wherein the distribution of services is based on the eSIM subscription information.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941041083 A
(19) INDIA
(22) Date of filing of Application :10/10/2019 (43) Publication Date : 16/04/2021

(54) Title of the invention : A SYNERGISTICMTIMICROBIAL COMPOSITION

:HO4N001910900!([(71)Name of Applicant:
G02B001322000C| 1)CAVINKARE PVT.LTD.
(51) International classification HO04N000578200C Address of Applicant :Cavin Ville, No.12, Cenotaph Road
G11B000700600C|Chennai Tamil Nadu India
G11B000713100C|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)ANNAMALAI THIRUGANASAMBANDAM
(32) Priority Date ‘NA 2)LAKSHMI THIAGARAJAN
(33) Name of priority country ‘NA 3)SENTHILKUMAR KOLAPPAN
(86) InternationbApplication No ‘NA 4)Dr. MEENAKSHI NARAYANAN
Filing Date ‘NA 5)RASHIKA RAJASUNDAR
(87) International Publication No *NA 6)LAVAKUMAR SIVANANDAM
(61) Patent of Addition to Application ‘NA 7)Dr. TRIPTIKUMAR MUKHOPADHYAY
Number :N A
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Abstract Title: Antimicobial composition comprising a synergistically coacting combination An antimicrobial composition,
comprising a synergistically coing combination of (i) at least one compound selected from a group comprising surfactants,
acids and/or their derivatives; and (ii) Tryptanthrin its derivatives or its analogues. with cosmetically/ dermopharihaeediioca
pharmaceutically aeptable vehicle/ carriers providing beneficial formulations efficacious, safe and compatible to the skin ar
care.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :11/10/2019

(21) Application N0.201941041130 A

(43) Publication Date : 16/04/2021

(54) Title of the invention : A TYRE HOLDING MACHINE

(51) International classification

:F26B000508000
F04B000700000(
B21D003716000(
A46B001300000(

(71)Name of Applicant :
1)L&T RUBBER PROCESSING MACHINERY
Address of Applicant :Chennd&angalore Highway, Vedal,
Kanchipuram Tamil Nadu India

F04D001716000(|(72)Name ofInventor :

(31) Priority Document No ‘NA 1)Deepan Chakravarthi Prabakaran
(32) Priority Date ‘NA 2)Anbarasu Kandasamy
(33) Name of priority country ‘NA
(86) International Application No ‘NA

Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Embodiments of the present disclosure relates to a tyre holding machine (1). The machine (1) comprises a rotatingmuieiet€d
to at least three linkages (Bach linkage (5) is further connected to a frustum shaped stacked conical rollers (7). The machir
also comprises a controller which is configured to rotate the rotating plate (4) byletpmmined anglée (Furthermore, based on tl
rotation of he rotating plate (4), the rollers (7) hold the tyre.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941041135 A
(19) INDIA
(22) Date of filing of Application :11/10/2019 (43) Publication Date 16/04/2021

(54) Title of the invention : A SUCTIONRETRACTOR DEVICE FOR AORTIC VALVE REPLACEMENT IN ADULT CARDIAC
SURGERY

:A23K002014700(|(71)Name of Applicant :
C12P0019040000| 1)SREE CHITRA TIRUNAL INSTITUTE FOR MEDICAL
(51) International classification B82Y0030000000SCIENCES AND TECHNOLOGY
C22B0003000000 Address of Applicant :BIOMEDICAL TECHNOLOGY
C08L0097020000 | WING, POOJAPPURA, Thiruvanardpburam 695012, Kerala,
(31) Priaity Document No ‘NA India Kerala India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)BINEESH KUNDALY RADHAKRISHNAN
(86) International Application No ‘NA 2)SARATH GOPALAKRISHNAN
Filing Date ‘NA 3)VINODKUMAR VISWANATHAN PILLAI
(87) International Publication No *NA 4)RAJKRISHNA RAJAN
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A suction retractor device for stable aortic ragtraiction and removal of blood and any other fluids from the aortic annulus regi
easy access to surgical area, said device comprises of suction holes (5) provided for collecting the blood or othertfieid fro

surgical area; Suction outlet (6) fitre disposal of collected blood or other fluids; Handle (1), which helps in holding the device
surgeon; retracting arm (3) connected to suction pipe (2) and handle; which helps in stable retraction of the aontitreainigyth
aortic root gemetry without distorting the natural anatomy thus aid in the proper visualization of aortic annulus during the st
suction pipe (2) connected to the retracting arm (3) and suction tip (4) which act as a conduit for transport of thielckeodatthe
suction holes to the outlet (6) through the suction tip (4) and suction pipe (2) and also the retracting arm (3) act &8 suppion

pipe (2).
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :11/10/2019

(21) Application N.201941041140 A

(43) Publication Date : 16/04/2021

(54) Title of the invention : A REACTIVE COMBINED BRAKING SYSTEM WITH A FORCE MULTIPLIER

(51) International classification

:B62L00030®000
B60T001106000C
B60T000708000C
B60T001104000C

(71)Name of Applicant :
1)Suprajit Engineering Ltd
Address of Applicant :#100, Bommsaadndustrial
Area,Bangalore Karnataka India

B60T000710000C|(72)Name of Inventor :

(31) Priority Document No ‘NA 1)Mr. Pancham Koorana Anand
(32) Priority Date ‘NA 2)Mr. Deepak Yogesh
(33) Name of priority country ‘NA 3)Mr. Shreejith Kadlar
(86) International Application No ‘NA

Filing Date ‘NA
(87) International PublicatioNo i NA
(61) Patent of Addition to Application Numk:NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A reactive combined braking system with a force multiplier [0023] The invention rédateseactive combined braking system (1
with a force multiplier for providing an efficient braking effect. The reactive combined braking system (100) comprisas a ma
bracket (101) established between a first end (102) and a second end (103¢attilke combined braking system (100). The mc
bracket (101) comprises a rear cable (104) which is coupled to a slider unit (105), wherein the slider unit (105) isvaseetkhed
rear cable (104) is pulled upon the actuation of the rear brake lettee liger. A pivot plate (106) is coupled to the slider unit (1(
wherein the pivot plate (106) rotates along its axis when the slider unit (105) is ascended which actuates a frontebfhke)cabl
thereby exerting a braking force on the front wheehefvehicle. (Figure 1)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20941041141 A
(19) INDIA
(22) Date of filing of Application :11/10/2019 (43) Publication Date : 16/04/2021

(54) Title of the invention : AN ASSEMBLY FOR A VARIABLE GEOMETRY DUAL BRAKING SYSTEM WITH A VARIABLE
ADJUSTER MECHANISM

:B60T000826000!|(71)Name of Applicant :
B62L000308000C| 1)Suprajit Engineering Ltd.
(51) Internationatlassification F01D001716000( Addressof Applicant :No. 100, Bommasaralindustrial Area
F02B003724000C|Bengaluru560 099, Karnataka, India Karnataka India
B62L0003020000|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Mr. Deepak Yogesh
(32) Priority Date ‘NA 2)Mr. Pancham Koorana Anand
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An assembly for a variable geometry dual braking system with a variable adjesteamism [0020] The present invention provid
an assembly (100) for a variable geometry dual braking system with a variable adjuster mechanism. The assembly (10Dat:
least one variable adjuster for maintaining ageéned angular orientatiorf the variable geometry dual braking system to ensui
optimum operation of the variable geometry dual braking system under all drive cycles. Further, the assembly (100) skss ac
spring (102), whose angular orientation ensures simultaneous engagémhenfront brake and rear brake upon application of a
minimum braking force in a twavheeler vehicle. The spring (102) also ensures optimal and simultaneous braking of the fron
rear brakes, thereby reducing wear and tear in the brakes and efignthatutility of a physical lever to provide additional brakini
force at the front brake of a twweheeler vehicle. (Figure 1)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941041173 A
(19) INDIA
(22) Date of filing of Application :11/10/2019 (43) Publication Date : 16/04/2021

(54) Title of the invention : A CONTROL RCHITECTURE FOR A PARALLEL HYBRID TWOGWHEELER VEHICLE

:E02F000920000(|(71)Name of Applicant :
HO02M000100000(| 1)Verge Motors Pvt. Ltd.
(51) International classification B60K000648000C Address of Applicant :No. 501, A Block, Samaya Sonata,
B60W0010080001|Adityanagar, Vidyaranyapura, BangaloB600097, Karnataka,
B60W002013000(|India Karnataka India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Saumya Ranjan Rout
(33) Name of priority contry ‘NA 2)Sachin Vijay Angadi
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A control architecture is disclosed. The control architecture includes a hybrid hand throttle including a hall sens@emagnet
configured to generate a first signal representative of a varying voltage, a hyitrigl aait including a processor configured to
generate a command based on the first signal, a hybrid switch configured to enable a selection at least one modeHer drivin
vehicle. The at least one mode include an electric vehicle mode includes tffrangengine upon receiving the command from t
processor thereby propelling the vehicle at a firstgmtespeed by a motor, hybrid mode includes turning off the motor upon rec
a second signal from a tachometer when the speed of the vehicles¢aehsecond piet speed and thereby propelling the vehi
by turning on the engine, a sports mode includes propelling the vehicle by running the engine and the motor in parkllel. FIC

=i
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :11/10/2019

(21) Application N0.201941041231 A

(43) Publication Date : 16/04/2021

(54) Title of the invention : STABLE FORMULATION OF INTEGRIN ANTIBODY

(51) International classification

(31) Priority Document No

(32) Prioity Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Appication Number
Filing Date

:A61K003939500(
A61K0009000000
A61K0047260000
A61K0009080000
A61K0047180000
‘NA

‘NA

‘NA

‘NA

‘NA

:NA

‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)Dr.ReddyEs Laboratories Li

mi t

Address of Applicant :2-337 Road No. 3, Banjara Hills

Hyderabad Telangana India 500034 Telangana India
(72)Name of Inventor :

1)Murali Jayaraman

2)Bimlesh Ojha

(57) Abstract :

The present invention discloses a stable pharmaceutical formulation ofamtibddy, wherein the formulation contains buffer, P
salt, amino acid and surfactant and wherein the formulation is devoid of sugar and/or sugar alcohols. The disatmed antib
formulations are liquid formulations, and are also suitable to be formulated as a lyophilized powder.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941041277 A
(19) INDIA
(22) Date of filig of Application :11/10/2019 (43) Publication Date : 16/04/2021

(54) Title of the invention : Methods and systems for managing decoding of control channels orSANhUIE

:HO3MO001311000(|(71)Name of Applicant :
H04WO008806000(| 1)SAMSUNG ELECTRONICS CO., LTD
(51) International classification HO3M0013000000 Address of Applicant :129, Samsung, Yeongtonegu,
H04W000818000( | Suwonsi, Gyeonggido 443742, Republic of Korea. Republic ¢
H04W006000000(|Korea
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)SAMIR KUMAR MISHRA
(33) Name of priority country ‘NA 2)Sarvesha Anegundi Ganapathi
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent oAddition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT Methods and systems for managing decoding of control channel on&MMIKIE. A mehod includes receiving, by
the UE, the plurality of control channels from at least one Base Station (BS), the plurality of control channels corgetspandin
plurality of Subscriber Identity Modules (SIMs), selecting, by the UE, a respective decodacHafehe plurality of SIMs, and
decoding, by the UE, each respective control channel among the plurality of control channels using the respective @gecoder
respective SIM among the plurality of SIMs, the respective SIM corresponding to the respaatieechannel. FIG. 4
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941041294 A
(19) INDIA
(22) Date of filing of Application :11/10/2019 (43) Publication Date : 16/04/2021

(54) Title ofthe invention : SYSTEM AND METHOD OF GUIDING A PLURALITY OF AGENTS FOR COMPLETE
COVERAGE OF AN INSPECTION AREA

:G05D000102000 | (71)Name of Applicant :
G01C002136000C| 1)WIPRO LIMITED
(51) International classification G05D000100000¢ Address of Applicant :Doddakannelli, Sarjapur Road,
A61B0034200000(Bangalore Karnataka India
G01N002188000C|(72)Name of Inventor :
(31) Priority Document N ‘NA 1)GYANESH DWIVEDI
(32) Priority Date ‘NA 2)VINOD PATHANG AY
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

SYSTEM AND METHOD OF GUIDING A PLURALITY OF AGENTS FOR COMPLETE COVERAGE OF AN INSPECTION
AREA Disclosed herein is a system and a method of guiding a plurality of agents 106 for complete coverage of the imspecti
102. The systm and the method provide navigational instructions to navigate the plurality of agents 106 across the plurality
signalling unit 104 for traversing the inspection area 102. The plurality of signalling units 104 are communicativelywitiuhed
multi-agent visual navigation system for transmitting navigational instructions to the plurality of agents 106 basetyn pass
information associated with the plurality of agents 106 obtained at the plurality of signalling units 104 andigterprimed
proximity associated with each pair of the plurality of signalling units. The navigational instructions are provided to theqgflure
agents 106 at the plurality of signalling units 106 for subsequent navigation of the plurality of agents 106 acrosfitthefplur
signalling units 104 for complete coverage of the inspection area 102. FIG. 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Applicationt1/10/2019

(21) Application N0.201941041308 A

(43) Publication Date : 16/04/2021

(54) Title of the invention : MULTIPURPOSE CUTTING MACHINE

:A23N001500000(
B26D0007180000
(51) International classification B26D0007200000
B26D0001290000

(71)Name of Applicant :
1)Bayya Subhash Chandra Sekhar
Address of Applicant :Flat N@O, City towers,

Narasimhanagar, Vishakapatnam, Andhra Prade®810, India

B26D000100000C|Andhra Pradesh India
(31) Priority Document No ‘NA 2)Bayya Prithvi Raj
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Bayya Subhash Chandra Sekhar
(86) International Application No ‘NA 2)Bayya Prithvi Raj
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abgract :

TITLE: MULTIPURPOSE CUTTING MACHINE 7. ABSTRACT Embodiments of the present invention relate to the multipur,
cutting machines that are used for cutting vegetables (100), sea weed and waste (300) and cutting fishes (420) unifdingly a
users requirement. The cutting machine commonly consists of hopper (102) to feed the raw matter, plurality of highlspeed
(H.S.S.) cutting blades positioned on the gear driven shafts, a motor means (110) to power the cutting blades, a BupfbtP¥e
to mount all the mechanical parts of the machines and conveying means (430) to convey the items to be cut. The cuttimgble
adjusted for all the machines in which the cutting process occurs with the aid of bevel gear driven shaéicutitdrshrotating in
opposite direction in the case of vegetable cutter (100) and sea weed cutter (300) whereas the slotted link mechagigippe(
for driving the cutters is used in the fish cutting machine (420). Figures related to abstra@fasee FI 1, 3
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941041353 A
(19) INDIA
(22) Date of filing of Application :12/10/2019 (43) Publication Date : 16/04/2021

(54) Title of the inention : DEVELOPMENT OF NOVEL REUSABLE POLYMER SUPPORTED TRANSITION METAL
CATALYST FOR COUPLING REACTIONS

:C07B003704000|(71)Name of Applicant :
B01J0031160000| 1)Mahatma Gandhi University
(51) International classification C07F001500000C Address of Applicant :Priyadarsini Hill (PO), Kottayam Ke
B01J0031240000 |India
C07C006734300(|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Sruthi P. R
(32) Priority Date ‘NA 2)Anas S
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisonal to Application Number ‘NA
Filing Date ‘NA
(57) Abstact :

Development of novel heterogeneous catalytic systems for the efficiértdhd forming reactions is highly demanding in synthe
organic chemistry. This Invention describes the preparation of a novel polymer supported Palladium complex byaadsohphgpe
method and its wider synthetic applications as efficient and reusable catalyst for various coupling reactions. Thisred$rathé
synthetic modification of nitrile group in Polyacrylonitrile (PAN) using monoethanolamine followed bypthgexation with

Palladium chloride (PdCI2). The complex prepared was characterized using FTIR, XRD and EDAX analyses. The resulting
showed excellent catalytic activity in promoting Heck, Sonogashira and Suzuki coupling reactions. Furthernsopgdhisd

greener catalyst can be easily recoverable and reusable without much losing its catalytic performances even after five cycl
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :12/10/2019

(21) Application N0.201941041354 A

(43) Publication Date : 16/04/2021

(54) Title of the invention : CHITOSAN NANOPARTICLES EXTRACTED FROM PENAEUS MONODON AS A BIO
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(57) Abstract :

The invention relates to a microbial nanotechnology. More particularly, first chitosan is extracted from shellsrafd@nnfmlowed
by synthesis of nanopatrticles by ionic gelation. And further the obtained chitosan nanoparticles are then used fortplant gro\
promotion and disease resistance in rice plants
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(54) Title of the invention : PROBIOTIC INCORPORATED FISH FEED FOR IMPROVED GROWTH PERFORMANCE
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(57) Abstract :

The invention relates to a probiotic fish feed which fe $ar aquaculture application with increased health benefit and negligibl

effects.
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(54) Title of the invention : DEVELOPMENT OF A BACTERIAL INSECTICIDE AGAINST BANANA PSEUDOSTEM WEEV
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(57) Abstract :

The invention relates to a bacterial pesticide development which will helps to reduce the use and hazardous effecisl aipem:s
in the field. More particularly, to devedoa bacterial insecticide.
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(54) Title d the invention : QUALITATIVE ASSAY FOR THE DETECTION OF DIHYDROQUERCETIN PRODUCTION FRC
PENICILLIUM SETOSUM SP. NOV
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(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
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(57) Abstract :

The invention discloses a fast and reliable qualitative method for the detection of dihydroquercetin from Penicilliumspetoswur,
which is employed by colony agar plug method and further confirmed through microbiahfatime method. The method
specifically comprises the following steps of: activation of strain, inoculation to solid agar plate and incubationeyftbeluive
colony agar plugs were bored, extraction, concentration, followed by high resolutibtSlabalysis. This enlighten and confirm tl
presence of dihydroguercetin through product ion fragmentation spectrum. At the same time, prolonged and tediotlaghakir
fermentation culture was prepared, filtered, extracted, concentrated and then cartryiigd oesolution LEMS. This is used to
confirm the presence of dihydroquercetin in the culture filtrate too. The present invention was researched and estatbiésfad 1
detection of dihydroquercetin from a filamentous fungus Penicillium sp. bysredacolony agar plug method is created. The me
has the advantages that, it is simple, inexpensive, less intensive, less time consuming, and versatile to discoviewricahal ¢
structure deprived of pure compound isolation. Antibacterial effeoblofhy agar plug of the strain was also analysed and found
it have a high zone of inhibition against both Gram positive and Gram negative bacteria. Dihydroquercetin is one ofetheimgo
compound among flavonoids, it have wide biological agtjvie. antioxidant, antitumor, ardigeing although is less toxic and non
mutagenic compared to other flavonoids.
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(57) Abstract :

In most of the places there is no awareness about the diseases. The proposed system hag tieldat@ssesymptoms. Based ol
the symptoms selected by the patient, the system will find disease and suggest a nearby medical specialist. The siptéopei
an appointment to consult the doctor. The consultant can track the previous medical oétloe patient. The system is connecte
with the cloud server to track the details. If a symptom is repeatedly received from the same area, the medical offitiahvailért

and the disease can be controlled.
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(54) Title of the invention : PROCESS OF PREPARATION OF LOFTY FLUORESCENCEEBEMISSION CARBON
QUANTUM DOTS (CQDS) WITH ENHANCED NONLINEAR OPTICAL (NLO) RESPONSE AND PRODUCT THEREOF
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(31) Priority Document No ‘NA UNIVERSITY KARAIKUDI TAMILNADU INDIA 630003
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(33) Name of priority country ‘NA (72)Name of Inventor :
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Filing Date ‘NA 2)RAMESHKUMAR PITCHAN
(87) International Publication No *NA 3)SURENDRAN PANDIYAN
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(57) Abstract :

TITLE: PROCESS OF PREPARATION OF LOFTY FLUORESCER@LUE EMISSION CARBON QUANTUM DOTS (CQDS
WITH ENHANCED NONLINEAR OPTICAL (NLO) RESPONSE AND PRODUCT THEREOF APPLICANT:
DR.G.RAMALINGAM ABSTRACT The present invention discloses a novel, simple;efbsttive and environmentally benign
process for prepation of lofty fluorescence, blue emission carbon quantum dots (CQDs) with enhanced nonlinear optical (N
response from sugarcane bagasse fly ash. The process comprises of following steps; a. homogeneously mixing predetemim
of pretreated sugamoe bagasse pulp and predetermined amount of citric acid with predetermined volume of deionized wate
mixture; b. adjusting pH of the mixture of step (a) to neutral by adding predetermined volume of ammonia solution taréaéom
form a soluibn; c. transferring the solution of step (b) to an autoclave and heated at a predetermined temperature for prede!
time to form a reactive solution; d. uksanicating the reactive solution of step (c) for predetermined time and centrifuged at
precetermined conditions to obtain a precipitate and supernatant liquid; e. collecting the supernatant liquid comprising of lof
fluorescence, blue emission carbon quantum dots and discarding the formed precipitate.
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(19) INDIA
(22) Date of filing of Application :14/10/2019 (43) Publication Date : 16/04/2021

(54) Title of the invention : PROGRAMMABLE SEMAUTOMATIC INSULIN DELIVERY SMART SYSTEM

:A61B000514500(|(71)Name of Applicant :
A61M000514200(| 1)SRI SIVASUBRAMANIYA NADAR COLLEGE OF
(51) International classification A61B0005000000| ENGINEERING
FO3G000706000C Address of Applicant :OLD MAHABALIPURAM ROAD,
A61K0038280000|KALAVAKKAM, TAMIL NADU - 603 110, INDIA. Tamil
(31) Priority Document No ‘NA Nadu India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)B.S.SREEJA
(86) International Application No ‘NA 2)C.JOSHITHA
Filing Date ‘NA 3)S.RADHA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A programmable selrautomatic insulin delivery smart system can be used for injecting insulin to the diabetic patients (301)
their blood glucose output (302) without causing any pain. The reservoir filled with insulin (drug) (101) is winded &y raesnapy
alloy (SMA) coil (102) and it dispenses insulin to the micro channel (203) due to the squeezing effect. From the micro chgn
the insulin is dispensed to the micro needle patch (204) and it is controlled-stahlbivalve (202). (Fig.1, Fig.2 and Bp.
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(54) Title of the invention : INTELIGENT BLIND STICK

:H04B001011600(|(71)Name of Applicant :
A61H000306000C| 1)R.M.D ENGINEERING COLLEGE
(51) International classification G08G000112300( Address of Applicant :R.S.M NAGAR, GUMMIDIPOONDI
G09F000303000C| TALUK, KAVARAIPETTAI, TIRUVALLUR, CHENNAI,
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(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)P EZHUMALAI
(33) Name of priority country ‘NA 2)M A BERLIN
(86) International Apptiation No ‘NA 3)BRAGHADEESH PRASATH S
Filing Date ‘NA 4)ADHARSH SANDEEP R
(87) International Publication No *NA 5)DEVA SASTHA A
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An Intelligent blind stick identifies the public transport vehicles in the bus stations with the help of Light FidelitploggH(hi-Fi).
The LIFI transmitter (103) present in the bus transthigslight signal through LED bulb (104) to the LIFI receiver (204). The LIF
receiver (204) receives the light signal and generates an electronic signal to the DF mini speaker (207) to genergtedimgrithe
bus number and destination place. An iigeht blind stick also has sensors (201, 202) GSM module (302) and GPS module (
equipped in it for detecting the obstacles, watery surfaces on the path and it also detects and sends the geographafahiecat
blind persons to their dear onesig(l, Fig.2, Fig.3)
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(54) Title of the iwention : EXCESS FOOD MANAGEMENT SYSTEM USING ANDROID/IOS PHONE APPLICATION

:G06Q001000000 |(71)Name of Applicant :
G06Q005000000(| 1)MAHESH ENUMULA
(51) International classification A01K0045000000 Address of Applicant :FLAT NO 304, ANCO HEIGHT
HO01L0021000000 | APARTMENTS, BEHIND GRK GARDENS, BANDLAGUDA
C07H000306000C|JAGIR, HYDERABAD-500086, TELANGANA, INDIA.
(31) Priority Document No ‘NA Telangana India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)MAHESH ENUMULA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure discloses a food management system for reducing the wastage of the food. The system is designe
developed as a phone application which works in either android or I0S operating system.ewlsem tiho installed the applicatic
in the mobile phone opens the application, the interactive application enquires weather the user is having excesddadad or sl
from hunger. By taking the details from the user the application creates separaterttekaap for donor and acceptor. So the
donors and acceptors can communicate each other to fulfill their requirements. This Application facilitates the domtivby effe
management of the excess food. The application helps the acceptor for satieifihgimger. The application not only works for
individuals it is suitable for social organizations, communities etc. The system implemented in the application effentagds rar
reduces the wastage of the food worldwide. The application has gaitth#ial to save the lives of millions of people by effective
utilization. The implementation of the application directly reduces wastage of food and helps the needy and directlyh&uppor:
economy country and atmosphere of the earth.
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(54) Title of the invention : SOFTWARE UPDATE ON A NETWORMEVICE FORMING A MULTI-CHASSIS LINK
AGGREGATION GROUP (MGLAG)
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(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Examples disclosed herein relate to performing a software update on a network device formiigh& M an example, a softwa
update onto a first network device and a second networkelevay be downloaded. The first network device and the second ni
device may form a M@.AG that may provide a redundant connectivity to a network device in a network. A shutdown of routi
protocols on the first network device may be performed. Eatiieafouting protocols may advertise a maximum metric on the fii
network device, leading to a recalculation of network routes by the network device. The first network device may be itipdlate
software update. Until the software update on thefiigsivork device is complete, network traffic on the network may be routed
through the second network device.
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(54) Title of the invention : A WALKCHAIR WITH NATURAL SIT TO STAND MOTION FOR CHILDREN WITH
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:F16M001120000(|(71)Name of Applicant :
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Filing Date :NA
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(61) Patent of Adition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The invention relates to the Watkair (Walker cum chair) for a person to use while walking with VW¢hlikir as well as while sitting
in it. The sit to stand mechanism used in the \Ahl&ir is a double parallelogram mechanism. The VZiikir hasa base wheel
frame (1) on which the sit to stand assembly, and the seat (2) is mounted along with top and bottom arms (13), tvarSrdrt)pi
and a back pillar (5). The top and bottom arms (13) are connected to their adjacent neighbor arm wiloftee®sthaped link (11
Gas springs (15) are attached to balance the weight of the user during sit to stand motion. The position of the g&} cgpnibg (1
adjusted to vary the weight balance which makes it usable for users with different weighd#.t@tstand mechanism and seat ca
adjusted horizontally and vertically to accommodate user with different heights. Figure 1.

No. of Pages : ZNo. of Claims : 1.

The Patent Office Jooal No. 16/2021 Dated 16/04/2021 19936



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201941041489 A
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(54) Title of the invention : A WEARABLE DEVICE AND METHOD TO TRACK A SUBJECT

:G06Q002040000 | (71)Name of Applicant :
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(61) Patent of Addibn to Application .
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Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A wearable device (100) to track a subject is disclosed. The wearable d®i¢e@dmprises: an at least a sensor (120); an at lee
control unit (110); a communication module (130); a power supply unit (150); an interface (140); an at least an indiyasmrd( &€
at least a memory (170). The at least one sensor (120) iscndat least a location sensor. Said at least one location sensor cc
Latitude Longitude data, and/or Northings and Eastings data, either automaticallydstfimed intervals, or based on the request
user. Said data is converted into agheidigit alphanumeric code that is unique for every location. The wearable device (100) |
configured to be in the form of a: watch; headband; or a wrist band. The disclosed device (100) and/or method are effektive
time tracking of quarantingoersons. Figure to be Included: Figure 1
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(54) Title of the invention : DYNAMIC MONITORING AND MIGRATION OF APPLICATIONS

(51) International classification

:G06F001134000
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(71)Name of Applicant :
1)Hewlett Packard Enterprise Development LP
Address of Applicant :11445 Compagq Center Drive West,
Houston, TX 77070, United States of America U.S.A.

(G10L001902000C|(72)Name of Inventor :

(31) Priority Document No ‘NA 1)Gupta, Gopal
(32) Priority Date ‘NA 2)Mishra, Abhinesh
(33) Name of priority country ‘NA 3)Ganesharao, Shashidhara Seetharamaiah
(86) International Application No ‘NA
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(87) International Publication No i NA
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Filing Date ‘NA
(62) Divisional to Application Nutoer ‘NA

Filing Date ‘NA
(57) Abstract :

An example branch gateway includes processing circuitry and a memory including instructions that cause the branch gatev
perform various functions. The variousifitions include determining a first uplink health threshold, determining a second uplir
health threshold, calculating migration thresholds for a set etritical applications, determining that a QoS threshold of a critic
application is likely to bemnminently breached, selecting a least critical application, based on the migration threshold of the I
critical application, and migrating the least critical application from the first uplink to a second uplink.
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(54) Title of the invention : PORTABLE HAND HELD DEVICE FOR TURMERIC GRADING BYS CURCUMIN CONTENT

:A61K003690660(|(71)Name of Applicant :
A61K0031120000( 1)Bannari Amman Institute of Technology
(51) International classification G06Q005006000(¢ Address of Applicant :BANNARI AMMAN INSTITUTE OF
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(31) Priority Document No ‘NA 2)Dr.V.T.Balamurugan
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(61) Patent of Addition to Application .
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Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

7. ABSTRACT OF TH E INVENTION The hand held device for turmeric grading is very essential to fix the price of the turm
There are many problems arising between the consumers and the farmers in fipincetioé the turmeric. The farmers get low pr
for their good turmeric or the consumers have to give high price for low grade turmeric. There is no simple and on digltbmet
estimate quality of the turmeric. Generally curcumin content of the turiseasinalysed using the analytical method which is com
and time consuming and also need expert assistance. Taking this count the developed invention is very beneficial &mdfarme
consumers. In this invention we use colour sensor to grade theitutrased on colour of curcumin. Here we implement an effic
turmeric grading device using microcontroller that works on the input from colour sensor. This invention gives high andurac
efficiency in grading. It can be easily operated and constfulitelso reduces human efforts, time and cost for grading turmeric
turmeric is graded and values of curcumin content corresponding grade is displayed on the LCD display.
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(71)Name of Applicant :
1)Livingston R
Address of Applicant :#401, 4th FlnpdDevatha Residence,
RR Nagar Arch, Near Nandagokul Restaurant, Bangalore
Karnataka India
(72)Name of Inventor :
1)Livingston R

(57) Abstract :

System and method to manage a plurality of hotels are provided. The system includes a computingetatively coupled to a
centralised platform. The computing device includes a registration subsystem configured to register the plurality afthetels o
centralised platform upon receiving a plurality of hotel details and to register a plurality ohuser centralised platform upon
receiving a plurality of user details, a hotel experience subsystem configured to enable at least one of the plurality stlesz ai
least one of the plurality of hotels for the corresponding at least one udectdarcat least one selected hotel, an interface
modification subsystem configured to change an interface of the centralised platform to an interface of the corresfeasiiogea
selected hotel upon selection of the at least one hotel by the coméspat least one user. FIG. 1

.x‘u f“l

Hotel

c e At

Sulisysten F, erienae
. Susystem

Registratios

Imerface
Modificre

Subzaystem

Compesing Diavice

Cenralised Plaform

FIG)

No. of Pages : ZNo. of Claims : ¢

The Patent Office Jooal No. 16/2021 Dated 16/04/2021 19940



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :14/10/2019

(21) Applicatin N0.201941041533 A

(43) Publication Date : 16/04/2021

(54) Title of the invention SYSTEM AND METHOD FOR HANDLING RESOURCE ALLOCATION IN WIRELESS

COMMUNICATION SYSTEMe

:H04WO007408000!|(71)Name of Applicant :
H04W005202000C| 1)Samsung Electronics Co., Ltd,
(51) International classification H04W007628000C Address of Applicant :129, Samsung, Yeongtonegu,
H04W007204000C| Suwonsi, Gyeonggido 443742 Republic of Korea
HO04W006800000C|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Mangesh Abhimanyu Ingale
(32) Priority Date ‘NA 2)Fasil Abdul Latheef
(33) Name of priority country ‘NA 3)Anil Agiwal
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT Method and UE for handling resource allocation in wireless communication sy&teardingly, embodiments hereir
disclose a system and methfod handling resource allocation in wireless communication system (1000). The method include:
registering, by a UE (100), a first SIM (112a) among a plurality of SIMs (112) with a first network entity (202) in teswwirel

communication system (1000) aagecond SIM (112b) among the plurality of SIMs (112) with a second network entity (204)
wireless communication system (1000). Further, the method includes configuring, by the UE (100), a RF resource wiilthe
(112a) for at least one of awnlink reception and uplink transmission. Further, the method includes determining, by the UE (
whether the second SIM (112b) needs the RF resource. Further, the method includes performing, by the UE (100), prdwisic

RF resource based oretbdetermination, FIG. 5
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(19) INDIA

(22) Date of filing of Application :14/10/2019

(21) Application N0.201941041568 A

(43) Publication Date : 16/04/2021

(54) Title ofthe invention METHOD AND SYSTEM FOR OFFLOADING KEYWALUE LOOKUP-

:G06F000954000 | (71)Name of Applicant :
G09G000514000(| 1)Samsung Electronics Co., Ltd.
(51) International classification H04L.002908000C Address of Applicant :129, Samsung, Yeongtonegu,
HO5K000346000(| Suwonsi, Gyeonggido 443742 Republic of Korea
G06Q0040040001| (72)Name of Inventor :
(31) Priority Document No ‘NA 1)Saugata Das Pukayastha
(32) Priority Date ‘NA 2)Srikanth Tumkur Shivanand
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT Method and system for offloading lookup operation to NAND offload apparBmbodiments herein disclose a
method for offloading lookup operation to a NAND offload apparatus (400), including recdiyitige NAND offload apparatus
(400), a NAND read command from a KV SSD NAND interface (300), wherein the NAND offload apparatus (400) is connec
between the KV SSD NAND interface (300) and a NAND device (200) using a NAND bus; determining whetheNhed&d
command includes an information element indicating an indirect read operation; based on determining that the NAND read
includes the information element, performing the indirect read operation; and based on determining that the NANDwaad co
does not include the information element: passing the NAND read command to the NAND device (200) through the NAND
configuring a switch an output gate to pass a response message from the NAND device (200) to the KV SSD NAND interfe

FIG. 3
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(54) Title of the invention : MERIOD AND SYSTEM FOR IDENTIFYING GENUINE BASE STATION

:G09B001900000| (71)Name of Applicant :
G06Q002018000(| 1)Samsung Electronics Co., Ltd.
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Filing Date ‘NA 4)Mangesh Abhimanyu Ingale
(87) International Publication No *NA 5)Rohini Rajendran
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT Method and user equipment for determining whether base station is genuine or rouge in wireless network
Embodiments herein provide a method for determining whether a base station (200) is genuine or rouge in a wirele€E0e)w
If a received authentication key matches with the authentication key generated in the UE (100), the method includag ialéatsi
station (200) as genuine base station and carrying out a normal procedure. If the received authenticagsmkéynaddch with the
generated authentication key, the method includes identifying the base station (200) as a rouge base station.Theoautbg i
be a digital signature (DS), a Message Authentication Codegrity (MAC-I), and a hash of MIBBIBs including PCI. FIG. 10
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(54) Title of the invention : PHARMACEUTICAL COMPOSITION COMPRISING SACUBITRIL AND VALSARTAN AND
PROCESS FOR PREPARATION THEREOF

:A23K002014700(|(71)Name of Applicant :
C12P0019040000| 1)AUROBINDO PHARMA LTD
(51) International classification B82Y0030000000 Address of Applicant :AUROBINDO PHARMA LIMITED
C22B0003000000| The Water Mark Building, 1st Floor, Plot No.11, Survey No.9
C08L0097020000 |Kondapur, Hitech &y, Hyderabad Telangana India
(31) Priority Dacument No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)SATYABRATA BARIK
(33) Name of priority country ‘NA 2)DIPTI RANJAN PARIDA
(86) International Application No ‘NA 3)JAlI KISHORE PALEPU
Filing Date ‘NA 4)NAGAPRASAD VISHNUBHOTLA
(87) International Publication No :NA 5)MEENAKSHISUNDERAM SIVAKUMARAN
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT The present invention relates to ahaceutical composition comprising amorphous sacubitril valsartan trisodiur
complex with copovidone and poloxamer and a process for preparing the composition thereof. The present invention &bsa r
pharmaceutical composition comprising sacubiilsartan trisodium complex for treatment of cardiovascular diseases such a:
failure.
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(19) INDIA
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(54) Title of the invention : METHOD OF MAKING CARBON NANOSTRUCTURED (3BRAPHENE NANOSHEETS) BASEL
DRY ELECTRODES FOR ENERGY STORAGE DEVICES

:HO01MO000404000(|(71)Name of Applicant :
H01G0009008000( 1)Nanospan India Private Limited
(51) International classification H01G0009040000 Address of Applicant :4LH, 2603, Lan¢tills, Manikonda,
H01G0011860000|Hyderabad Telangana India
H01G0011280000|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Venkataramana Gedela
(32) Priority Date ‘NA 2)Ravi Nuguru
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

METHOD FOR PREPARING DRY ELECTRODE. A method for preparing a dry electrode is disclosed. The method compri:
mixing of nangarticles and graphene nanosheets in powder form to obtain a nanocomposite. The nanocomposite is compr
obtain a compacted material, which is rolled to obtain a three dimensional graphene architecture frame®@ak)(@&ive film.
The 3D-GAF actiwe film is laminated on a current collector to obtain a three dimensional graphene architecture framework d
electrode for next generation energy storage devices. Reference Figure: Figure 1

No. of Pages : 1No. of Claims : 1’

The Patent Office Jooal No. 16/2021 Dated 16/04/2021 19945



(12) PATENT APPLIGATION PUBLICATION (21) Application N0.201941041658 A
(19) INDIA
(22) Date of filing of Application :15/10/2019 (43) Publication Date : 16/04/2021

(54) Title of the invention : DESIGN OF WALHN LAB TEST FOR LUNG MORPHOMETRY CHARACTERIZATION
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(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)S G Karthiga Devi
(33) Name of priority country ‘NA 2)Mahesh V Parchagnula
(86) International Application No ‘NA 3)Alladi Mohan
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

DESIGN OF A WALK-IN LAB TEST FOR LUNG MORPHOMETRY CHARACTERIZATION The present invention relates tc
method for estimating lung morphometry based on aerosol deposition characteristics using an imagingchmaarssgamma cam
to scan the lungs. An adaptive image threshold technique is used to determine the ratio of deposition in central torpgidmhei
the lung (C/P ratio). The morphometric parameters such as length and diameter of distal layg (&8rxand P9 respectively) and
mean alveolar diameter (dalv) are determined from aerosol retention data and clearance data.
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(54) Title of the invention : BALANCING DEVICE AND METHOD FOR ROTATING BODY

:FO1D000502000!((71)Name of Applicant :
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(31) Priority Document No ‘NA 1)TRIONFETTI, Gianni
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(86) International Application No ‘NA
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(87) International Publication No i NA
(61) Patent of Addition to Aplication Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

BALANCING DEVICE AND METHOD FOR ROTATING BODY A balancing device (1) is provided, comprising acquisition r
(2) adapted to detect vibratory stresses generated by the rotating body (4) during iotatidch the acquisition means (2) are
configured in such a way as to allow the detection of vibratory stresses along at least two mutually non intersectiftgmacquisi

directions. Figure 1
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(54) Title of the invention : METHOD AND SYSTEM FOR CONTENT PROXYING BETWEEN FORMATS
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HO04N002143400(| 1)VMWARE, INC.
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(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A technique for content proxyinis described. The technique includes receiving from a first device a stream of data. The stre
data is formatted in a format that does not indicate content length in a header. A received payload of the streararafatbed intc
a data chunk inading a chunk length header and the received payload. The data chunk is forwarded to a second device the

support the format. [Fig. 1]
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(54) Title of the inventin : A FORMULATION TO IMPROVE FERMENTATION DURING WINE MAKING
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(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Dr. Anirban Pal
(33) Name of pirity country ‘NA 2)Dr. Sujata Ojha
(86) International Application No ‘NA
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(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A formulation to improve fermentation during wine making [0086] The invention relates to a formulation for improving the

fermentation during wine making. The formulation commideammonium phosphate, yeast extract, protein hydrolysate and z
sulphate. The formulation enhances the percentage of yeast cell viability during fermentation and the alcohol content of wir
produced and also reduces the quantity of external sugad &mldehieve increased alcohol concentration in wine. The decreas:
total reducing sugar in the wine during fermentation is faster by using the formulation. The invention also relatesoi @f meth
producing wine by improved fermentation using the fdation, which results in reduction in time and cost for production of wir

(Figure 1)
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(54) Title of the invention : APPARATUS AND METHODS FOR COMPENSATING FOR VARIATISNN FABRICATION
PROCESS OF COMPONENT(S) IN A MEMORY
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(61) Patent of Addition to Application Numk:NA
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(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT Apparatus and methods for compensating for variations in fabrication process of component(s) in a memory.
Embodiments of the present disclosure relate ttin@tsensing ramory devices and more particularly to an apparatus and metf
for compensating for variations in the fabrication process affogm component(s) in a shared memory bank architecture. The nr
includes tracking a flip voltage level and tracking a disgedeakage current to disconnect a keeper circuit from the local read
line. The method includes controlling a read current and the discharge leakage current based on determining at least one ¢
transistor and slow transistor associated with tHeaest one the keeper circuit and adstl. FIG. 4

No. of Pages : ZNo. of Claims : 2

The Patent Office Jooal No. 16/2021 Dated 16/04/2021 19950



(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :15/10/2019

(21) Application N0.201941041785 A

(43) Publication Date 16/04/2021
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(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Padala BhaskarRao
(33) Name of priority country ‘NA 2)Sangvikar Yogesh
(86) International Application No ‘NA 3)Vadali LakshmanaRao

Filing Date ‘NA 4)Jayachandra Sueshbabu
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(61) Patent of Addition to Application Numb:NA

Filing Date ‘NA
(62) Divisional to ApplicatioNumber ‘NA
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(57) Abstract :

The present invention relates to a process for the preparation of amorphous Avatrombopag maleate, Avatrombopag mbilea

form B and form C.
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(43) Publication Date : 16/04/2021

(54) Title of the invention : METHOD AND ELECTRONIC DEVICE FOR CREATING TOGGLED APPLICATION ICON

(51) Internatbnal classification

:GO6F000304810
GO06F000948000(
GO06F000304880(
GO06F000304820(

(71)Name of Applicant :
1)Samsung Electronics Co., Ltd
Address of Applicant :129, Samsung, Yeongtonegu,
Suwonsi, Gyeonggido Republic of Korea

GO06F000945100(|(72)Name of Inventor :

(31) Priority Document No ‘NA 1)Amitoj Singh
(32) Priority Date ‘NA 2)Anannya Gogoi
(33) Name of priority country ‘NA 3)Harshit Oberoi
(86) International Application No ‘NA 4)Darpan Bharatbhai Dekivadiya

Filing Date ‘NA 5)Hemant Chhabra
(87) International Publication No " NA 6)Sabyasachi Kundu
(61) Patent of Addition to Application Numk:NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Method and electronic device for creating toggled applicatiorr iEombodiments herein disclose a method for creating a toggle:
application icon. The method includes identifying a plurality of applications ¢€170a) running on an elgonic device (100), bein
actively toggled on a user interface (160) of the electronic device (100) based on a context. Further, the method fectundgeatd
least one task performed by a user. Further, the method includes detecting at least cateoapylthe plurality of applications

(170a170n) as at least one foreground application. Further, the method includes detecting at least one application ofytloé pl
applications (170470n) as at least one background application. Further, thi@ccludes generating a toggled application ico
The at least one of the at least one foreground application and the at least one background application is accessibéettggles
application icon based on the at least one task. FIG. 4
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(54) Title of the invention : A NOVEL PROCESS FOR MANUFACTURE OF POTASSIUM NITRATE BASED NPK
CUSTOMISED FERTILIZER BY PAN GRANULATION METHOD

:C05G000300000 | (71)Name of Applicant :
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(51) International classificatn C05D000102000c Address of Aplicant :Coromandel House, Sardar Patel Rc
C05C000502000C| Secunderabad Telangana India
C07C000548000C | (72)Name of Inventor :
(31) Priority Document No ‘NA 1)KONATHALA BHASKARA NAIDU
(32) Priority Date ‘NA 2)BAYYARAPU RAMAKRISHNA
(33) Name of priority country ‘NA 3)VENKATA NARASIMHACHARYULU VINUKONDA
(86) International Application No ‘NA 4)AMIT RASTOGI
Filing Date :NA
(87) Internatbnal Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present inventiorelates to the manufacturing process of Potassium Nitrate (KNO3) based NPK customised fertilizers w
difficult to granulate in the conventional drum granulation process. This process for making Potassium Nitrate basedeNPK ¢
customised fertilisecontaining Potassium Nitrate as a base raw material and other fertilisers Mono Ammonium Phosphate |
a source for P205), Single Super Phosphate powder (to supplement P205 and also as a source for CaO & Sulphate sulph
content0,Urea prills (to gyplement Nitrogen content in the form of amide), Kieserite powder (as a source for MgO content ar
granulating additive), Zinc sulphate mono hydrate crystals (as a source for Zinc content),Ferrous sulphate hepta hgbirétes er
source for lon content), Di Sodium Octa Borate Tetra hydrate(as a source for Boron) mixing them in two groups except Kie
powder, Crushing up to 100 mesh size and blending them along with Kieserite powder and granulating the mixture in fgan ¢
with the addtion of LP steam as source of heat and moisture and drying the green granules in a rotary heated surface dryer
separating the product size granules in the screens, cooling the product size granules to obtain round shaped, unifoamifiyrsi:
composition in N, P205, K20 and other secondary and micro nutrient contents, enough crushing strength of desired compc
NPK and secondary and micro nutrients. Fig. 1
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(54) Title of the invention : CLICKING OPTION ENABLED HANDEREE COMPUTER MOUSE

:G06FD00303540(|(71)Name of Applicant :
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Filing Date ‘NA
(87) International Pulation No i NA
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(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a hands freevwemnelinput device 100, which performs operations of a computer mouse. The
free hardware input device 100 comprises of a gyroscope sensor 102 and an accelerometer sensor 104. A microcontroller
connected to the gyroscope sensor 102 and accelerasaetor 104 receives and processes the signals into cursor movement
scrolling function instructions to a GUI 110. Further a-aitde button 106 is provided which is positioned inside arfuser mo u
whereby biting the bitable button 106 perforntke clicking function. A wire connects the bable button 106 to a digital pin of tt
microcontroller 108 to transmittheufes i nput .
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(54) Title of the invention : SYSTEM AND METHOD FOR EMBEDDING EXTERNAL INFRASTRUCTURE SERVICES INT!
MANAGEMENT NODES
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(57) Abstract :

In one example, a management node and an infrastructure nodektdéehe management node may be identified in a cloud
computing environment. The management node may execute a centralized management service and the external infrastru
may execute a first infrastructure service that handles at least orstrirdtare network function for the centralized management
service. Further, a second infrastructure service may be deployed on the management node. Data in the first infrastcectuag
be replicated to the second infrastructure service. Furtherthereentralized management service in the management node mi
repointed to the second infrastructure service such that the second infrastructure service is to operate within the tmaodegem
[Figure 1A]
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(57) Abstract :

Provided are a method for subnetwork sampling and a method and device for building a hypernetwork topology. The methc
subnetwork sampling is applicable to a hypernetwork topology. The hypernetwork topology includes n layerseemdiuidgs at
least two substructures, and each substructure includes Batch Normalization (BN) modules-ito @oerespondence with the
substructures of a closest upper layer, n>0 and n being a positive integer. The method includes that: a suk®)uattne Nth
layer is selected, I>N a selected substructure A{Nof the (NH)th layer is determined; a BN module C(B) in etoeto
correspondence with A(N_i) is determined from the substructure A(N); and the substructure A(N) is added irgtwarsutbmough
the BN module C(B>

wire Ay in added into 2
¢ w4
b e BTN etk Ol }”\"
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(57) Abstract :

The embodiments of the present disclosure relate to an antemctarg, an electronic device and an arraying method and devic
the antenna structure. The antenna structure includes: a plurality of array elements; a radio frequency componena, phetatitp
of feed ports; and a radio frequency switch, wiretlee radio frequency switch is connected to at least two array elements and
two feed ports of the radio frequency component, the radio frequency switch is configured to switch a feed object of gath fe
connected to the radio frequency skito form a preset antenna array, and the feed object is any array element of the at leas
array elements connected to the radio frequency switch.
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(57) Abstract :

A pot spinning machine (1) includen elongated member (73) including a contact end portion (73a) contactable with an inne
(22) of a pot (12), and a base end portion (73b) supporting the contact end portion (73kjoem upovement actuator (76)
adjusting a position of the contaatd portion (73a) in a height direction to a yarn end position (28b) of a yarn (18) deposited «
inner wall (22), a guide member (40) holding the elongated member (73) in a direction that crosses a tilting directien of 10
elongated member (73) agdiding the elongated member (73), an elastic support member (47, 48) elastically supporting the
end portion (73a) in the tilting direction, and a tilting movement actuator (78) tilting the elongated member (73) sctmiath en
portion (73) is placed in contact with the inner wall (22) of the pot (12). [FIGURE 14]
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A bobbin replacement apparatus (18) of a spinning machine (10) includes a spinning machine frame (11), a pantograph me
(21) moving a ddfng bar (20) upward and downward, a drive shaft (22) driving the pantograph mechanism (21), a drive me:
(27) driving the drive shaft (22), and a rotary motion mechanism rotating the entire pantograph mechanism (21) betvieen a
where the pantgraph mechanism (21) is positioned close to the spinning machine frame (11) and a position where the pant
mechanism (21) is positioned separated from the spinning machine frame (11). The rotary motion mechanism include8@)rc
moving reciproally, a rod driving mechanism (31, 32) moving the rod (29, 30), a control device (33) controlling the rod drivir
mechanism (31, 32), and a conversion mechanism (40) converting a linear motion of the rod (29, 30) to a rotary maotiotiref t
pantographlmechanism (21). [Figure 1]
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(57) Abstract :

Multiband base station anas include first and second arrays. The first array has a plurality of radiating elements that are ¢
in a plurality of columns and rows, where both an uppermost and a lowermost of the rows of the first array includerd&rsifnu
radiating eéments, and at least one of the other rows of the first array includes a second, larger number of radiating elemer
second array includes a plurality of radiating elements that are vertically offset from each other. At least one dinlyectad@nts
in the uppermost of the rows of the first array is not vertically aligned with any of the radiating elements in the loafdhaasivs
of the first array.
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A sheet processing apparatus (4) includes a conveyance portion (21), a punching portion (62), a moving portion (4d&gaific
portion (305), and a control unit (600) configured to control the conveyance portion (21), the punching portion (62naxihthe
portion (400), wherein the control unit (600) is configured, for a target position of each of a pluralitysofohieéeformed to a singl
sheet, to cause the first detecting portion (305) to execute a detection process, and to execute a moving processefmaowingg
portion (400) based on the output value of the first detecting portion (305) correspontti@gaimet position and a punching proc
of performing punching to the target position of the sheet by the punching portion (62) after the moving process hapleteh c
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A cleaning apparatus (30, 60) for a heat dissipation member (22) wirdngpmachine (10, 11). The heat dissipation member (2.
dissipates heat of a control device (21) of the spinning machine (10, 11). The cleaning apparatus (30, 60) includetieetempe
measuring unit (31) that measures a temperature of the heat dissipatnber (22), and a cleaning unit (32, 63) that cleans the
dissipation member (22). The cleaning unit (32, 63) starts cleaning the heat dissipation member (22) when a tempereganern
result of the temperatwmeasuring unit (31) satisfiesceaningstart condition. The cleaning unit (32, 63) stops cleaning the he
dissipation member (22) when a cleansigp condition is satisfied after the cleaning unit (32, 63) starts cleaning the heat diss
member (22). (Figure 1)
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Abstract System and methods are provided to identify static security vulnerabilities in an API. The security vulnerayilitees
API proxy bundle, which includes a configuration of an API proxy for the API. The API proxy is executable in an API gétav:
API management platform. A search is performed of any security policy specified in an API proxy bundle. A congiliamcady
be determined, which is a failure of the configuration of the API proxy to comply with a set of security rules. The ABUpdbey
may be corrected to address the compliance failure.

No. of Pages : & No. of Claims : 1

The Patent Office Jooal No. 16/2021 Dated 16/04/2021 19971



(12) PATENTAPPLICATION PUBLICATION (21) Application N0.202044044587 A
(19) INDIA
(22) Date of filing of Application :13/10/2020 (43) Publication Date : 16/04/2021

(54) Title of the invention : SELECTIVE TRANSMISSIONS IN WIRELESS DEVICE

:H04W007212000!|(71)Name of Applicant :
H04W002806000C| 1)Nokia Technologies Oy
(51) International lassification H04W007208000C Address of Applicant :Karakaari 7, 02610 Espoo, Finland
H04W005202000C|Finland
H04W002400000C|(72)Name of Inventor :
(31) Priority Document No 20195887 1)CHRISTENSEN, Lars Holst
(32) Priority Date :15/10/2019 2)FREDERIKSEN, Frank
(33) Name of priority country :Finland 3)AMORIM, Rafhael
(86) International Application No ‘NA 4)PETERSEN, Karsten
Filing Date ‘NA 5)RYSGAARD, Bent Henneberg
(87) International Publication No i NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

SELECTIVE TRANSMISSIONS IN WIRELESS DEVICE This document discloses a solution for adaptive transmission of de
packets. According to an aspect, a method comprises: scheduling a first wireless interface of a user device to ojpstrate in a
transmission mode where tfiest wireless interface transmits payload data to a wireless network; scheduling a second wirele
interface of the user device or another user device to operate in a second transmission mode where the second vaoeless in
transmits keep alive messgwithout payload data to the wireless network or to another wireless network; receiving at least
measured connection quality metric from the first wireless interface and from the second wireless interfaces; and ggsohélolel
basis of the receéd connection quality metrics, a transmission mode of at least one of the first wireless interface and the se
wireless interface. (FIG. 2)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202044046567 A
(19) INDIA
(22) Date of filing of Application :14/10/2020 (43) Publication Date : 16/04/2021

(54) Title of the invention : NONHEMOLYTIC COMPOSITIONS AND METHODS OF USE FOR RECOVERING DISEASE
CAUSING TOXIC CONSTITUENTS IN THE BLOOD

:C12Q000168830|(71)Name of Applicant :
A61K0009000000| 1)ACTORIUS INNOVATIONS AND RESEARCH CO
(51) International classification G01N003356900( Address of Applicant :4885, MONUMENT STREET, SIMI
GO1N003350000(|VALLEY, CALIFORNIA -93063. U.S.A.
A61K0031198000|(72)Name of Inventor :
(31) Priority Document No :62/914623 1)Jayant Jagannath Khandare
(32) Priority Date :14/10/2019
(33) Name of priority country ‘U.S.A.
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

[00438] The present disclosure relates to-hemolytic adsorl@ compositions useful for isolating, enumerating, accounting, ar
removing the diseasgausing toxic constituents in the blood. The said compositions are useful in identifying the disease, dist
status, and validating the efficacy of the therapeutatitnent being administered for the treatment of the disease. Methods for
isolating, enumerating, accounting, and removing diseaasing toxic constituents in the blood as well as monitoring the disea
status and validating the efficacy of the therapduntiatment being administered for the treatment of the disease are disclosed.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202047030827 A
(19) INDIA
(22) Date of filing of Application :20/07/2@2 (43) Publication Date : 16/04/2021

(54) Title of the invention : POLYESTEROLYOL COMPOSITIONS FOR POLYURETHANE FOAM WITH IMPROVED
HYDROLYTIC STABILITY

(51) International classification :C08G 18/76, CO8G|(71)Name of Applicant :
18/32, C08G 18/42 | 1)HEXION INC.
(31) Priority DocumeniNo 18075001 Address of Applicant :180 East Broad Street, Columbus (
(32) Priority Date :19/01/2018 43215, USA Belgium
(33) Name of priority country ‘EPO 2)HEXION IN C.
(86) International Application No :PCT/EP2019/0000:|(72)Name of Inventor :
Filing Date :18/01/2019 1)HEYMANS, Denis
(87) International Publication No ‘WO 2019/141507 2)DECOQ, Fran8oise
(61) Patent of Addition to Aglication .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

The invention relates to compositions of glycidyl ester used as stabilizer in polyurethane foams formulations havings&sgood
to hydrolysis, improved dampjrwith equivalent or improved physical properties, and high sound absorption capacity. The m
poly-carboxylic acids glycidyl ester is used in amount of 0,1 to 10 weight% over the polyester polyol resin.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202047054328 A
(19) INDIA
(22) Date of filing of Application :14/12/2020 (43) Publication Date : 16/04/2021

(54) Title of the invention : INVITATION LINK FOR LAUNCHING MULTIUSER APPLICATIONS

:G06Q0010100000, |(71)Name of Applicant :
A63F0013300000, 1)GOOGLE LLC
(51) International classification A63F0013795000, Address of Applicant :1600 Amphitheatre Parkway Mount
H04B0007045200, |View, California 94043 U.S.A.
H04L0012580000 |(72)Name of Inventor :
(31) Priority Document No :16/244583 1)FISHER, Kristie
(32) Priority Date :10/01/2019 2)CHEN, Mingjie
(33) Name of priority country ‘U.S.A 3)VERA, Matthew
(86) International Applicion No :PCT/US2019/0561f| 4)KHALAF, Saif
Filing Date :14/10/2019 5)LIU, Haochen
(87) International Publication No ‘WO 2020/146027 6)BISCHOFF, Justin
(61) Patent of Addition to Application ‘NA 7)CHEUNG, Sam
Number :NA 8)HSIAO, Catherine
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The disclosed subject matter enables a user to construct a selectable link to invite others to launch directly intssacsaoiase
multi-user application, such as a gaangarty. The inviting user may construct the link without ever launching the-nselti
application. Subsequently, both the inviting and invited users may share the link with others using any conventionaleoimonid
communication.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202047057007 A
(19) INDIA
(22) Date of filing of Application :29/12/2020 (43) Publication Date : 16/04/2021

(54) Title of the invention : OPTICAL FIBER CABLE

:G02B0006440000, | (71)Name of Applicant :
G02B0006360000, | 1)FUJIKURA LTD.
(51) International classification B65H0075100000, Address of Applicant :b-1, Kiba, Koteku, Tokyo 1358512
D07B0005000000, |[Japan
G02B0007100000 |(72)Name of Inventor :
(31) Priority Document No 2018192706 1)SHIMIZU Shogo
(32) Priority Date :11/10/2018 2)NAMAZUE Akira
(33) Name of priority country :Japan 3)OSATO Ken
(86) International Appliation No :PCT/JP2019/0397-
Filing Date :09/10/2019
(87) International Publication No ‘WO 2020/075734
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This optical fiber cable comprises: aeslth; and a core that is accommodated in the sheath and that has an intermittentlees
tape core wire which includes a plurality of optical fibers and a plurality of adhesive parts for intermittently adheximglitye of

optical fibers in théength direction. Recesses and protrusions are formed so as to be disposed alternatingly in the circumfel
direction on the outer circumferential surface of the sheath. The recesses each include: two connection sections IEspeetie:
to the mdial inner edges of two adjacent protrusions; and a bottom surface positioned between the two connection sections
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202048020453 A
(19) INDIA
(22) Dat of filing of Application :14/05/2020 (43) Publication Date : 16/04/2021

(54) Title of the invention : MOULD FOR MOULDING A WIND TURBINE BLADE AND ASSEMBLY OF THE MOULD

(51) International classification :B29C 33/30 (71)Name of Applicant :
(31) Priority Document No . 1)SUZHOU RED MAPLE WIND BLADE MOULD CO.,
(32) Priority Date :12/05/2020 LTD.
(33) Name of priority country :Argentina Address of Applicant :No. 3, Nanjing Road, Taicang
(86) International Application No :PCT/CN2014/0829¢|Economic Development Zone, Suzhou, Jiangsu 215400, Chil
Filing Date :25/07/2014 (72)Name of Inventor :
(87) International Publication No 'W0/2016/011655 1)FAN, Yigiang
(61) Patent of Addition to Application ‘NA 2)GAO, QiangGAO, Qiang
Number :NA 3)MIN, Junyu
Filing Date ' 4)YING, Xiudong
(62) Divisional to Application Number :201747006037 5)GAO, Jun
Filed on :25/07/2014 6)WU, Rongying
(57) Abstract :

A mould for moulding a wind turbine blade @n elongate structural part thereof, the mould comprising a plurality of longitudin
elongate mould sections adapted to be fitted together in atoemdl relationship to form a unitary mould, each mould section h
a central mould portion between aygite end portions, each mould section being composed of a fibre reinforced resin matrix
composite material, at least one end portion of each mould section forming an integral flange oriented substantialigligrthogc
downwardly with respect to an upperface of the mould section, and the upper surface including a moulding surface and a r
located between the flange and the moulding surface, the recess extending across a transverse width of the mould elegtion
when the flanges of adjacent moslkekctions are fitted together in an abutting relationship, the adjacent recesses form a comb
recess separating the moulding surfaces of the adjacent mould sections, and wherein the mould further comprises hestiingy
each mould section, the diténg wires extending from the central mould portion into the flange. Fig. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202048028265 A
(19) INDIA
(22) Date of filing of Application :02/07/2020 (43) Publication Date : 16/04/2021

(54) Title of the invention : OIL PAN WITH INTEGRAL LUBE SUCTION AND STIFFENING PASSAGE

:FO1M 11/00, FO1M |(71)Name of Applicant :

(51) International classification 11/02, FO1M 11/03, | 1)CUMMINS INC.
F16N 31/00 Address of Applicant :500 Jackson Street Columbus, Indi
(31) Priority Document No N 47201, US; U.S.A.
(32) Priaity Date :02/07/2020 (72)Name of Inventor :
(33) Name of priority country : 1)DESHPANDE, Hemant
(86) International Application No :PCT/US2015/0189(| 2)GURAV, Pravin
Filing Date :05/03/2015
(87) International Publication No ‘WO0/2016/140672
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :201747033180
Filed on :19/09/2017
(57) Abstract :

An oil pan assembly includes an interior cavity defining a sump and an elevated portion. The elevated portion is deftrigdan
first floor portion. The sump is defined in part by a secdodrfportion and by an intermediate wall extending between the first
second floor portions. The oil pan assembly also includes a suction tube integral to the oil pan and shaped so asfterdegne
ribs. The suction tube extends from an inletiff@msed in the sump to an outlet external to the interior cavity. The suction tube
includes first, second, and third sections. The first section is formed in the first floor portion and defines the elgttorith sectic
is formed in the second floooption and defines the inlet. The third section is formed in the intermediate wall and fluidly coup
first and second sections. Fig 1.

Fig 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202142016479 A
(19) INDIA
(22) Date of filing of Application :08/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention IMPROVED FREQUENCY BAND EXTENSION IN AN AUDIO SIGNAL DECODER

:G10L002103800!((71)Name of Applicant :
G10L001926000C| 1)KONINKLIJKE PHILIPS N.V.,
(51) International classification G10L002569000C Address of Applicant :High Tech Campus 5, 5656 AE
B41K000112000C|Eindhoven, The Netherlands. Netherlands
B41K000104000C|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)KANIEWSKA, MAGDALENA
(32) Priority Date ‘NA 2)STEPHANE, RAGOT
(33) Name of pority country ‘NA
(86) International Application No PCT/I]
Filing Date :01/01/1900
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number 201647025980
Filed on :29/07/2016
(57) Abstract :

Detailed divisional complete specification is enclosed herewith.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202142016480 A
(19) INDIA
(22) Date of filing of Appication :08/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : RESAMPLING AN AUDIO SIGNAL FOR LOW DELAY ENCODING/DECODING

:G10L001902000!|(71)Name of Applicant :
G10L001916000C| 1)KONINKLIJKE PHILIPS N.V.,
(51) International classification G10L001924000C Address of Applicant :High Tech Campus 5, 5656 AE
H04R000304000(|Eindhoven, The Wtherlands. Netherlands
HO03G000300000C|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)KOVESI, Balazs
(32) Priority Date ‘NA 2)STEPHANE, RAGOT
(33) Name of priority country ‘NA
(86) International Application No PCT/
Filing Date :01/01/1900
(87) International Publication No i NA
(61) Patent of Addition to Appliceon Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number 201647010763
Filed on :29/03/2016
(57) Abstract :

Detailed divisional complete specification is enclosed herewith.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202142016481 A
(19) INDIA
(22) Date of filing of Application :08/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : IMPROVED FREQUENCY BAND EXTENSION IN AN AUDIO SIGNAL DECODER

:G10L002103800!((71)Name of Applicant :
G10L001926000C| 1)KONINKLIJKE PHILIPS N.V.,
(51) International classdation G10L002569000C Address of Applicant :High Tech Campus 5, 5656 AE
B41K000112000C|Eindhoven, The Netherlands. Netherlands
B41K000104000C|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)KANIEWSKA, MAGDALENA
(32) Priority Date ‘NA 2)STEPHANE, RAGOT
(33) Name of priority country ‘NA
(86) International Application No :PCT//
Filing Date :01/01/1900
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number 201647025980
Filed on :29/07/2016
(57) Abstract :

Detailed divisional complete specification is enclosed herewith
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202142016482 A
(19) INDIA
(22) Date of filing of Application :08/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : IMPROED FREQUENCY BAND EXTENSION IN AN AUDIO SIGNAL DECODER

:G10L002103800!((71)Name of Applicant :
G10L001926000C| 1)KONINKLIJKE PHILIPS N.V.,
(51) International classification G10L002569000C Address of Applicant :High Tech Campus 5, 5656 AE
B41K000112000C|Eindhoven, The Netherlands. Netherlands
B41K000104000C|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)KANIEWSKA, MAGDALENA
(32) Priority Date ‘NA 2)STEPHANE, RAGOT
(33) Name of priority ountry ‘NA
(86) International Application No :PCT//
Filing Date :01/01/1900
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number 201647025980
Filed on :29/07/2016
(57) Abstract :

detailed divisional complete specification is enclosed herewith
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202142017117 A
(19) INDIA
(22) Date of filing of Application :2/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : MILK BASED DRINK AND METHOD FOR PREPARING THE MILK BASED DRINK

:A23C000915600(|(71)Name of Applicant :
A23L0002380000| 1)BACHFUN PRIVATE LIMITED
(51) International classification A23C000915200C Address of Applicant :101 AMARJYOTHI HBCS LAYOUT
A23C000915400C|DOMLUR BANGALORE 560071 KARNATAKA, INDIA
A23L00331®000 |Karnataka India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Sundeep Singh Thakran
(33) Name of priority country ‘NA 2)Vaitheeswaran Kothandaraman
(86) International Application No PCT/ 3)Rinka Banerjee
Filing Date :01/01/1900 4)Gobinath
(87) International Publication No i NA
(61) Patent of Addition to ApplicationiNnbe :NA
Filing Date ‘NA
(62) Divisional to Application Number 201841025214
Filed on :05/07/2018
(57) Abstract :

MILK BASED DRINK AND METHOD FOR PREPARING THE MILK BASED DRINK The present inventiprovides a method
of preparing a shelf stable mikased food product. The method including hydrating a thickener by mixing the thickener with |
milk, followed by mixing predetermined amount of an acidity regulator in the milk mixture, mixing pnedetd amount of cocoa
solids or unsweetened chocolate and/or natural sweetener to the milk mixture, mixing predetermined amount of fruitrpelpoo
the milk mixture or mixing blend of roasted dry fruits and nuts and spices to the mixture, hormagtrezinilk mixture at 2000 to
2500 psi at predetermined temperature ranges, cooling to predetermined temperature ranges, mixing predetermined amalu
coloring agent and natural flavoring agent to the milk mixture, cold filling the milk mixtutteei bottles and sterilizing the bottle &
predetermined temperature for predetermined time period using a predetermined sterilization process either beforéddillafter
with the milk mixture. The present invention also provides a shelf stalkebasged beverage composition. FIG. 1A
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147001715 A
(19) INDIA
(22) Date of filing of Application :13/01/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : METHOD AND APPARATUS FOR PROVIDING SECURITY IDENTITY INFORMATION, AND
METHOD AND APPARATUS FOR ACQUIRING SECURITY IDENTITY INFORMATION

:H04L0029060000, |(71)Name of Applicant :
G06Q0020320000, | 1)ADVANCED NEW TECHNOLOGIES CO., LTD.
(51) International classification H04W0012000000, Addressof Applicant :Cayman Corporate Centre, 27 Hosp
G06eK0019060000, [Road, George Town, Grand Cayman k¥Q08 Cayman Island
G06K0017000000 ((72)Name of Inventor :
(31) Priority Document No :201811365449.2 1)GU, Chen
(32) Priority Date :16/11/2018 2)LUO, Hongwei
(33) Name of priority country :China
(86) International Application No :PCT/CN2019/1101¢
Filing Date :09/10/2019
(87) International Puldation No :WO 2020/098419
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A method and apparatus for providing security identity information, andthod and apparatus for acquiring security identity
information. In a scenario where identity verification needs to be carried out or identity information needs to be piftr&lea o
user can scan a quick response code displayed by a service sidarg/aha trusted application, wherein the quick response cc
generated by means of gregistration with a register platform by the service side. After the quick response code is scanned |
of the trusted application, which identity informatitve service side requires is learned of by means of querying the register pl
and then the identity information of the user is collected and acquired. Later, the trusted application sends the antjtyired id
information to a verification source foerification, encrypts the identity information that passes the verification, and forwards
to the service side by means of the register platform.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.p2147003131 A
(19) INDIA
(22) Date of filing of Application :22/01/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : JOINT PAYMENT METHOD AND SYSTEM BASED ON BINDING RELATIONSHIP

:G06Q00203R000, [(71)Name of Applicant :
G06Q0020400000, | 1)ADVANCED NEW TECHNOLOGIES CO., LTD.
(51) International classification G07B0015060000, Address of Applicant :Cayman Corporate Centre, 27 Hos
H04W0076110000, |Road, George Town, Grand Cayman k¥0208 Cayman Island
GO6F0009500000 [(72)Name of Inventor :
(31) Priority Document No :201811430699.X 1)WANG, Xianghong
(32) Priority Date :28/11/2018
(33) Name of priority country :China
(86) International Application No :PCT/CN2019/11B1<
Filing Date :11/10/2019
(87) International Publication No :WO 2020/108109
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed are a joint payment method andesysbased on a binding relationship. A joint payment method based on a binding
relationship. The method comprises: a client sends a joint payment request to a server; the server parses a jointpayment i
identifier carried in the received joint pagmt request and an identifier corresponding to the current joint object; the server
determines, according to the joint payment initiator identifier and the identifier corresponding to the current joiwlogjeet, a
binding relationship is establishédtween the joint payment initiator and the current joint object; if yes, the server generates
codes respectively corresponding to the joint payment initiator and the current joint object, and sends said graphibeatiesttc
and the clienteceives said graphic codes, and displays said graphic codes to complete joint payment.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147005405 A
(19) INDIA
(22) Date of filing of Application09/02/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : NEGATIVE ELECTRODE MATERIAL, BATTERY AND METHOD FOR PRODUCING BATTER)

:HO01MO0004020000 | (71)Name of Applicant :
HO01M0004360000, | 1)PANASONIC INTELLECTUAL PROPERTY
(51) International classification H01M0004380000, [ MANAGEMENT CO., LTD.
H01M0010052500, Address 6Applicant :1:61, Shiromi 2chome, Chueku,
HO1M0004134000 |Osakashi, Osaka 548207 Japan
(31) Priority Document No 12018224239 (72)Name of Inventor :
(32) Priority Date :29/11/2018 1) OSHIMA, Tatsuya
(33) Name of priority country :Japan 2)SASAKI, lzuru
(86) International Application No :PCT/IP2019/0400([ 3)SUGIMOTO, Yuta
Filing Date :10/10/2019 4)NISHIYAMA, Seiji
(87) International Publication No ‘WO 2@20/110480 5)SAKAIDA, Masashi
(61) Patent of Addition to Application ‘NA 6)KAWASE, Akira
Number :N A
Filing Date ‘
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The presentlisclosure provides a negative electrode material which is capable of improving the cycle characteristics of a ba
negative electrode material according to the present disclosure contains a reduction product of a solid electrolyt€maateidal.

electrolyte material is represented by formula (1) LiaNh formula (1), each of aand is a value larger than 0; M represents at
one element that is selected from the group consisting of metal elements other than Li and semimets] aeméntpresents at

least one element that is selected from the group consisting of F, CI, Br and 1.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147005631 A
(19) INDIA
(22) Date of filingof Application :10/02/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : NEGATIVE ELECTRODE MATERIAL AND BATTERY

:HO1M0004620000 |(71)Name of Applicant :
HO01M0010052500, | 1)PANASONIC INTELLECTUAL PROPERTY
(51) International classification H01M0004134000, [ MANAGEMENT CO., LTD.
H01M0004020000, Address of Applicant 61, Shiromi 2chome, Chueku,
H01M0004360000 |Osakashi, Osaka 548207 Japan
(31) Priority Document No 12018224238 (72)Name of Inventor :
(32) Priority Date :29/11/2018 1)OSHIMA, Tatsuya
(33) Name of priority country :Japan 2)SASAKI, lzuru
(86) International Application No :PCT/JP2019/0400(| 3)NISHIYAMA, Seiji
Filing Date :10/10/2019 4)KAWASE, Akira
(87) International Publication No ‘WO 2020/110479
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure provides a negative electrode mater@l isttapable of improving the charge and discharge efficiency
battery. A negative electrode material (1000) of the present invention contains a reduction product (101) of a fiettsalijtieel
material and a conductive assistant (103). Thedokt electrolyte material (101) is represented by formula (1) XiaM formula
(1), each of aand is a value larger than 0; M represents at least one element that is selected from the group consisting of n
elements other than Li and seminiel@ments; and X represents at least one element that is selected from the group consisti
Cl, Brand I.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147006733 A
(19) INDIA
(22) Date éfiling of Application :18/02/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : EFFECTIVE DEPLOYMENT OF SPREADSHEETS IN BROWSER ENVIRONMENTS

:G06F0040180000, |(71)Name of Applicant :
H04L0029080000, 1)DEALVECTOR, INC.
(51) International classification G06F0016182000, Address of Applicant :180 Hadb Drive, Suite 102 Sausalitc
G06Q0010100000, |CA 94965 U.S.A.
G06F0003048400 |(72)Name of Inventor :
(31) Priority Document No :62/744580 1)NAG, Subhroijit
(32) Priority Date :11/10/2018 2)KUMAWAT, Manish
(33) Name of priority country ‘U.S.A.
(86) International Application No :PCT/US2019/0557:
Filing Date :10/10/2019
(87) International Publi¢deon No ‘WO 2020/077152
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A file management system may include a file server that performs calculations of a spreadsheet file instance to geasehtdat
includes values in the spreadsheet file instance. The file management system also may include an application opdiexting at
device that is in communication with the file server via a network. The application may receive, via the rrewesion of the
dataset comprising the values generated by the calculations performed by the server. The application may visualizeet spre
the user interface. The visualized spreadsheet may display at least a subset of the values. In ortectasecgntents of one or
more cells in the spreadsheet may be converted to other values when displayed at the user interface.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147009599 A
(19) INDIA
(22) Date of filing of Application :08/03/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : RESOLVING DECODABILITY FOR SUBSEQUENT TRANSMISSIONS WHOSE THROUGHPU
EXCEEDS A THRESHOLD

:H04L0001180000, |(71)Name of Applicant :
H04\W0088020000, | 1)QUALCOMM INCORPORATED
(51) International classification H04W0076300000, Address of Applicant :ATTN: International IP Administratic
H04W0076280000, |5775 Morehouse Drive San Diego, California 9212714 U.S.A.
H04W0024080000 |(72)Name of Inventor :
(31) Priority Document No :62/743524 1)KIM, Hobin
(32) Priority Date :09/10/2018 2)SARKIS, Gabi
(33) Name of priority country ‘U.S.A 3)SANKAR, Hari
(86) International Application No :PCT/US2019/0552¢| 4)SORIAGA, Joseph Binamira
Filing Date :09/10/2019
(87) International Publication No ‘WO 2020/076904
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Methods, systems, and devices for wireless communications are described. A user equipment (UE) may determine to dedt
from decoding a transport block (TB) transmitted from a base station based on a decodability condition. Thdityezmutdibon
may include whether an effective UE throughput for decoding the TB is greater than a predetermined decoding througbiglut
or not. If the effective UE throughput is greater than the predetermined decoding throughput threshold, dlyer&faim from
decoding the TB. In some cases, the TB may be a subsequent transmission from the base station based on an initial trainsi
being correctly decoded, and the UE may refrain from decoding the subsequent transmission.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147010285 A
(19) INDIA
(22) Date of filing of Application :11/03/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : ROTATING SEPARATOR WITH SBLE ASSEMBLY ORIENTATION AND INTEGRATED
COUNTERBALANCE

:A61F0002440000, |(71)Name of Applicant :
A61F0002300000, 1)CUMMINS FILTRATION IP, INC.
(51) International classification H01M0002160000, Address of Applicant :500 Jackson Street Columbus, Indi
B01D0036000000, |47201 U.S.A.
B01D0029960000 |(72)Name of Inventor :
(31) Priority Document No :62/744240 1)SMITH, Bradley A.
(32) Priority Date :11/10/2018 2)SCHECKEL, Benjamin L.
(33) Name of priority country ‘U.S.A 3)PARIKH, Chirag
(86) International Application No :PCT/US2019/05571
Filing Date :11/10/2019
(87) International Publication No ‘WO 2020/077172
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A rotating separator including a filter element extending axially along a longitudinal axis and including a first endplaiada
endplate, and a separating element. The first endplate inclugeses tube. The second endplate is coupled to the first endplate
includes a central aperture having a perimeter and receiving the center tube. The filter element also includes areadiatjystott
and an axially extending protrusion positionedooe of the first endplate and the second endplate and configured to engage v
other. The first and second endplates form an interior cavity when coupled together. The rotating separator includesctiier
positioned within the interior city.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147011389 A
(19) INDIA
(22) Date of filing of Application :17/03/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : PHARACEUTICAL COMPOSITIONS COMPRISING RPL554 IN HFA34A FOR
ADMINISTRATION BY INHALATION

:A61K0009000000, [(71)Name of Applicant :
A61K0031519000, 1)VERONA PHARMA PLC
(51) International classification A61K0031495000, Address of Applicant :One Central Square Cardiff CF10 1
A61M0015000000, |U.K.
A61K0031167000 |(72)Name of Inventor :
(31) Priority Document No :1816447.5 1)SPARGO, Peter Limel
(32) Prority Date :09/10/2018 2)HAYWOOD, Phillip A
(33) Name of priority country ‘U.K.
(86) International Application No :PCT/GB2019/0528¢
Filing Date :09/10/2019
(87) International Publication No ‘WO 2020/074894
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a liquid pharmaceutical composition suitable for administration by inhalation comyarising: (i
suspension of particles comprising 9dithethoxy2-(2,4,6trimethylphenylimino)3-(N-carbamoy2-aminoethyl) 3,4,6,7
tetrahydre2H-pyrimido[6,l-aJisoquinolind-one (RPL554); and (ii) a diluent which is 1,1;ieZrafluoroethane (HFA 34a),wherein
the liquid pharmaceutical composition is substantially free of surfactant. The invatgmrelates to a pressurised metered dose
inhaler comprising the liquid pharmaceutical composition.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147012558 A
(19) INDIA
(22) Date of filing & Application :23/03/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : ADHESIVE ALLOYS AND FILTER MEDIAS INCLUDING SUCH ADHESIVE ALLOYS

:B32B0037120000, |(71)Name of Applicant :
B32B0027360000, 1)CUMMINS FILTRATION IP, INC.
(51) International classification B01D0046520000, Address of Applicant :500ackson Street Columbus, Indiar
HO5K0003340000, |47201 U.S.A.
B32B0007020000 |(72)Name of Inventor :
(31) Priority Document No :62/746167 1)HABERKAMP, William C.
(32) Priority Date :16/10/2018 2)WANG, Kan
(33) Name of priority country ‘U.S.A.
(86) International Application No :PCT/US2019/05607
Filing Date :14/10/2019
(87) International PublicationdN ‘WO 2020/081437
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Embodiments described herein relate generally to adhesive alloys and their use in filter media, and in particulared@kaljetia
can be melt blown onto a filter media layer, and which are thermally activated to bond the filter media layer to aapthedfit
layer. An adhesive alloy is provided. A thermally activated adhesive has a first melting temperatuyenéy pak a second meltin
temperature greater than the first melting temperature. A ratio of the thermally activated adhesive in the adhesiveaatinygs o
5 wt% to 70 wt%.
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(12) PATENT APPLICATION PURICATION (21) Application N0.202147015533 A
(19) INDIA
(22) Date of filing of Application :01/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : MOBILE PRINTHEAD CLEANER FOR PRINT MODULE

:B41J0002165000, |(71)Name of Applicant :
B41J0002175000, 1)PROTOTYPE AND PRODUCTION SYSTEMS, INC.
(51) International classification B41J0002145000, Address of Applicant :4830 Azelia Avenue North, Suite 3(
B41J0002155000, |Minneapolis, Minnesota 55429 U.S.A.
B41J0011000000 |(72)Name of Inventor :
(31) Priority Document No :62/726489 1)RAYMOND, Willard
(32) Priority Date :04/09/2018 2)RAYMOND, Richard
(33) Name of priority country ‘U.S.A. 3)BERGMAN, Nathan
(86) International Application No :PCT/US2@9/04887| 4)KAUFHOLD, Anthony
Filing Date :29/08/2019 5)LANGFORD, Charles
(87) International Publication No ‘WO 2020/051066 6)MANN, Nicholas
(61) Patent of Addition to Application ‘NA 7)BEAUCHENE, Michael
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A single pass inkjet printer that utilizes a modular printing system with one or memstifned printing modules, where each
printing module is easy to remove and replaoenfa large printing machine, thus resulting in an overall system that is easy to
and maintain. Each module is a setdintained printer including an ink supply, printhead drive electronics, and printhead assen
order to provide one color onild of inkjet printing capability. Each module includes a precise thoés compliant setaligning
mount system to obtain accurate printhead positioning, and a unique integrated printhead tending system that includés a c
movable vacuum knife forleaning the printheads, and a printhead capping station for sealing and protecting the printheads"
ambient environment when not in use.

No. of Pages : zNo. of Claims : 2.

The Patent Office Jooal No. 16/2021 Dated 16/04/2021 19993



(12) PATENT APPLICATION PUBLICATION (21) Application N0.2021470E19 A
(19) INDIA
(22) Date of filing of Application :01/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : THREIDIMENSIONAL DATA ENCODING METHOD, THREEDIMENSIONAL DATA
DECODING METHOD, THREEDIMENSIONAL DATA ENCODING DEVICE, AND THREEDIMENSIONAL DATA
DECODING DEVICE

:HO04N0013246000, | (71)Name of Applicant :
G11B0027100000, | 1)PANASONIC INTELLECTUAL PROPERTY
(51) International classification H04N0013194000, [ CORPORATION OF AMERICA
H04N0019630000, Address of Applicant :20000 Mariner Avenue, Suite 200,
HO4N0019700000 |Torrance, California 90503 U.S.A.
(31) Priority Document No :62/743229 (72)Name of Inventor :
(32) Priority Date :09/10/2018 1)IGUCHI, Noritaka
(33) Name of priorig country ‘U.S.A.
(86) International Application No :PCT/JP2019/0399!
Filing Date :09/10/2019
(87) International Publication No ‘WO 2020/075781
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This threedimensional data encoding method generates (S5811) encoded data by encoding third point group data in which
group data is combined with second point group data, and generates (S5812) anbitrstiieding the encoded data and control
information. The encoded data includes a plurality of pieces of attribute information and position information aboua paafaldf
of threedimensional points included in the third point group data, oneegblilrality of pieces of attribute information includes fir
information that indicates whether the corresponding three dimensional point belongs to the first point group dataoadtheise:
group data, and the control information includes secomuarimdtion that indicates attribute information including the first informe
among the plurality of pieces of attribute information.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/04/2021

(21) Application N0.202147015933 A

(43) Publication Date : 16/04/2021

(54) Title of the invention : SCALIDOWN CAPTURE PREVIEW FOR A PANORAMA CAPTURE USER INTERFACE

:HO04N0005232000, |(71)Name of Applicant :
G06F000848100, 1)GOOGLE LLC
(51) International classification G06T0007730000, Address ofApplicant :1600 Amphitheatre Parkway Mounts
G06F0003010000, |View, California 94043 U.S.A.
G06T0007000000 |(72)Name of Inventor :
(31) Priority Document No :62/741730 1)HUANG, Lawrence ChiaYu
(32) Priority Date :05/10/2018 2)HINZ, Carsten
(33) Name of priority country ‘U.S.A. 3)JOHNSTON, Chorong Hwang
(86) International Application No :PCT/US2019/0531%| 4)MA, Mike
Filing Date :26/09/2019 5)REYNOLDS, Isaac William
(87) International Publication No ‘WO 2020/072267
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

This document escribes apparatuses and techniques enabling a scale down capture preview for a panorama capture user |
This scale down preview enables users to reargly and mor@accurately capture images for a panorama.
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The Patent Office Jooal No.

16/2021 Dated 16/04/2021 19995



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147015947 A
(19) INDIA
(22) Date of filing of Application :05/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : GRIPPING DEVICE AND DIVIDING DEVICE, AND TRANSRINT DEVICE AND TRANSPLANT
SYSTEM USING SAME

:B25J0015020000, |(71)Name of Applicant :
H02G0001120000, | 1)OHASHI ENGINEERING CO., LTD.
(51) International classification B25J0015000000, Address of Applicant L0, Omoriminami 3chome, Oteku,
B66F0009180000, |Tokyo 1430013 Japan
A61B0017680000 ((72)Name of Inventor :
(31) Priority Document No 2018190774 1)OHASHI Kazumichi
(32) Priority Date :09/10/2018 2)SUZUKI Hiroki
(33) Name of piority country :Japan
(86) International Application No :PCT/IP2019/0399.
Filing Date :09/10/2019
(87) International Publication No ‘WO 2020/075786
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional b Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A gripping device (60) grips a seedling bed piece (C3) into which a seedling has been planted. The gripping device ebhepsi
a pair of gripping members (65) that are provided so as to be able to move relative to eambrgleefirst direction; and at least «
pair of tip portions (66) that are provided to the tips of the pair of gripping members (65) and that can grip the seepliéug KC3
by sandwiching at least two opposing side surfaces of the seedling bedipieanjunction with the relative movement of the pai
gripping members (65), each tip portion of the pair of tip portions (66) can mutually approach and separate while mamtiniz
distance therebetween over the entire length of the tipopsr{66).

No. of Pages : zNo. of Claims : -

The Patent Office Jooal No. 16/2021 Dated 16/04/2021 19996



(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :06/04/2021

(21) Application N0.202147016083 A

(43) Publication Date : 16/04/2021

(54) Title of the invention ELECTROLYTIC REACTOR AND METHOD OF OPERATING SAME

:C02F0001461000, |(71)Name of Applicant :
C02F0001467000, 1)DYNACERT INC.
(51) International classification B05B0012120000, Address of Applicant :16501 Alliance Avenue Toronto,
HO5B0006060000, |Ontario M6N 2J1 Canada
HO02H0007120000 |(72)Name of Inventor :
(31) Priority Document No :62/741637 1)DHILLON, Bheepinderpreet
(32) Priority Date :05/10/2018 2)SINGH, Gurjant
(33) Name opriority country ‘U.S.A
(86) International Application No :PCT/CA2019/0514Z
Filing Date :04/10/2019
(87) International Publication No :WO 2020/069628
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The various embodiments disclosed herein relate to a system and a method of modifying a configuration of an electiaiytrc 1
at least one embodiment, the system comprises an electrolytic reactor assembly includingyagblataditrolytic cells, the
electrolytic reactor assembly being configured to operate in at least two operation modes. The system also comprizes at le
switching element coupled to the electrolytic reactor assembly, a control unit, and a moasitstrémg coupled to the control unit,
where the monitoring system is configured to monitor at least one attribute associated with the electrolytic reactor @&hksembl'
control unit is configured to modify the configuration of the electrolytic reactor asgdmtveen the at least two operation mode:
based on the at least one attribute associated with the electrolytic reactor assembly monitored by the monitoring system.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016102 A
(19) INDIA
(22) Date of filing of Application :06/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : VACCINE, METHOD OF VACCINATION AGAINST CLOSTRIDIUM DIFFICILE

:A61K0039000000, |(71)Name of Applicant :
A61K0039080000, 1)THE ROYAL INSTITUTION FOR THE
(51) International classification A61K0039112000, |ADVANCEMENT OF LEARNING/MCGILL UNIVERSITY
G01N0033569000, Address of Applicant :845 Sherbrooke Street West Montr
C07K0014330000 |Qubec H3A 0G4 Canada
(31) Priority Document No :62/734103 2)AVIEX TECHNOLOGIES LLC
(32) Priority Date :20/09/2018 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)WARD, Brian
(86) International Application No :PCT/US2019/05198| 2)WINTER, Kaitlin
Filing Date :19/09/2019
(87) International Publication No ‘WO 2020/061357
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

An attenuated Salmonella enterica serovar Typhimurium strain (YS1646) is repurposed to produce a vaccindaBkedmid
candidates expressing either the TcdA or TcdB RBD were screened. Different vaccine routes and schedules were tfested tc
detectable serum and mucosal antibody titers in C57BL/6J mice. When given in-enodadlity schedule over 1 week (day 0
IM+PO, days 2 and 4 PO), several candidates provided 100% protection against lethal challenge. Substantial protectias (8
achieved with combined PO TcdA/TcdB vaccination alone (d0, 2 and 4). These data demonstrate the potential of tHea¥&d.6
vaccines for C. difficile.
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(12) PATENT APPLICATION PUBLICATION (21) Application No0.p2147016103 A
(19) INDIA
(22) Date of filing of Application :06/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : MOTORISED VEHICLE

:B60K0017040000, |(71)Name of Applicant :
B60K0007000000, | 1)MOONBIKES MOTORS
(51) International classification A61G0005040000, Address of Applicant :10, rue Affré5018 PARIS France
B62D0®5084000, |(72)Name of Inventor :
B61D0003100000 1)MURON, Nicolas
(31) Priority Document No 11858913
(32) Priority Date :27/09/2018
(33) Name of priority country :France
(86) International Application No :PCT/EP2019/0763:
Filing Date :27/09/2019
(87) International PublicationdN ‘WO 2020/065071
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention concerns a motorised vehicle (1), comprising a front part (2) equipped with at least one steering skidd@d fanb
steered by a handlebar (22), a neart (3) comprising a chassis (31) rigidly attached to a tracked propulsion means (32) and c
a transmission mechanism (4) configured to be powered by a motor (5), the motorised vehicle (1) being characterisednoth
(5) is housed insida wheel (41) of the transmission mechanism (4) forming a drive wheel of the propulsion means (32) calle
motor wheel (41), the propulsion means (32) being supported by a bogie (8) comprising an upper bogie (81) rigidly attache
chassis (31) andlawer bogie (82), connected together by a suspension mechanism (80), the lower bogie (82) being articule
respect to the upper bogie (81), the motor wheel (41) being rigidly attached to the lower bogie (82) at the rear theebidleT{ig
prefeably comprises a mechanical link (6) for mechanically connecting the front part (2) with the rear part (3), the meicka(6i
being detachable.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2@147016289 A
(19) INDIA
(22) Date of filing of Application :07/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : AIR FILTER ASSEMBLY WITH A PERMEABLE BAFFLE

:B0O1D0046000000, |(71)Name of Applicant :
B01D004652000, 1)CUMMINS FILTRATION IP, INC.
(51) International classification B01D0046240000, Address of Applicant :500 Jackson Street Columbus, Indi
B01D0046120000, |47201 U.S.A.
F02M0035024000 |(72)Name of Inventor :
(31) Priority Document No :62/749477 1)LOUISON, Matthew
(32) Priority Date :23/10/2018 2)SCHWARTZ, Scott W.
(33) Name of priority country ‘U.S.A.
(86) International Application No ‘PCT/US2019/0561¢
Filing Date :15/10/2019
(87) International Publication No ‘WO 2020/086322
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

An air filter assembly comprises a housing, a filter element and a permeable baffle. Sing lsomprises an outer wall with a
substantially cylindrical inner surface, an inlet, and an outlet. The inlet is positioned along and extends throughathk. diiter
outlet is positioned along and extends through an axial end of the housing. diredithent comprises a filter media with a
substantially cylindrical outer surface. The filter element is positionable within the housing. The permeable bafflengsgosit
between the inlet and the filter element. The permeable baffle allows at leasasdmflow therethrough.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016353 A
(19) INDIA
(22) Date of filing of Application :07/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : FLEXIBLE STAMP WITH TUNABLE HIGH DIMENSIONAL STABILITY

:HO5K0001020000, |(71)Name of Applicant :
H01L0023000000, 1)MORPHOTONICS B.V.
(51) International classification B44B0005000000, Address of Applicant :De Run 4281 5503 LM VELDHOVE
H01L0023373000, |Netherlands
B22F0003240000 |(72)Name of Inventor :
(31) Priority Document No :18200147.9 1)TER MEULEN, Jan Matthijs
(32) Priority Date :12/10/2018 2)TITULAER, Bram Johannes
(33) Name of priority country ‘EPO 3)VELDHUIZEN, Leon Willem
(86) International Application No :PCT/EP2019/0776(| 4)VAN ERVEN, Adrianus
Filing Date :11/10/2019
(87) International Publication No ‘WO 2020/074709
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A flexible stamp comprising at least three layers, an upper layer as a texturing layer (203) having a relief area (&8Bheaing
layer (202) and amptective layer (201), characterized in that the strengthening layer (202) has a thermal expansion coefficie
ppmFC or lower, a Young's modulus in the range of 10 GE@0 GPa, a layer thickness of below 300 and an area which at lea
coversthe relief area (203B).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016385 A
(19) INDIA
(22) Date of filing of Application :07/04/2021 (43) Publication Date : 16/04/2021

(54) Title of he invention : MUTANT STRAIN OF TRICHODERMA REESEI, AND PROTEIN MANUFACTURING METHOD

:C12N0009420000, | (71)Name of Applicant :
C12N0015800000, | 1)TORAY INDUSTRIES, INC.
(51) International classification C12P0021020000, Address of Applicant AL, NihonbashiMuromachi 2chome,
C07K0016280000, |Chuoku, Tokyo 1038666 Japan
C12N0009360000 |(72)Name of Inventor :
(31) Priority Document No 12018192641 1)KAGAWA, Yusuke
(32) Prority Date :11/10/2018 2)HIRAMATSU, Shingo
(33) Name of priority country :Japan 3)YAMADA, Katsushige
(86) International Application No :PCT/IP2019/0399.
Filing Date :10/10/2019
(87) International Publication No ‘WO 2020/075788
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a mutant strain of Trichoderma reesei that has a mutation eliminating or reducinga &unctio
polypeptide that comprises taeino acid sequence shown in SEQ ID NO:8, said mutant strain preferably further having the |
indicated hereinafter in one or more polypeptides selected from polypeptides comprising the amino acid sequence shafwn i
SEQ ID NO:6, 7, 9, and 10r®teins, especially cellulases, can be produced using said mutant strain, while keeping the viscc
cultivation liquid low during cultivation.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.20247016499 A
(19) INDIA
(22) Date of filing of Application :08/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : METHODS FOR TREATING PANCREATITIS

:A61K0039000000, |(71)Name of Applicant :
C07K0016280000, 1)COLD SPRING HARBOR LABORATORY
(51) International classification A61K0031122000, Addressof Applicant :1 Bungtown Road Cold Spring Harb
A61P0001180000, |[New York 11724 U.S.A.
A61P0021000000 |(72)Name of Inventor :
(31) Priority Document No :62/729354 1)ENGLE, Dannielle D.
(32) Priority Date :10/09/2018 2)TUVESON, David A.
(33) Name of priority country ‘U.S.A.
(86) International Application No :PCT/US2019/0502¢
Filing Date :09/09/2019
(87) Internatioal Publication No ‘WO 2020/055768
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Provided herein is a method for preventing, treating, ameliorating, or managing pasdreatgubject in need thereof comprising
administering to the subject a therapeutically effective amount of an antibody or functional fragment thereof that Bihg€9to C

No. of Pages : 17 No. of Claims : 6.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016500 A
(19) INDIA
(22) Date of filing of Application :08/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : SILVEFGRAPHENE COMPOSITE COATING FOR SLIDING CONTACT AND ELECTROPLATI}
METHOD THEREOF

:C25D0015000000, |(71)Name of Applicant :
C25D0003460000, | 1)ABB POWER GRIDS SWITZERLAND AG
(51) International classification A61K0008410000, Address of Applicant :Bruggerstrasse 72 5400 Baden
C25D0005540000, |Switzerland
C25D0005340000 |(72)Name of Inventor :
(31) Priority Document No :18199860.0 1)ANDERSSON, Anna
(32) Priority Date :11/10/2018
(33) Name of priority country ‘EPO
(86) International Applicéon No :PCT/EP2019/0772¢
Filing Date :09/10/2019
(87) International Publication No ‘WO 2020/074552
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a method of electioglat a silver graphene composite onto a substrate (1). The method
comprises preparing a plating bath (6) comprising: a dissolved water soluble silver salt, dispersed graphene flakas &8)ema
electrolyte (2) comprising a silver complexing agjencationic surfactant, and a pH adjusting compound. The zeta potential of
grapheneelectrolyte interface in the plating bath is adjusted to be positive and within the rang8®fri\0 by means of the cation
surfactant and the pH adjusting compdufihe method also comprises applying a negative electric potential on the substrate
(4) such that electrophoresis of the graphene flakes occurs and said flakedepesited with the silver during electroplating the
to form a silvergraphee composite coating on the substrate surface.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016501 A
(19) INDIA
(22) Date of filing of Application :08/04/2021 (43) Publication Date : 16/04321

(54) Title of the invention : SHORT CYCLIC PEPTIDES FOR THE TREATMENT OF GRAVES' DISEASE

:A61K0009000000, |(71)Name of Applicant :
A61K0039000000, | 1)ADVANCECOR GMBH
(51) International classification A61K0038000000, Address of Applicant :Fraunhoferstr. 9A 82152 Martinsrie
C07K0007080000, |Germany
A61K0045060000 ([(72)Name of Inventor :
(31) Priority Document No :18194531.2 1)FASSBENDER, Julia
(32) Priority Date :14/09/2018 2)HOLTHOFF, Hans-Peter
(33) Name of priority country ‘EPO 3)LI, Zhongmin
(86) International Application No :PCT/EP2019/0745:| 4)UNGERER, Martin
Filing Date :13/09/2019
(87) International Publication No ‘WO 2020/053417
(61) Patent of Addition to Application .
:NA
Numbe ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to short cyclic peptides, their use in the treatment, amelioration or prevention of awdisddse ¢
antibodies targeting théyrotropin TSH receptor (TSHR) in the thyroid gland, in particular Graves' disease and orbitopathy, &
pharmaceutical compositions comprising the same.
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(12) PATENT APPLICATION PUBLICATION (21) Application N.202147016502 A
(19) INDIA
(22) Date of filing of Application :08/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : PROCESS FOR THE PREPARATION OF METHANOL

:C07C0029151000, |(71)Name of Applicant :
C07C002915200, 1)HALDOR TOPSE E A/ S
(51) International classification C07C0001200000, Address of Applicant :Haldor Topes All 1 2800 Kgs. Lyngh
C25B0001040000, |Denmark
C07C0031040000 |(72)Name of Inventor :
(31) Priority Document No :PA 2018 00573 HTIARNEHOV, Emil Andreas
(32) Priority Date :13/09/2018 2)PEDERSEN, Lars Storm
(33) Name of priority country :Denmark 3)HULTQVIST, Michael
(86) International Application No :PCT/EP2019/0729¢| 4)ESKESEN, Sren Gr, nborg
Filing Date :28/08/2019 5)JENSEN, Louise Wissing
(87) International Publication No ‘WO 2020/052979
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Proaess for the preparation of a methanol product comprising the steps of a) providing a first process stream consistilygoéss
carbon dioxide; b) providing a second process stream consisting of hydrogen by electrolyzing water in an electratysisximi;
the first and second process in amount to obtain a methanol synthesis gas with a mole ratio of H2 and CO2 of betw&es #)=
catalytic converting the methanol synthesis gas into raw methanol in at least one methanol reactor; e)tpenfungiethanol in ¢
distillation unit; and recovering waste heat generated in the electrolysis unit in step (b) by transferring the wastecinealating
heat transfer medium by indirect heat exchange with the waste heat and by indirect hegeeotctienheated heat transfer medit
with steam used for the distillation of the raw methanol, wherein the heated transfer medium is compressed upstreait theai
exchange with steam.
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(12) PATENT APPLIGATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/04/2021

(21) Application N0.202147016503 A

(43) Publication Date : 16/04/2021

(54) Title of the invention : COMPOSITION FOR INDUCING DEATH OF CELLS HAVING MUTATED GENE, AND METHC
FOR INDUCING DEATH OF CELLS HAVING MODIFIED GENE BY USING COMPOSITION

:C07K0014470000, |(71)Name of Applicant :
C07K0007080000, 1)INSTITUE FOR BASIC SCIENCE
(51) International classification GO01N0033680000, Address of Applicant :55, Expm Yuseonggu Daejeon
C07K0005107000, (34126 Republic of Korea
A61P0035000000 2)UNIST(ULSAN NATION AL INSTITUTE OF SCIENCE
(31) Priority Document No :10-20180109214 |AND TECHNOLOGY)
(32) Priority Date :12/09/2018 (72)Name of Inventor :
(33) Name of priority country ‘Republic of Korea 1)MYUNG, Kyungjae
(86) International Application No ‘PCT/KR2019/0118€| 2)KWON, Taejoon
Filing Date :11/09/2019 3)BAEK, In-Joon
(87) International Publication No ‘WO 2020/055187 4)RA, Jae Sun
(61) Patent of Addition to Application ‘NA 5)SEO, Yuri
Number :NA 6)YUN, Seongmin
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to: a composition for indudiagieath of cells having a mutated gene, containing a nucleic acid
cleavage enzyme and a cleavage factor; and a method for inducing the death of cells having a mutated gene.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016504 A
(19) INDIA
(22) Date of filing of Application :08/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : SUSTAINED RELEASE FORMULATIONS IN DELIVERY DEVICES

:A23K0050100000, [(71)Name of Applicant :
A61K0009000000, 1)ARGENTA INNOVATION LIMITED
(51) International classification A61D0007000000, Address of Applicant :2 Sterling Avenue Manurewa East
A61K0008260000, [Auckland, 2102 New Zealand
A61J0001000000 [(72)Name of Inventor :
(31) Priority Document No 1746209 1)GILL, David Anthony
(32) Priority Date :10/09/2018 2)MORROW, Desmond lan John
(33) Name of priority country :New Zealand 3)VENNING, Michael
(86) International Application No :PCT/NZz2019/05011
Filing Date :10/09/2019
(87) International Publication No ‘WO 2020/055270
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present inventiorelates to an intrauminal device comprising a body substantially impervious to rumen fluid, the body
comprising a barrel, at least one outlet, at least one matrix comprising at least one active ingredient and at leastimeralclay
compression aangement and at least one variable geometry device dependent from the body, use ofrtheinglaevice and a
method of treating a ruminant animal by administering the-minginal device to the animal.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016505 A
(19) INDIA
(22) Date of filing of Application :08/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : COMPRESSEELUID DISCHARGE CONTROL DEVICE

:F16K0031122000, |(71)Name of Applicant :
B60T0013660000, | 1)SMC CORPORATION
(51) Intenational classification F16K0031400000, Address of Applicant :14., Sotokanda-¢home, Chiyodku,
F16K0007170000, [Tokyo 1010021 Japan
F16K0027020000 ((72)Name of Inventor :
(31) Priority Document No ‘NA 1)DOI Yoshitada
(32) Priority Date ‘NA 2)SASAKI Hiroaki
(33) Name of priority country ‘NA 3)OSHIMA Masayuki
(86) International Application No :PCT/JP2018/0338
Filing Date :12/09/2018
(87) International Publication No ‘WO 2020/054000
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

In a compressetluid discharge control devicd Q), there are formed a valve chamber (68) communicated with a discharge ch
(70) and supply channels (24, 66) for supplying a compressed fluid, and a pilot chamber (82) into which the compreassed flt
introduced from the supply channels (24, 661i&phragm valve (16) for communicating or cutting off communication of the st
channels (24, 66) and the discharge channel (70) seats on or separates from a valve seat (72) provided in the val@8)clralot
channels (78, 80) through which a qumessed fluid supplied to the pilot chamber (82) passes are formed in the diaphragm va
The compressefluid discharge control device (10) has a pilot chamber opening/closing valve for opening or closing the pilo
chamber (82). The pilot chamberaspng/closing valve comprises a solenoid valve (20) which is opened in response to energ
thereof and closed in response teethergization thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application No202147016506 A
(19) INDIA
(22) Date of filing of Application :08/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : ELECTRICITY METER THERMAL PERFORMANCE MONITORING

:G01R0022060000, | (71)Name of Applicant :
G01D@04000000, 1)LANDIS+GYR AG
(51) International classification F02D0041220000, Addres of Applicant :Alte Steinhauserstrasse 18 6330 Ch
G01R0021000000, |Switzerland
FO1N0011000000 |(72)Name of Inventor :
(31) Priority Document No :18194512.2 1)DAVIS, lan, Jackson
(32) Priority Date :14/09/2018
(33) Name of priority country ‘EPO
(86) International Application No :PCT/EP2019/0738:
Filing Date :06/09/2019
(87) International Publication No ‘WO 2020/053085
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a method of monitoring a functional state of an electricity meter (2), comprisiog) tfie ste
generating at least one temperature signal from which an actual temperature value (T) of the electricity meter (2)iweoh be de
determining whether the actual temperature value (T) and/or a gradient (Gm) thereof exceeds at least one threghphikvizied
from at least one predefined temperature curve (T300) representing predefined temperature values (T) of the elect{Zjtgvee
time according to a modelled thermal behaviour of the electricity meter (2). Further, the present imgkziéisrio a computer
program (4) for monitoring a functional state of an electricity meter (2). Furthermore, the present invention relateptes co
readable data carrier (5) having stored thereon a computer program (4) according to the pretient nvério a data carrier signs
(6) carrying a computer program (4) according to the present invention. Moreover, the present invention relates toignneétet
(2) configured to carry out the computer program (4) according to the presentanvé&itially, the present invention relates to ar
electricity metering system (1), in particular an Advanced Metering Infrastructure (AMI), comprising at least one el®etiéei(2)
and/or at least one administration device (3) configured to carryroatteod according to the present invention.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016507 A
(19) INDIA
(22) Date of filing of Application :08/04/2021 (43) Publication Date : 16/04/202

(54) Title of the invention : IMMUNOGEN FOR BROASPECTRUM INFLUENZA VACCINE AND APPLICATION THEREOF

:A61K0039000000, [(71)Name of Applicant :
A61K0039120000, 1)SHANGHAI PUBLIC HEALTH CLINICAL CENTER
(51) International classification A61K0039145000, Address of Applicant :Research Center Room 308, 2901
A61P0031160000, |Caolang Road Jin Shan District Slghai 201508 China
A61P0037040000 |(72)Name of Inventor :
(31) Priority Document No ‘NA 1)XU, Jianging
(32) Priority Date ‘NA 2)ZHANG, Xiaoyan
(33) Name of priority country ‘NA 3)XIE, Xinci
(86) International Application No :PCT/CN2018/1050=
Filing Date :11/09/2018
(87) International Publication No ‘WO 2020/051766
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention provides a novel influenza immunogen, having a sequence comprising an amino acid sequence sho
ID No. 1 or SE) ID No. 2, an immunogenic fragment thereof, or a combination thereof. Further, the present invention also p
recombinant vector vaccine utilizing the immunogen and an application of an immunization method thereof in an influewrza
The invert sequentially applies various vector vaccines expressing the novel influenza immunogen, and utilizes a combinati
systemic immunity and local immunity, so as to locally induce a high level of T cell immune response in the respiratibrgréaiag
providing broadspectrum protection against various influenza virus infections.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016508 A
(19) INDIA
(22) Date of filing of Application :08/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : COMBING MACHINE

:D01G0019080000, | (71)Name of Applicant :
D01G0021000000, | 1)TRTZSCHLER GMBH & CO. KG
(51) International classification D01G0019280000, Address of Applicant :Duvensee82- 92 41199
D01G0019000000, |Mnchengladbach Germany
D01G0019260000 |(72)Name of Inventor :
(31) Priority Document No :10 2018 122 276.9 | 1)SAEGER, Nicole
(32) Priority Date :12/09/2018 2)FRIEDRICH, Roland
(33) Name of priority country :Germany
(86) International Application No :PCT/EP2019/0694¢
Filing Date :19/07/2019
(87) International Publication No ‘WO 2020/052837
(61) Patent of Addition to Application .
:NA
Numbe ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a combing machine (1) comprising more than eight combing heads, wherein each combing heatit
be fed by means of at least one lap or by means odsttdme sliver from cans, wherein the combed fibres are combined to forr
separate sliver per combing head and are transported to a finish table (5), supplied to a draw frame (10), and draxm astite
and placed in a can. According to the intvem, the draw frame (10) has a working width, on the nip line of the main draft, of m
than 180 mm, preferably at least 200 mm.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016509 A
(19) INDIA
(22) Date of filing of Application :08/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : PROCESS FOR PREPARING A COATED GLASS SUBSTRATE

:C23C0016400000, |(71)Name of Applicant :
H01L0021020000, 1)PILKINGTON GROUP LIMITED
(51) International classification C03C0017340000 Address of ApplicantEuropean Technical Centre Hall Lan
C03C0017245000, (Lathom, Nr. Ormskirk Lancashire L40 5UF U.K.
C03C0017000000 [(72)Name of Inventor :
(31) Priority Document No :11816381.6 1)RAISBECK, Deborah
(32) Priority Date :08/10/2018 2)SKINNER, Paul Andrew
(33) Name of priority country ‘U.K. 3)LEITL, Hans -Eckhard
(86) International Application No :PCT/GB2019/05284| 4)GLYNN, Mark John
Filing Date :08/10/2019 5)RIMMER, David
(87) International Puldiation No ‘WO 2020/074877 6)SANDERSON, Kevin David
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A chemical vapour deposition process for preparing a coated glass substrate, said process comprising at least théefadlawini
sequence: a) providing a glass substrate having a surface, b) depositing a layer based on SiCO and/tneSiN@age of the glas
substrate, ¢) exposing the layer based on SiCO and/or SiNO to a gaseous mixture (i) comprising water, and d) subsegitgg
a layer based on a TCO over the layer based on SiCO and/or SiNO.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016517 A
(19) INDIA
(22) Date of filing of Application :08/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : VENDING MACHINE

:G07F0009100000, |(71)Name of Applicant ;
G07F0011160000, 1)PEPSICO, INC.
(51) International lassification B65D0081380000, Address of Applicant :700 Anderson Hill Road Purchase,
G07F0011420000, |York 10577 U.S.A.
A61M0005140000 |(72)Name of Inventor :
(31) Priority Document No :16/130717 1)JAFA, Emad
(32) Priority Date :13/09/2018 2)LAU, Cheuk Chi
(33) Name of priority country ‘U.S.A. 3)LI, Xuejun
(86) International Application No :PCT/US2019/0487¢| 4)SEROCK, Yong
Filing Date :29/08/2019 5)CHAN, Wai Ting
(87) International Publication No ‘WO 2020/055601 6)JOHNSTONE, Samuel Luke
(61) Patent of Addition to Application ‘NA 7)MITCHELL, Martyn Thomas
Number :NA 8)MORRISON, Euan
Filing Date ‘ 9)WILLIAMS, Erik David
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Vending machines for storing and dispensing products to consumers in seffaert manner. A vending machine may include
product compartment, a product storagstem, a support structure, a dispensing port, and a product delivery system. The su
structure may elevate the product compartment and form a void beneath the product compartment. Other structures may o
void beneath the product compartmenmthumans may walk through the void beneath the product compartment. A product me
automatically moved from the product compartment to the dispensing port using the product delivery system.
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(12) PATENT APRICATION PUBLICATION (21) Application N0.202147016520 A
(19) INDIA
(22) Date of filing of Application :08/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : SYSTEM AND METHOD FOR DEPENDENCY ANALYSIS IN A MULTIDIMENSIONAL
DATABASE ENVIRONMENT

:G06F0016245500, |(71)Name of Applicant :
G06Q0010100000, | 1)ORACLE INTERNATIONAL CORPORATION
(51) International classification G06F0009500000, Address of Applicant :500 Oracle Parkway, M/S 50p7
G06F0016230000, |Redwood Shores, California 94065 U.S.A.
G06F0008410000 |(72)Name of Inventor :
(31) Priority Document No 1201841039503 1)KATKADE, Pralhad
(32) Priority Date :18/10/2018 2)REICHMAN, Natalia
(33) Name of priority country :India 3)RIABOI, Sergei
(86) International Application No :PCT/US2019/0563¢
Filing Date :15/10/2019
(87) International Publication No ‘WO 2020/081586
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

In accordance with an embodiment, dependency analysis is done for each dynamic (or temporary) member to collectrtistad
well as static dependents in both BSO (block storage option) and ASO (aggregategitomyeubes. This enables the member
join hybrid flow for its execution in bottom up approach.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016575 A
(19) INDIA
(22) Date of filing of Aoplication :08/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : METHOD AND APPARATUS FOR PRINTING ON CYLINDRICAL OBJECTS

:B41F0017000000, |(71)Name of Applicant :
B29K0105080000, | 1)LANDA LABS (2012) LTD.
(51) International classification B41F0007000000, Address of Applicant :P.O. Box 2418 76123Ré&hovot Israe
B41F0023000000, |(72)Name of Inventor :
B41F0017300000 1)LANDA, Benzion
(31) Priority Document No :1814882.5
(32) Priority Date :13/09/2018
(33) Name of priority country ‘U.K.
(86) International Application No :PCT/IB2019/05747
Filing Date :05/09/2019
(87) International Publication No ‘WO 2020/®3709
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

An apparatus is disclosed for printing images on generally cylindrical objects. The apparatus comprises an impresshwat stati
includes a movable imaging surface for beguam ink image; and a transport mechanism for advancing the objects through the
impression station, comprising a drive member rotatably connected to a plurality of rotatable mandrels, each for mesipéicigyve
one of the objects, the transport meckembeing configured to cause each object to rotate during passage through the impres
station such that, within a nip region of the impression station, the surface of the object makes rolling contact vetfinthe im
surface, thereby causing the ink geson the imaging surface to be impressed on the surface of the object. An impression pla
provided opposite the imaging surface within the nip region of the impression station, the impression platen being dordiglxe
a force, directly or indectly, to the objects to ensure rolling contact between the objects and the imaging surface and being
in the direction of movement of the imaging surface.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016597 A
(19) INDIA
(22) Date of filing of Application :08/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : METHOD AND SYSTEM FOR SINGLE PURPOSE PUBLIC KEYS FOR PUBLIC LEDGERS

:H04L0009080000, |(71)Name of Applicant:
H04L0009320000, 1)BLACKBERRY LIMITED
(51) International clasktation H04L.0029060000, Address of Applicant :2200 University Avenue, East
G06Q0020400000, |Waterloo, Ontario N2K 0A7 Canada
H04L0009300000 |(72)Name of Inventor :
(31) Priority Document No :16/158971 1)BROWN, Daniel Richard L.
(32) Priority Date :12/10/2018
(33) Name of priority country ‘U.S.A
(86) International Application No :PCT/CA2019/0514:
Filing Date :09/10/2019
(87) International Publication No ‘WO 2020/073124
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A method at a computing device in a public ledger cryptograpstesy the method including creating a purpose string, the purj
string defining transaction parameters for an account within the public ledger cryptography system; using the purpgoSe e
private key and associated public key for an accaithin the public ledger cryptography system; and providing the purpose st
for use in verification of a transaction from the account within the public ledger cryptography system.
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(12) PATENT APPLICATION PWBLICATION (21) Application N0.202147016619 A
(19) INDIA
(22) Date of filing of Application :08/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : COMPOSITIONS AND METHODS FOR THE TREATMENT OF PARKINSON'S DISEASE

:C07C0243300000, | (71)Name of Applicant :
C07C0057480000, | 1)CELLIX BIO PRIVATE LIMITED
(51) Interrational classification C07C0233490000, Address of Applicant :Plot No. 1177 B, Road No. 56 Jubil
A61P0009120000, |Hills Hyderabad 500033 Telangana India
A61K0047260000 |(72)Name of Inventor :
(31) Priority Document No 1201841038173 1)KANDULA, Mahesh
(32) Priority Date :08/10/2018
(33) Name of priority country :India
(86) International Application No :PCT/IB2019/0584&
Filing Date :04/10/2019
(87) International Publication No ‘WO 2020/075023
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to the compaisrof formula I, formula Il and/or formula Il or its pharmaceutical acceptable salts, as wel
polymorphs, solvates, enantiomers, stereoisomers and hydrates thereof. The pharmaceutical compositions comprising an
amount of compound of formulaformula Il or formula I, and methods for treating or preventing Parkinson's disease may b
formulated for oral, buccal, rectal, topical, transdermal, transmucosal, intravenous, parenteral administration, subdetaoigout
intramuscular, syrup, or jection. Such compositions may be used to treatment or management of Parkinson's disease as w
scleroderma, restless leg syndrome, hypertension and gestational hypertension.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016629 A
(19) INDIA
(22) Date of filing of Application :08/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : LASER SLOTTED GRABBING DEVICE

:A61B0017320700, |(71)Name of Applicant :
A61B0017220000, 1)STRYKER CORPORATION
(51) International classification A61B0017320000, Address of Applicant :47900 Bayside Parkway Fremont,
A61B0017000000, |California 94538 U.S.A.
A61B0017340000 |(72)Name of Inventor :
(31) Priority Document No :62/729311 1)WALLACE, Michael, P.
(32) Priority Date :10/09/2018 2)GREENHALGH, E., Skott
(33) Name of priority country ‘U.S.A.
(86) International Application No :PCT/US2019/0504
Filing Date :10/09/2019
(87) International Publication No ‘WO 2020/055866
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Mechanical atherectomy and/or thrombectomy devices configured to remdrectbas (e.g., plaque material) of different
consistencies and/or sizes from blood vessels. The devices may include a tractor comprising a flexible tube of mimesias s
it rolls over itself while being drawn into the open distal end of aetathin a conveyelike motion. The flexible tube can include
features that facilitate engagement with the obstruction, enhance smooth tractor motion and/or promote movement @ntrol
device within the blood vessel.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016639 A
(19) INDIA
(22) Date of filing of Application :08/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : PRESENTING CONTENT PROTECTED BY MULTIPLE D&M

:G06F0021100000, |(71)Name of Applicant :
H04L0009320000, 1)MICROSOFT TECHNOLOGY LICENSING, LLC
(51) International classification HO04L.0029060000, Address of Applicant :One Microsoft Way Redmond,
G06F0021120000, |Washington 98055399 U.S.A.
G06F0021440000 |(72)Name of Inventor :
(31) Priority Document No :62/745146 1)WENKER, Samuel John
(32) Priority Date :12/10/2018 2)SIMMONS, John Carl
(33) Name of priority country ‘U.S.A. 3)JENKS, Andrew Lee
(86) International Aplication No :PCT/US2019/0546¢
Filing Date :04/10/2019
(87) International Publication No ‘WO 2020/076626
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Examples are disclosed related to presenting on a client device configured for a first digital rights management tdoRMbYy
content that is protected by a second digital rights management technologyZDRIMe example providescomputing device
configured to receive a request from an application for a BRIMense acquisition challenge, forward the request to a 2RM
license acquisition challenge generator, receive a EERidense acquisition challenge and DRMtate informaon, send the DRM
license acquisition challenge to the application, receive, from the application, a2DiRdhse acquisition response, generate a B
1 license acquisition challenge incorporating the BRNtense acquisition challenge, the DRMicense acquisition response, ani
the DRM2 state information, send the DRMIlicense acquisition challenge to a remote DRNicense acquisition server, receive
DRM-1 license acquisition response comprising a key and a license policy, enforce the litiegdempcontent protection, and
decrypt content using the key.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016640 A
(19) INDIA
(22) Date of filing of Application :08/04/2021 (43) Publicéion Date : 16/04/2021

(54) Title of the invention : POLARIZATIONBASED DYNAMIC FOCUSER

:G02B0027010000, |(71)Name of Applicant :
G02B0005300000, | 1)MICROSOFT TECHNOLOGY LICENSING, LLC
(51) International classification G02F0001133500, Address of Applicant :One Microsoft Way Redmond,
G09G0003360000, |Washington 98055399 U.S.A.
G06K0009000000 |(72)Name of Inventor :
(31) Priority Document No :116/160831 1)KOLLIN, Joel Steven
(32) Priority Date :15/10/2018 2)KRESS, Bernard Charles
(33) Name of priority country ‘U.S.A. 3)GEORGIOU, Andreas
(86) International Application No :PCT/US2019/0525:
Filing Date :24/09/2019
(87) International Publication No ‘WO 2020/081196
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A polarizationbased dynamic focuser for a nege display includes a first polarizer configured to polarize environmental light
incident on ke first polarizer, such that environmental light passing through the first polarizer toward a user eye has a first p
An image source is positioned between the user eye and the first polarizer. The image source is transparent to thetalnigitn
and is configured to output image display light toward the user eye, at least some of the image display light havingalagtyon
A dynamic lens is positioned between the user eye and the image source, and is configured to selectivelyléntuighidiaving
the second polarity toward the user eye at a controllable virtual distance, where the dynamic lens does not affeglintideinigl
the first polarity.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016641 A
(19) INDIA
(22) Date of filing of Application :08/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : PROGRESSIVE ACCESS TO DATA AND DEVICE FUNCTIONALITY

:H04L.0029060000, |(71)Name of Applicant :
G06K0009000000, | 1)MICROSOFT TECHNOLOGY LICENSING, LLC
(51) International classification G06F0003048400, Address of Applicant :One Microsoft Way Redmond,
H04W0012080000, |Washington 98055399 U.S.A.
H04W0012020000 |(72)Name of Inventor :
(31) Priority Document No :16/156588 1)JAIN, Raju
(32) Priority Date :10/10/2018 2)MCINTYRE, Craig Thomas
(33) Name of priority country ‘U.S.A 3)KUMAR, Kiran
(86) International Application No :PCT/US2019/05252| 4)DAVIS, Peter Gregory
Filing Date :24/09/2019 5)JOHNSON, Jeff
(87) International Publication No ‘WO 2020/076488
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A communal computing device such as an interactive digital whiteboard can provide progressively more access to fuantion
data on the device based on a level of certainty in the identity of a user. If a user is identified basexd orooméowfidelity
identification signals such as an image of the user or a device identifier, the communal computing device may proledeleofir:
functionality that is limited. If the user requests greater access, the communal computingatevecpiest that a trusted clebdsed
provider authenticate the user by way of a personal device, such as a smartphone. The authentication may be a password
fidelity biometric identification. The cloubased provider communicates successful autteitn to the communal computing de\
and it, in turn, provides the user access to higher, second level of functionality.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016649 A
(19) INDIA
(22) Date of filing of Application :08/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : INVERTING THROMBECTOMY APPARATUSES AND METHODS OF USE

:A61B0017220000, |(71)Name of Applicant :
A61B0017221000, 1)STRYKER CORPORATION
(51) International classification A61M002500000, Address of Applicant47900 Bayside Parkway Fremont,
A61B0017340000, |California 94538 U.S.A.
A61M0025100000 |(72)Name of Inventor :
(31) Priority Document No :62/729276 1)WALLACE, Michael, P.
(32) Priority Date :10/09/2018 2)VAN, Clifford
(33) Name of priority country ‘U.S.A 3)LEGUIDLEGUID, Roy
(86) International Application No :PCT/US2019/0504¢| 4)GREENHALGH, E., Skott
Filing Date :10/09/2019 5)TANG, Winnie
(87) International Palication No ‘WO 2020/055908
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Described herein are mechanical invertinget@pparatuses that may be used to remove clot (e.g., thrombectomy), the appare
including an inversion support catheter having an expandable fahapkd distal end, and a flexible tube that can be continuou
rolled over the funneshaped distal &hand invert into the inner lumen of the inversion support catheter.

No. of Pages : 4No. of Claims : 6

The Patent Office Jooal No. 16/2021 Dated 16/04/2021 20023



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016651 A
(19) INDIA
(22) Date of filing of Application :08/04/2021 (43) Pullication Date : 16/04/2021

(54) Title of the invention : MEASUREMENT REPORTING FOR NETWORK MAINTENANCE METHODS AND SYSTEMS

:H04W0074080000, |(71)Name of Applicant :

H04W0024100000, | 1)ZTE CORPORATION
(51) International classification H04L.0012180000, Address of Applicant :ZTE Plaza Keji Road South;Tich
H04W0076100000, |Industrial Park Nashan Shenzhen, Guangdong 518057 Chine
H04W0076280000 |(72)Name of Inventor :

(31) Priaity Document No : 1)SHA, Xiubin
(32) Priority Date :16/06/2017 2)DAI, Bo
(33) Name of priority country :Argentina 3)LU, Ting
(86) International Application No :PCT/CN2018/1080%| 4)LIU, Xu

Filing Date :27/09/2018
(87) International Publication No ‘WO 2020/034325
(61) Patent of Adition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Methods, systems, and devices for measurement reporting for network maintenance are described. An exemplary wistiesd
communication includes transmitting, to a network device and based on a trigger, a maintenance message comprising mee
records associated with at least one of a data transmission or@nfigrired resource during idle mode, a mastarimftion block
(MIB) acquisition duration or a system information block (SIB) acquisition duration, or a performance of a multicast service
reception, where the trigger is based on a periodic reporting schedule, an occurrence of an event, or an eswaitdishinedess
communication with the network device. In another exemplary method, the measurement records associated with at least ¢
mobility of the terminal, a random access channel (RACH) performance or a radio link failure (RLF).

No. of Pages : 2 No. of Claims : 5!

The Patent Office Jooal No. 16/2021 Dated 16/04/2021 20024



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016653 A
(19) INDIA
(22) Date of filing of Application :08/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : POWDER FORMULATIONS ROCONTROLLED RELEASE OF REACTIVE OXYGEN SPECIES

:B82Y0030000000, [(71)Name of Applicant :
C09C0001300000, 1)CALIX LTD
(51) International classification A61K0009140000, Address of Applicant :Level 1 9 Bridge Street Pymble, Ne
HO01M0004020000, |[South Wales 2073 Australia
C12N0001200000 |(72)Name of Inventor :
(31) Priority Document No 2018903942 1)SCEATS, Mark
(32) Priority Date :18/10/2018 2)HODGSON, Phil
(33) Name opriority country :Australia 3)VINCENT, Adam
(86) International Application No :PCT/AU2019/05107| 4)VAN MERKESTEIN, Robert
Filing Date :03/10/2019
(87) International Publication No :WO 2020/077391
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisdonal to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The invention discloses a metal and semaital oxide powder that, when applied to an environment, inhibits the growth of colo
microorganisms, wherein the powder includes particles ceingra particle size distribution between 0.1 to 100 microns, whict
formulated as a strongly bonded, porous, composite of-seale grains of materials wherein the grains have a surface area of
300 m2/g and which have less than aboutt 2@ of free radical species by weight, and wherein the powder is adapted to relea:
reactive oxygen species (ROS) burst when the particles come into contact with a microorganism.

No. of Pages : 1No. of Claims : 2

The Patent Office Jooal No. 16/2021 Dated 16/04/2021 20025



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016667 A
(19) INDIA
(22) Date of filing of Application :09/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : WAVELENGTH AND BANDWIDTH SELECTION FOR DIFFUSE REFLECTIVE SPECTROSCQO
BASED GINGIVITIS DETECTON

:A61B0005000000, |(71)Name of Applicant :
G11B0007127500, | 1)KONINKLIJKE PHILIPS N.V.
(51) International classification A61B0005145500, Address of Applicant :High Tech Campus 52 5656 AG
G11B0007135300, |Eindhoven Netherlands
A61B0005145900 |(72)Name of Inventor :
(31) Priority Document No :62/729466 1)VERMEULEN, Olaf Thomas Johan Antonie
(32) Priority Date :11/09/2018 2)DEANE, Steven Charles
(33) Name of priority country ‘U.S.A. 3)SCHEFFERS, Lucas Petrus Henricus
(86) InternationaApplication No :PCT/EP2019/0739:| 4)BERNARD-FICHET, Estelle Julie Dorothe
Filing Date :09/09/2019 5)VAN DEN BIJGAART, Adrianus Wilhelmus Dionisius
(87) International Publication No ‘WO 2020/053110 |Maria
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

A system (100) for detecting tissue inflammation, and gingivitis specifically, including a light emitter (Hf)sa reflective
spectroscopy probe (107) having a sotttetector distance between 300-200Qum; and a plurality of detectors (106, 108, 110,
configured to detect: a first wavelength that is less than 615nm and having a first bandwidth; adésddbird wavelengths that
are equal to or greater than 615nm and have second and third bandwidths, respectively, wherein the second or thirgsbandy
greater than the first bandwidth.
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(12) PATENT APPLCATION PUBLICATION (21) Application N0.202147016668 A
(19) INDIA
(22) Date of filing of Application :09/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : SYSTEM AND METHOD FOR MEASUREMENT SELECTION AND PROBE GUIDING IN A
GINGIVITIS DETECTOR

:A61B0005000000, |(71)Name of Applicant :
A61B0005145500, | 1)KONINKLIJKE PHILIPS N.V.
(51) International classification A61B0005026000, Address of Applicant :High Tech Campus 52 5656 AG
A61B0090000000, [Eindhoven Netherlands
A61B0008080000 |(72)Name of Inventor :
(31) Priority Document No :62/729460 1)VERMEULEN, Olaf, Thomas, Johan, Antonie
(32) Priority Date :11/09/2018 2)SCHEFFERS, Lucas, Petrus, tdnricus
(33) Name of priority country ‘U.S.A. 3)DEANE, Steven, Charles
(86) International Application No :PCT/EP2019/0732¢
Filing Date :02/09/2019
(87) International Publication No ‘WO 2020/053003
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A system (100) for detecting tissue inflammation, and gingivitis specifically, including a light emitter (102) configemati light at
a tissue region (104) within a user's mouth; a light detét@8) configured to detect optical signals diffusely reflected through t
tissue region over a period of time; a controller (130) configured to: determine a slope signal (Q) based on at |leaatst{®(3ig

R(2)) from the optical signals, the atkt two signals including at least one signal from a hemoghidnminated wavelength range;
determine one or more characteristics of the slope signal; and select a best measurement signal based on the one or more
characteristics of the slope signal. Thsteyn further includes a user interface (116) configured to provide information regardir
position of a probe for accurate detection of tissue inflammation based on the one or more characteristics of thelslope sign

No. of Pages : 1No. of Clains : 1t

The Patent Office Jooal No. 16/2021 Dated 16/04/2021 20027



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016669 A
(19) INDIA
(22) Date of filing of Application :09/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : LARGE DYNAMIC RANGE DETECTOR FOR GINGIVITIS DECTION

:A61B0005000000, |(71)Name of Applicant :
A61B0005145500, | 1)KONINKLIJKE PHILIPS N.V.
(51) International classification A61B0005026000, Address of Applicant :High Tech Campus 52 5656 AG
GO6N0003040000, |Eindhoven Netherlands
A61B0018000000 ([(72)Name of Inventor :
(31) Priority Document No :62/729455 1)VERMEULEN, Olaf,Thomas, Johan, Antonie
(32) Priority Date :11/09/2018 2)DAVIE, Alan, James
(33) Name of priority country ‘U.S.A. 3)DEANE, Steven, Charles
(86) Internatbnal Application No :PCT/EP2019/0733:
Filing Date :02/09/2019
(87) International Publication No ‘WO 2020/053011
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A system (100) for detecting tissue inflammation, gingivitis specifically, including a light emitter (102) configured ligharaita
tissue region within a user's mouth; at least four wavelesgytiitive photodetecto($10, 112, 114, and 116) configured to detec
optical signals diffusely reflected through the tissue region, each of the at least four wavedesgilie photodetectors comprisiny
filter (BPF1, BPF2, BPF3, and BPF4) and a photodiode (D1, D2, D3, 4hdibere the photodiodes are stacked on top of each
to generate current differential signals for amplifiers corresponding with the photodiodes, wherein the generatiorrefthe cur
differential sighals removes an unwanted component from the ogitirels prior to amplification; and an inflammation detectior
unit (136) configured to receive outputs from the corresponding amplifiers and detect inflammation at the tissue region.
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(12) PATENT APPLICATION RJBLICATION (21) Application N0.202147016670 A
(19) INDIA
(22) Date of filing of Application :09/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : OPTICAL METHOD FOR GINGIVITIS DETECTION

:A61B0005000000, |(71)Name of Applicant :
A61B0005145500, | 1)KONINKLIJKE PHILIPS N.V.
(51) International classification A61B0017000000, Address of Applicant :High Tech Campus 52 5656 AG
GO01N0021310000, |Eindhoven Netherlands
A61B0005145900 ((72)Name of Inventor :
(31) Priority Document No :62/729446 1)VERMEULEN, Olaf, Thomas, Johan, Antonie
(32) Priority Date :11/09/2018
(33) Name of priority country ‘U.S.A.
(86) International Application No :PCT/EP209/07353.
Filing Date :04/09/2019
(87) International Publication No ‘WO 2020/053042
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A tissue inflammation detection system (600) including: a lighttem{602) configured to emit light towards tissue (604); at leas
light detector (606) configured to detect diffuse reflective light from the tissue; and a controller (613) includingiaflisao&tion
detection unit (614) configured to analyze tiedected diffuse reflective light in its spectral components. The tissue inflammatic
detection unit is configured to: determine a tissue contribution from a first wavelength region of a diffuse reflectioscgpsct

signal where the diffuse reflectigpectroscopy signal is dominated by tissue; extrapolate the tissue contribution to a second
wavelength region where the diffuse reflective spectroscopy signal includes at least one detectable hemoglobin absomtion
subtract the extrapolated tisstantribution from the diffuse reflectance signal; and determine the degree of tissue inflammatic
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016671 A
(19) INDIA
(22) Date of filing of Aplication :09/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : PUBLIC/PRIVATE KEY SYSTEM WITH DECREASED PUBLIC KEY SIZE

:H04L.0009300000, |(71)Name of Applicant :
H04L0009000000, 1)KONINKLIJKE PHILIPS N.V.
(51) International classification HO04L.0009080000, Address of Applicant :High Tech Campus 53256 AG
H04L0009060000, |Eindhoven Netherlands
G06T0001000000 |(72)Name of Inventor :
(31) Priority Document No :18194118.8 1)GARCIA MORCHON, Oscar
(32) Priority Date :12/09/2018 2)BHATTACHARYA, Sauvik
(33) Name of priority country ‘EPO 3)TOLHUIZEN, Ludovicus, Marinus, Gerardus, Maria
(86) International Application No :PCT/EP2019/0733:
Filing Date :02/09/2019
(87) International Publication No ‘WO 2020/03013
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Some embodiments are directed to a pukdig encryption device (20) and avate-key decryption device (10). The pubkey
encryption device is configured to compute a second péblicmatrix (u), the second publiey matrix (u) having fewer matrix
elements than the first publiey matrix (b) of the privat&ey decryption deee. This reduces computation and bandwidth
requirements at the side of the pulkiy encryption device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016672 A
(19) INDIA
(22) Date of filig of Application :09/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : CALCULATION DEVICE FOR DETERMINING VENTILATION DEFECTS

:A61B0006000000, |(71)Name of Applicant :
G06T0007000000, | 1)KONINKLIJKE PHILIPS N.V.
(51) International classification G01N0021956000, Address of Applicant :High Tech Camp&2 5656 AG
G02B0021100000, |Eindhoven Netherlands
G01N0023040000 |(72)Name of Inventor :
(31) Priority Document No :18194249.1 1)KOEHLER, Thomas
(32) Priority Date :13/09/2018 2)SABCZYNSKI, Jrg
(33) Name of priority country :EPO 3)WIEMKER, Rafael
(86) International Application No :PCT/EP2019/0743t
Filing Date :12/09/2019
(87) International Publication No ‘WO 2(20/053345
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a calculation device (10) for comparingfieédk<-ray images. The calculath device (10) is
configured for receiving a first daffield X-ray image (11) describing first dafield X-ray signals of a patient at an expiration sta
and for receiving a second ddikld X-ray image (12) describing second déitd X-ray signals bthe patient at an inspiration sta
The calculation device is further (10) configured for normalizing the first-flald X-ray signals of the first darkeld X-ray image
(11) with a lung thickness value describing the lung thickness at the expsttierand for normalizing the second diekd X-ray
signals of the second dafield X-ray image (12) with a lung thickness value describing the lung thickness at the inspiration s
Further, the calculation device (10) is configured for compariagtirmalized first darkield X-ray signals with the normalized
second darffield X-ray signals, thereby determining a comparison result (13) and for determining whether at least one area
patient's lung with a ventilation defect exists based oedhgarison result (13).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016673 A
(19) INDIA
(22) Date of filing of Application :09/04/2021 (43) Publication Date : 16/04/2021

(54) Title of he invention : APPARATUS AND METHOD FOR PROCESSING AUDIOVISUAL DATA

:G11B0027100000, |(71)Name of Applicant :
HO04N0021810000, | 1)KONINKLIJKE PHILIPS N.V.
(51) International classification H04S0007000000, Address of Applicant :High Tech Campus 52 5656 AG
HO04N0013000000, |Eindhoven Netherlands
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(31) Priority Document No :18194293.9 1)DE BRUIJN, Werner, Paulus, Josephus
(32) Priority Date :13/092018 2)KOPPENS, Jeroen, Gerardus, Henricus
(33) Name of priority country ‘EPO
(86) International Application No :PCT/EP2019/0740:
Filing Date :10/09/2019
(87) International Publication No ‘WO 2020/053182
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

An apparatus for processing audiovisual data for a scene comprises a receiver (201) for receiving audiovisual datnérThe
audiovisual data comprises audio data forstene comprising a plurality of audio elements and image data for at least a first
of the scene where the first image has a first aspect ratio. An image remapper (203) performs a content depanidertnon
mapping of the first image to a secontbige which has a different aspect ratio. The image remapper (207) is arranged to gen
mapping data describing the content dependertumiform mapping. An audio remapper (207) replaces a first audio element ¢
plurality of audio elements by a sexbaudio element generated by modifying a spatial property for the first audio element in
response to the mapping data. The spatial property being modified may be a position and/or spatial spread of theefastenidi
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016724 A
(19) INDIA
(22) Date of filing of Application :09/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : ARRANGEMENT PLANNING DEVICE

:H02S0050000000, | (71)Name of Applicant :
H04L0012937000, | 1)HONDA MOTOR CO., LTD.
(51) International classification H02J0003460000, Address of Applicant =L, MinamiAoyama 2chome, Minate
EO02F0003320000, (ku, Tokyo 1078556 Japan
H01M0002240000 |((72)Name of Inventor :
(31) Priority Document No 2018171174 1)ESAKA Shigeaki
(32) Priority Date :13/09/2018 2)HIROTA Toshiaki
(33) Name of priority country :Japan 3)IGUCHI Keiichi
(86) International Application No :PCT/JP2019/0248.| 4)NAKAYAMA Shuiji
Filing Date :21/06/2019 5)TAKANO Mako to
(87) International Publication No ‘WO 2020/054171
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides an arrangement planning device with which it is possible to assist in arranging a Htoedig of
cells most suitably in conformity to a user's intent or use principles. The present inventmndegmwith: a collection unit for
collecting state information that indicates the current state of a plurality of storage cells; a predictive calculdtionalaitiating a
performance index pertaining to the exhaustion degree of the storage celtbdretate information; a working amount acquisitio
unit for acquiring a requested working amount for the storage cells at a plurality of use places in which the storegydisptised;
a policy acquisition unit for acquiring the working policy oéttorage cells; an arrangement destination determination unit for
determining the arrangement destination of the storage cells from among the plurality of use places, the arrangenient desti
determination unit determining the arrangement destinafitirecstorage cells on the basis of the requested working amount, tt
performance index and the working policy.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016726 A
(19) INDIA
(22) Date offiling of Application :09/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : METHOD FOR MONITORING AND OPERATING A TEXTILE MACHINE, AND OPERATING
DEVICE OF A TEXTILE MACHINE

:D01D0013020000, |(71)Name of Applicant :
D04B0015480000, | 1)OERLIKON T EXTILE GMBH & CO. KG
(51) International classification B65H0063000000, Address of Applicant :Leverkuser Strasse 65 42897
G01N0033360000, |Remscheid Germany
B65H0054880000 |(72)Name of Inventor :
(31) Priority Document No :10 2018 007 196.1 | 1)HUTHMACHER, J rg
(32) Priority Date :12/09/2018
(33) Name of priority country :Germany
(86) International Application No :PCT/EP2019/0732%7
Filing Date :03/09/2019
(87) International Publication No ‘WO 2020/053030
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a method for monitoring and operating a textile machine, and ¢vaimgulevice for a textile machine fc
producing and treating synthetic threads. Here, at least one product parameter and/or process parameter is monitgsstiand
means of a machine learning program, in order to determine a source of disttugteggrom. Following the diagnosis of the sourc
disruption, the latter is assigned to one of a plurality of operating categories (BK), in order then to produce an operating in
relation to the operating category (BK) in question. To this erdopierating device according to the invention comprises a sen:
apparatus (17) and an analysis/diagnostic unit (18), which is connected to an operating management unit (23), whictotepe
the established source of disruption, is able to generaiperating command in relation to one of a plurality of operating categc
(BK) and is able to be supplied to electronic end devices{2413) assigned to one of the operating categories (BK).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016727 A
(19) INDIA
(22) Date of filing of Application :09/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : FORMULATION COMPRISING OZONISED OIL IN THE TREATMENT OF A TUMOUR

:A61K0009000000, |(71)Name of Applicant :
A61K0033000000, | 1)PROJECT & COMMUNICATIONS LTD.
(51) International classification A61K0047680000, Address of Applicant :Balfour House, Suite 205 741 High
A61K0036280000, |Road- North Finchley London N12 0BP U.K.
A61K0045060000 |(72)Name of Inventor :
(31) Priority Document No :102018000009063| 1)CAROCCI, Giancarlo
(32) Priority Date :01/10/2018
(33) Name of priority country JItaly
(86) International Aplication No :PCT/1IB2019/0582¢
Filing Date :30/09/2019
(87) International Publication No ‘WO 2020/070623
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A formulation @mprising at least one ozonized oil for use in the prevention and/or treatment of a tumour, preferably a malig
tumour is described. The formulation is for use by administration chosen from oral, topical, by injection, and combieatiofs t
The tumair is chosen from a solid tumour; a cutaneous tumour; a mucosal tumour; and a liquid tumour.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016728 A
(19) INDIA
(22) Date of filing of Applicaibn :09/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : METHOD AND SYSTEM FOR AUTOMATICALLY PROTECTING RADIO NETWORK
EQUIPMENT IN EXTREME ENVIRONMENTAL CONDITIONS

:FO2M0035020000, |(71)Name of Applicant :
HO3F000320000, 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(51) International classification H04H0060650000, Address of Applicant :164 83 Stockholm Sweden
G06Q0050060000, |(72)Name of Inventor :
HO04N0005330000 1)INAM, Rafia
(31) Priority Document No ‘NA 2)ELEFTHERIADIS, Lackis
(32) Priority Date ‘NA 3)SHAIKH, Junaid
(33) Name of priority country ‘NA 4)LINDSTRT M, Daniel
(86) International Application No :PCT/EP2018/0749:
Filing Date :14/09/2018
(87) International Bblication No ‘WO 2020/052780
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Methods and systems automatically protect radio network equipment in extrethemgzenditions such as sastbrms or snow
storms. A pair of phasghift material grids having different orientations is installed at an air intake of the radio network equipi
One of the grids is powered to open or close the air intake accordirgyitceat amount of aicarried particles entering the radio
network equipment and a temperature inside the radio network equipment. The current amowatroédiparticles entering the
radio network equipment may be detected by a piezoelectric sensor.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016729 A
(19) INDIA
(22) Date of filing of Application :09/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : STINAGONIST COMPOUND

:A61P0035000000, | (71)Name of Applicant :
A61K0031506000, | 1)ONO PHARMACEUTICAL CO., LTD.
(51) International classification A61K0031397000, Address of Applicant b, Doshomachi Zhome, Chueku,
C07K0016280000, |Osakashi, Osaka 5418526 Japan
C07D0207160000 |(72)Name of Inventor :
(31) Priority Document No 12018192276 1)HANADA, Ryosuke
(32) Priority Date :11/10/2018 2)KOKUBO, Masaya
(33) Name of priority country :Japan 3)KURONO, Masakuni
(86) International Application No :PCT/JP2019/0399:| 4)KOUDA, Kenichi
Filing Date :10/10/2019 5)HAGIYA, Hiroshi
(87) International Publication No ‘WO 2020/075790
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention addresses the problem of providing a pharmaceutical product containing, as an active ingredigumda ¢
having agonistic activity to STING. As a result of extensixestigations, the inventors of the present invention have discovere
substances capable of solving the problem, compounds represented by general fekjrjalaqt the symbols in the formula are a
described in the description] and having aganisttivity to STING, thereby arriving at the present invention. The compounds
represented by general formulal{l according to the present invention have agonistic activity to STING, and can thus be uset
active ingredients of agents for treating, swgging the progress of, and/or suppressing the recurrence of cancer or infectious
diseases.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016730 A
(19) INDIA
(22) Date of filing of Applicaibn :09/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : POWER SUPPLY SYSTEM

:H02J0007000000, |(71)Name of Applicant :
H01M0010440000, | 1)HONDA MOTOR CO., LTD.
(51) International classification H01M0010480000, Address of Applicant =L, MinamiAoyama 2chome, Minate
H02M0003335000, (ku, Tokyo 1078556 Japan
H02J0003320000 |((72)Name of Inventor :
(31) Priority Document No :2018-171167 1)INO Mitsuyasu
(32) Priority Date :13/09/2018 2)WATANABE Yasuto
(33) Name of priority country :Japan
(86) International Application No :PCT/IP2019/0360(
Filing Date :13/09/2019
(87) International Publication No ‘WO 2020/054828
(61) Patent of Addition to Applation .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

In a power supply system (10), a plurality of voltage converters (14) have chargeable/dischargeable batteries (12}acdheect:
respective primary sides (30) and have respe secondary sides (32) connected in parallel to each other. For each of the volt
converters (14), a voltage transformation rate (Tr) is set such that the current measured by a primary side currenimsaasuein
(16) is maintained within a ft range between the discharge current maximum value (Idmax) of the batteries (12) connected
primary sides (30) and the charge current maximum value (Icmax) of the batteries (12).
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.202147016742 A
(19) INDIA
(22) Date of filing of Application :09/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : ANTENNA ARRAYS INTEGRATED INTO AN ELECTROMAGNETIC TRANSPARENT METALL
SURFACE

:H01Q0009040000, |(71)Name of Applicant :
H01Q0021060000, | 1)GOOGLE LLC
(51) International classification H01Q0001380000, Address of Applicant :1600 Amphitheatre Parkway Mount
H01Q0021280000, |View, California 94043 U.S.A.
G01F0001580000 [(72)Name of Inventor :
(31) Priority Document No :16/161906 1)ASRANI, Vijay L.
(32) Priority Date :16/10/2018
(33) Name of priority country ‘U.S.A.
(86) International Aplication No ‘PCT/US2019/0547¢
Filing Date :04/10/2019
(87) International Publication No ‘WO 2020/081263
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure describes one or morecéspf surfaceell patch antenna arrays (204) integrated as part of a user equi|
(110) housing (202). As part of integration, surfaedl patch antennas (404) are formed from surfaks that comprise an
electromagnetidransparent metallic surfagroximate an outer surface (402) of the housing (202). The sud#igetch antennas
(408), in turn, form a surfaeeell patch antenna array (204). A transceiver module (206), disposed proximate an inner surface
user equipment housing, includesransceiver device (414) and a flexible printed circuit board (416) having traces (418, 422)
electrically couple the transceiver device (414) to the swdatigatch antenna array (204).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016743 A
(19) INDIA
(22) Date of filing of Application :09/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : METHOD FOR THE PRODUCTION OF CELLULASES USING A FILAMENTOUS FUNGUS

:C12N0009420000, |(71)Name of Applicant :
C12P0021000000, | 1)IFP ENERGIES NOUVELLES
(51) International classification C12N0009240000, Address of Applicant :1 & 4 avenue du Bésau 92852
C12N0009120000, |RUEIL-MALMAISON France
C12N0001140000 |(72)Name of Inventor :
(31) Priority Document No 11858322 1)BEN CHAABANE, Fadhel
(32) Priority Date :14/09/2018 2)COHEN, Celine
(33) Name of priority country :France 3)CHAUSSEPIED, Bernard
(86) International Applicion No :PCT/EP2019/0727:| 4)AUGIER, Frederic
Filing Date :26/08/2019
(87) International Publication No ‘WO 2020/052952
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a method for the production of enzymes using a strain belonging to a filamentous ftgus,
comprises three steps: (a) a first step of biomass growth, in the presence of at least odmasarbgmwth substrate, in a stirred al
aerated bioreactor (1) in batch phase mode, (b) a second step of diluting the culture medium obtained in the firgt)saethifd),
step of producing enzymes from the diluted culture medium obtained in the secofid,stethe presence of at least one carbon
based inducer substrate, in fledtch phase mode.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016744 A
(19) INDIA
(22) Date of filing of Appliation :09/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : SOLIESTATE ADDITIVE MANUFACTURING METHODS FOR COMPOUNDING CONDUCTIVE
POLYMER COMPOSITIONS, FABRICATION OF CONDUCTIVE PLASTIC PARTS AND CONDUCTIVE COATINGS.

:B33Y0010000000, |(71)Name of Applicant :
B29B0017000000, 1)MELD MANUFACTURING CORPORATION
(51) International classification B33Y0030000000, Address of Applicant :200 Technology Drive Christiansbu
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B29C0048285000 |(72)Name of Inventor :
(31) Priority Document No :62/729836 1)BROACH, Anita T.
(32) Priority Date :11/09/2018 2)COX, Chase
(33) Name of priority country ‘U.S.A. 3)HARDWICK, Nanci
(86) International Application No :PCT/US2019/0505¢
Filing Date :11/09/2019
(87) International Publication No ‘WO 2020/055989
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Solid-state addive manufacturing methods for compounding conductive plastic compositions, fabrication of conductive plas
and conductive coatings, and plastic recycling are disclosed. Electrically conductive or thermally conductive plastitarmsrgres
compainded and subsequently printed with the setate additive manufacturing system. The setate fabricated compositions,
parts and coatings can also be manufactured to be both thermally and electrically conductistatBqlidstic waste recycling
methods are also disclosed where various plastic waste materials and shapes-atatsglicessed. The plastic waste can be n
with virgin plastic material or mixed with other types of materials such as metals, ceramics or their combination. Tlastiaste
feedstock is reinforced with different types of reinforcing particles or fibers, or various additives are added for ingpopértes o
the final deposits.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016746 A
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(22) Date of filing of Application :09/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : NETWORK LOCATIONING RF PLANNER

:H04B0007080000, |(71)Name of Applicant :
H01Q002B00000, 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(51) International classification H01Q0001520000, Address of Applicant :SH64 83 Stockholm Sweden
G01S0005020000, 2)QI, Kunpeng
H04W0016180000 |[(72)Name of Inventor :
(31) Priority Document No ‘NA 1)SMITH, Roland
(32) Priority Date ‘NA 2)AUER, Gunther
(33) Name of priority country ‘NA 3)QI, Kunpeng
(86) International Application No :PCT/CN2018/1057¢
Filing Date :14/09/2018
(87) International Bblication No ‘WO 2020/051894
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Systems and methods for determining an indication of locationing accuracy are disclosedmeoene embodiments, an antenn
deployment including multiple antennas and corresponding locations for the antennas is obtained. Then, one or more radic
characteristics are determined for ubiety locations based on the antenna deployment and an ifdicedittoning accuracy for the
ubiety locations is determined based on the one or more radio characteristics. In this way, an antenna deploymentucaadoien
locationing accuracy. This may be used by a network engineer or an automated systmrime and/or refine an antenna
deployment.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016747 A
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(22) Date of filing of Application :09/04/2021 (43) Publication Date : 16/02021

(54) Title of the invention : MULTIPLY AND ACCUMULATE CIRCUIT

:G06F0007483000, |(71)Name of Applicant :
G06F0007499000, 1)XILINX, INC.
(51) International classification HO3L0007080000, Address of Applicant :Attn; Legal Dept. 2100 Logic Drive
GO01N0015060000, |Jose, CA 95124 U.S.A.
H04B0001707000 |(72)Name of Inventor :
(31) Priority Document No :16/136041 1)PAREEK, Satyaprakash
(32) Priority Date :19/09/2018 2)HOSANGADI, Anup
(33) Name of priority country ‘U.S.A. 3)TIAN, Bing
(86) International Application No :PCT/US2019/0497¢| 4)SIRASAO, Ashish
Filing Date :05/09/2019 5)FU, Yao
(87) International Publication No ‘WO 2020/060769 6)FERNANDEZ, Oscar Fernando, C.
(61) Patent of Addition to Application ‘NA 7)WU, Michael
Number :NA 8)DICK, Christopher, H.
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Circuits and method for multiplying floating point operands. An exponent addeit@ums a first exponent and a second expon
and generates an output exponent. A mantissa multiplier circuit multiplies a first mantissa and a second mantissa emdrgene
output mantissa. A first conversion circuit converts the output exponemiugimgt mantissa into a fixed point number. An
accumulator circuit sums contents of an accumulation register and the fixed point number into an accumulated valuetlaad s
accumulated value in the accumulation register.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016748 A
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(22) Date of filing of Application :09/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : DEVICE FOR THE REMOVAL OF SLUDGE AND/CBAND FROM THE BOTTOM OF A
WETLAND

:B63C0011440000, | (71)Name of Applicant :
E02F0005280000, | 1)VAN ROMPAY, Boudewijn Gabri «I
(51) International classification E02F0003880000, Address of Applicant :307 Spottis Woode CT Clearwater,
E02F0003920000, |Florida 33756 U.S.A.
B63C0011180000 |(72)Name of Inventor :
(31) Priority Document No :2018/5630 1)VAN ROMPAY, Boudewijn Gabri «l
(32) Priority Date :14/09/2018
(33) Name of priority counyr :Belgium
(86) International Application No :PCT/IB2019/0576¢
Filing Date :12/09/2019
(87) International Publication No ‘WO 2020/053801
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Applicabn Number ‘NA
Filing Date ‘NA
(57) Abstract :

Device for the in situ underwater removal of a layer of sludge and/or sand from the bottom of a wetland, the devicgrantain
diving bell (5) with an open bottom (7) and a lower free edge (10); means of driving the diving bell with itedge¢o a desired
depth into the layer of sludge to be removed; a dredge pump (11) installed in the space of the diving bell and prosidé@uetith
(13) for pumping up the sludge and/or an outlet (15) to which a pipe (18) is connected for pumpurgpbkd pp sludge and/or sa
to a collector (17); a compressor (21) for pumping gas under pressure into the space of the diving bell during dredgimthevhe
diving bell is also provided with a gas outlet (25) for the compressed gas, which gas adflestible in height in the diving bell
because the outlet is attached to a float (27) that can float on the sludge.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147016785 A
(19) INDIA
(22) Date of filing of Application :09/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : SYSTEM AND DEVICE FOR EVALUATING PARAMETERS PERTAINING TO HEALTH OF AN
AREA OF INTEREST ON A PATIENT

:A61B0005000000, |(71)Name of Applicant :
G16H0050300000, | 1)BETA MEDTECH PTE. LTD.
(51) International classification F16D0048060000, Address of Applicant :79 Ayer Rajah Crescent #@114, JT(
G16Z0099000000, |Launchpad Singapore 139955 Singapore
A61B0005110000 |(72)Name of Inventor :
(31) Priority Document No :10201807828T 1)BELLARMIN, Edison
(32) Priority Date :11/09/2018
(33) Name of priority country :Singapore
(86) International Application No ‘PCT/SGD19/05045
Filing Date :10/09/2019
(87) International Publication No ‘WO 2020/055327
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure provides a device and a system for @vglpatameters pertaining to health of an area of interest on a ¢
The device includes one or more sensors adapted to measure one or more parameters at the area of interest; and afigures
to: receive the measured parameters; receivéaasetzof patient attributes; and determine, using a learning engine, a threshold
for each of the parameters based on analysis of previous instances corresponding values of the parameters and thatidatas:
attributes. The processor is configd to predict occurrence of a pressure ulcer at the area of interest when the value of at le¢
primary parameter exceeds a corresponding threshold value, for at least a predetermined duration of time. The onesarsnca
be an image capturesdice, a pressure sensor, a temperature sensor, a humidity sensor, etc.
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(54) Title of the invention : DEVICE FOR PREVENTING PRESSURE ULCERS

:A61B0005000000, |(71)Name of Applicant :
A61G0007057000, | 1)BETA MEDTECH PTE. LTD.
(51) International classification B01L0003020000, Address of Applicant :79 Ayer Rajah Crescent #@114, JT(
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(86) International Application No ‘PCT/SG2019/0504!
Filing Date :10/09/2019
(87) International Publication No ‘WO 2020/055329
(61) Patent of Addition to Apjation .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure provides a device, which includes: a first layer provided with a waterproof, breathable pdestsibngtios
medium and adapted for adhesion aroandirea of interest on a patient prognosed for occurrence of pressure ulcer; at least «
second layer disposed under the first layer and provided with pores, adapted for reducing impact of friction and steranaf th
interest; at least one thirdyler disposed under the at least one second layer, and made of a hard material and adapted for pr
support to the device; and at least one fourth layer disposed under the at least one third layer, provided with groesedtieztu
allow for redistibution of pressure applied on the device. The device, when placed on the area of interest, allows for redistri
pressure, reduced shear and reduced friction on the area of interest, and may be used for prevention of pressure ulcers.
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(54) Title of the invention : OPTICAL ELEMENT AND MONIORING SYSTEM AND METHOD THEREFOR, ACTIVE LIGHT
EMITTING MODULE, AND TERMINAL

:GO1N0027040000, |(71)Name of Applicant :
G01S0017080000, 1)HUAWEI TECHNOLOGIES CO., LTD.
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(31) Priority Document No :201811198406.X 1)SHI, Bin
(32) Priority Date :15/10/2018 2)TANG, Wei
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Filing Date :12/10/2019
(87) International Publication No :WO 2020/078283
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
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(57) Abstract :

An optical element and a monitoring system and method therefor, an active light emitting module, and a terminal, whactheel
technical field of electronic terminal devices, and which may monitor in real time whether optical elements such asandiffrac
optical component or diffuser in the active light emitting module are broken or have come off, and turn off a laser yptead an «
element is broken or has come off so as to prevent the laser from leaking. The monitoring system of the optical eleisestaro
optical element (11), and a microprocessor (13), power supply (2) and laser (12) that are connected in sequénties whtcal
element (11) is provided thereon with a detection wirel(jl land two ends of the detection wire {I)lare respectively connected
the microprocessor (13). The microprocessor (13) is configured to monitor in real time the resistaacketafction wire (1) or
the voltage at two ends of the detection wire{}1determine according to the monitored resistance or voltage whether the op
element (11) is broken or has come off, and control the power supply (2) to stop supplyingopthverdaser (12) when determinec
that the optical element (11) is broken or has come off.
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(54) Title of the invention : SIGNAL TRANSMISSION METHOD AND COMMUNICATION APPARATUS
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(57) Abstract :

Embodiments of thpresent application provide a signal transmission method and a communication apparatus. The method
when a network device finds that the success rate of uplink signals is low, determining a target transmission modéygiitecal
target tranmission mode in first indication information to be sent to a terminal device, so that the terminal device sends ats
network device according to the target transmission mode. In the process, the network device controls the transmiss$ie mc
terminal device, that is, the network device determines the target transmission mode according to network load, ancttioco
of terminal devices in EDT mode or the first random access mode can be effectively reduced, that is, the colbititypbthe
EDT mode and the first random access mode is reduced, thereby implementing the purpose of improving the successmgte
uplink signals by the terminal device in an idle state in a schediuéegnode.
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(57) Abstract :

This invention relates to Alkynyl Nicotinamide compounds and their derivatives as kinase inhibitors. In addition, uddethere:
treatment of disease such as cancer and, in particular, acute myeloid leukemia are disclosed.
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(57) Abstact :

An aspect of present disclosure facilitates consumer controlled sharing of details of retail transactions. In one endedimrernt,
receives a unique code for a retail transaction performed by a user (e.g. consumer), and then retrieveshéasequandode,
details of the retail transaction (including a set of items purchased as part of the retail transaction). The servesttiendstails ¢
the retail transaction associated with the user in avotatile storage. The server also eralthe user to share the details of the
transaction (or the information about an item purchased as part of the retail transaction) with third parties such e produce
manufacturers, wholesalers, etc. Accordingly, a user/ consumer is provided enhamegdncthre sharing of details of their retail
transactions.
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(57) Abstract :

A method of wireless communication includes receiving, at a first communication node, information that includes one or mc
parametersndicating a timedomain characteristic of one or more interfered symbols due to a remote interference between tt
communication node and a second communication node. The method also includes performing, by the first communication
subsequent comunications based on the information.
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(57) Abstract :

The present disclosure provides a vehtoleverything synchronization method and a device. The method is applicable to a fir
terminal, and the first terminal represeattransmission end of a direct synchronization signal. The method comprises: detern
that a transmission period of a direct synchronization signal under a first network signal condition is a first peridetegtiog a
second network signal conidit different from the first network signal condition, adjusting the transmission period of the direc
synchronization signal according to a preset rule, and obtaining an adjusted second period different from the firstdoeriod; a
transmitting, accordingtthe second period, the direct synchronization signal to one or more second terminals representing
ends of the direct synchronization signal, such that the second terminals performteetneeything synchronization according tc
the receivedlirect synchronization signal. Thus, the present disclosure realizes adjustment of a transmission period of a dir
synchronization signal according to a change in a network signal, thereby ensuring a reasonable-eseiclthing synchronizatic
effed while saving energy consumption.
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(57) Abstract :

Disclosed herein are pesticicial combinations, including combinations of Yersinia entomophaga (and/or toxins therefrom) a
Yersinia nurmii (and/or toxins therefrom) with Bacillus thuringiensis (anédans therefrom). As shown herein, such combinatic
may provide unexpected pesticidal effects and may be useful for treating insects and other pests and for enhancinthpallg
yield.
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(57) Abstract :

The present disclosure relates to a method of treating an autoimmune, respiratory and/or inflammatory disease or gomaisior
psoriasis, rheumatoid arthritis, asthma, or COPD) by administering at least one calciumasigatedcalcium (CRAC) modulator
(such as a CRAC inhibitor) and at least one corticosteroid.
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(57) Abstract :

A two-phase liquid immersion cooling system is described in which heat generating computer components cause a dielectr
its liquid phase to vaporize. The dielectric vapothen condensed back into a liquid phase and used to cool the computer
components. Using a pressure controlled vessel and pressure controller, the disclosed system may be operated at iest the
pressure. By controlling the pressure at which tistesy operates, the user may influence the temperature at which the dielect
vaporizes and thereby achieve increased performance from a given computer component. Utilizing robotic arria aachplaing
components, a selfealing computing syste may be created.
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(57) Abstract :

A glute press exercise machine including: a foar linkage connected to a stationary frame; a rotatable back support connect:
four-bar linkage; a seat connected to the {foar linkage; and a foot support connekte the stationary frame. A lower portion of t
back support extends below the user's hips to support the users hips during a glute press exercise. This lower pddiahlsagt.
10% of the user's weight. In operation, the seat rotates downwavaiyfeom the user's hips during a glute press exercise and tl
rotates upwardly again to contact the user's bottom between every repetition of the glute press exerciseharhmkaige is
pivotally connected to the stationary frame at a location gieeamd level. The foot support is positioned below 25cm from the g
and extends forwardly beyond the front of the stationary frame.
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(57) Abstract :

Methods, systems, and media for delivering manifestless streaming media content are provided. In some embodiments, th
comprises: receiving, from a user device, a request for a URL corresponding to aofcartia¢ stream that is provided in a plural
of formats, wherein the live stream comprises a plurality of segments for each of the plurality of formats and wheregmeant o
the plurality of segments comprises a respective sequence numbefingetw request to a specific segment of the live stream |
on the URL, wherein the resolving comprises: identifying the format of the live stream associated with the request luoalitthe
of formats based on the URL; identifying a sequence nuadsaciated with the request based on the URL; and identifying a s¢
of the plurality of segments corresponding to the identified format and having a sequence number matching the ideefified s
number; loading a segment file corresponding to pleeific segment; and returning the segment file to the user device in a res
to the request.
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(57) Abstract :

Examples described herein provide for an electronic circuit, such as a Systeip (SoC), having a Networ&n-Chip (NoC) (106
The NoC (106) is configurable and has capabilities to be partially reconfigured. In an example, a NoC (106) on an aitegjtate
(102) is configured. Subsystems (802, 804) on the integrated circuitg@@®unicate via the NoC (106). The NoC (106) is part
reconfigured. A first subset (8a8L8) of the NoC (106) is reconfigured during the partial reconfiguration, and a second subse!
NoC (106) is capable of continuing to pass communicationgaerniptedly during the partial reconfiguration. After the partial
reconfiguration, two or more of the subsystems (802, 804) communicate via the first subst§B68the NoC (106).
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(57) Abstract :

The invention relates to a nitrogen oxide storage catalyst, comprisingparting substrate of length L, which extends between ¢
end surface a and a second end surface b, and comprising catalytically active material zones A, B and C of differeimtmsompt
Material zone A contains platinum or platinum and palladiong or more alkaline earth compounds and cerium oxide, materia
B contains platinum or platinum and palladium and cerium oxide, and material C platinum contains platinum and palladium
rhodium and cerium oxide. Material zone A extends over alesigB0- 90% of length L starting from end surface b, and materi
zone B extends over a length of 10%0% of length L starting from end surface a, and material zone C is arranged above ma
zone A and extends over 300% of length L starting frorand surface b. The invention further relates to a method for converti
NOx in exhaust gases from motor vehicles which are operated by means of lean motors.
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(57) Abstract :

A walk-in bath comprising a sidewall and a door; wherein the door is configured to be in an open positiosedt position, the
sidewall and closed door define a tub configured to hold bathing water, the door comprises a fin configured to be grésldrt
and the fin comprises a continuous projection positioned on a top edge of the door betweendadirdteedoor and a second end

the door.
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A variable valvetrain 2 for actuating a valve 70 of an internal combustion engine is provided. The valvetrain 2 congpeaitedsen |
valve crank 16 rotatably mounted by a valve crank bearing 15 to a rigid support body 80. The supportpdso&ibly mounted
on a pivot shaft 23. The valvetrain further comprises and a lubricant supply system 100 with atsagplutbricant supply channe
128 passing from the pivot shaft 23 through the support body 80 to the valve crank bearing 15.
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(32) Priority Date ‘NA 2)WEBSTER, Dale R.
(33) Name of priority country ‘NA 3)VARADARAJAN, Avinash Vaidyanathan
(86) International Application No ‘PCT/US2018/0563¢| 4)BAVISHI, Pinal
Filing Date :17/10/2018
(87) International Publication No ‘WO 2020/081075
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Methods, systems, and apparatus, including computer programs encoded on computer storage media, for training a fundu:
processing machine learning models thaisfigured to process one or more fundus images captured by a fundus camera to
a predicted label. One of the methods includes generating training data, comprising: receiving sets of one or momanttasing
images captured by a fundus cameeagiving, for each of the sets, a ground truth label assigned to a different image of the e
patient corresponding to the set that has been captured using a different imaging modality; and generating, for eactinget of
fundus images, a tmasing example that includes the set of training fundus images in association with the ground truth label as
the different image of the patient's eye; and training the machine learning model on the training examples in the taaining da
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :12/04/2021

(21) Application N0.202147017048 A

(43) Publication Date : 16/04/2021

(54) Title of the invention : NOMQUEOUS CHEMOTHIRAPEUTIC SUSPENSIONS FOR ORAL DOSAGE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of prioritycountry

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Appication Number
Filing Date

:A61K0009000000,
A61K0031706800,
A61K0031474500,
A61K0031704000,
A61K0031505000
201821034590
:13/09/2018

India
:PCT/IB2019/00104
:13/09/2019

‘WO 2020/053665
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :

1)FTF PHARMA PRIVATE LIMITED

Address of Applicant :Block No. 193(part) + 222(part),

Xcelon Ind. Park Chakle India Weigh Bridge Rd. Vasana
Chacharwadi Ahmedabad 382 213 Tekamag India

2)LM MANUFACTURING LTD.
(72)Name of Inventor :

1)PATEL, Vijay

2)MEHTA, Sandip

3)UMRETHIA, Manish

4)MANDAL, Jayanta

(57) Abstract :

Pharmaceutical compositions comprising oil as a vehicle, a suspending agent, and a sudatisuibsed to be used in conjuncti
with active pharmaceutical ingredients which are water soluble or insoluble, or which are sensitive to water but insdIublen
active pharmaceutical ingredients may include temozolomide, lenalidomide, @taliflisplatin, Carboplatin,-Buorouracil,
irinotecan, topotecan, cyclophosphamide, doxorubicin, vincristine, vinblastine, Melphalan, Chlorambucil, DacarbazinehibDiay
Epirubicin, Mitoxantrone, Etoposide, Teniposide, Azacitidine, Cytarabine, Behite, vinoralbine, Pemetrexed, a derivative
thereof, or a combination thereof. The pharmaceutical compositions may be administered as an oral suspension. Othetem
are directed towards methods of using and methods of making such formulations.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147017083 A
(19) INDIA
(22) Date of filing of Application :12/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : MEMBRANES®R MEMBRANE DISTILLATION DESALINATION TECHNOLOGY

:BO1D0067000000, [(71)Name of Applicant :
B01D0071340000, 1)UNIVERSITY OF SOUTH AFRICA
(51) International classification B01D0061360000, Address of Applicant :Prellerstreet Muckleneuk 0002 Pret
B01D0071680000, |[South Africa
B01D0071560000 ([(72)Name of Inventor :
(31) Priority Document No :2018/06582 1)
(32) Priority Date :04/10/2018
(33) Name ofriority country :South Africa
(86) International Application No :PCT/ZA2019/0500€
Filing Date :04/10/2019
(87) International Publication No ‘WO 2020/073064
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Theinvention provides a method of producing mwlled carbon nanotube blended polyvinylidene fluoride (MWCNTs/PVDF)
membranes for membrane distillation (MD) treatment of saline water usingahoent induced phase separation (NIPS), said mu
including mixing two solvents with different solubility parameters and the use of a dual coagulation bath system to control tt
formation of membrane pore structures and enhance surface hydrophobicity whereby blended PVDF membranes are prod
application in MDprocesses.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147017085 A
(19) INDIA
(22) Date of filing of Application :12/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention CONFIGURABLE WAVEFORM FOR BEYOND 52.6GHZ

:H04L0027260000, |(71)Name of Applicant :
H04L0005000000, 1)NOKIA TECHNOLOGIES OY
(51) International classification H04W0072040000, Address of Applicant :Karakaari 7 02610 Espoo Finland
H04L.0001180000, |(72)Name of Inventor :
H04L0001000000 1)PAJUKOSKI, Kari Pekka
(31) Priority Document No :16/136802 2)RATASUK, Rapeepat
(32) Priority Date :20/09/2018 3)VOOK, Frederick
(33) Name of pridty country ‘U.S.A.
(86) International Application No :PCT/EP2019/0753:
Filing Date :20/09/2019
(87) International Publication No ‘WO 2020/058477
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional toApplication Number ‘NA
Filing Date ‘NA
(57) Abstract :

Various communication systems may benefit from new slot formats to support dynamic allocation between SOBDBWMBPIN
accordance with some embodiments, a method may include transmitting, by a network entity, at least ond@lgbidaklot
containing at least one physical downlink shared channel (PDSCH) and at least one physical downlink control channel TR
at least one PDCCH is associated with at least one subcarrier waveform without a cyclic prefix (CP). Thenat RI2SCH is
associated with at least one -GRhogonal frequency division multiplexing (OFDM) or single carrier (SC) waveform.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147017086 A
(19) INDIA
(22) Date of filing of Application :12/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : A METHOD AND AN APPARATUS FOR ENCODING AND DECODING OF DIGITAL
IMAGE/VIDEO MATERIAL

:HO4N001918B000, |(71)Name of Applicant :
HO04N0019122000, | 1)NOKIA TECHNOL OGIES OY
(51) International classification H04N0019180000, Address of Applicant :Karakaari 7 02610 Espoo Finland
H04N0019120000, |(72)Name of Inventor :
HO04N0019610000 | 1)LAINEMA, Jani
(31) Priority Document No 20185782
(32) Priority Date :20/09/2018
(33) Name of priority country :Finland
(86) International Application No :PCT/FI2019/0506%
Filing Date :13/09/2019
(87) International Publication No ‘WO 2020/058568
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The embodiments relate to a method comprising determining a coding mode of a transform block, wherein a transform bloc
compises a set of transform coefficients; determining a shape of the transform block; determining at least one transfomam
block based at least partly on said coding mode and said shape of the transform block; applying the determined transtoam
set of transform coefficients to produce sample values; and adding said sample values to a block of predicted sanipie value
embodiments also relate to technical equipment for implementing the method.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147017092 A
(19) INDIA
(22) Date of filing of Application :12/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : AN OSMOTIC ACTUATOR FOR A WEARABLE INJECTION DEVICE ANDWEARABLE
INJECTION DEVICE COMPRISING SUCH AN OSMOTIC ACTUATOR

:B01D0061000000, [(71)Name of Applicant :
C02F0001440000, 1)PORIFERA INC.
(51) International classification B01D0063080000, Address of Applicant :1575 Alvarado Street San Leandro,
C01B0032500000, |California 94577 U.S.A.
C02F0103340000 2)SUBCUJECT APS
(31) Priority Document No :62/730805 (72)Name of Inventor :
(32) Priority Date :13/09/2018 1)REVANUR, Ravindra
(33) Name of priority country ‘U.S.A 2)MOELLER, Claus Schmidt
(86) International Application No :PCT/DK2019/0502€
Filing Date :05/09/2019
(87) International Publication No :WO 2020/052723
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

An osmotic actuator (110) for a wearable injection device (100) is disclosed, which osmotic actuator comprises a prebsure
(150) having one or more outlets (152) and containing a drawi@okantaining dissolved inorganic salt, one or more osmotic
membranes (130), and a cavity (140) containing water, and wherein the one or more osmotic membranes (130) form atdea
one or more internal surfaces of the pressure chamber (150giwtes water is in contact with at least a part of one or more ex
surfaces of the one or more osmotic membranes (130), and wherein the dissolved inorganic salt in the draw solutiorooerop
more of the following: CaBra2, CaCl2, ZnBr2, ZnCEhh2 or LiBr. Furthermore, a wearable injection device (100) comprising
an osmotic actuator (110) and the use of such inorganic salts in a draw solution are disclosed.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147017093 A
(19) INDIA
(22) Date of filing of Application :12/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : MAINTAINING BLOCK LEVEL SNAPSHOTS USING FREE STORAGE SPACE

:G06F0003060000, |(71)Name of Applicant :
G06F0012080400, 1)GOOGLE LLC
(51) International classifation G06F0011100000, Address of Applicant :1600 Amphitheatre Parkway Mount
G06F0012020000, |View, California 94043 U.S.A.
G06F0016110000 |(72)Name of Inventor :
(31) Priority Document No ‘NA 1)LAWRENCE, Paul D.
(32) Priority Date ‘NA 2)SALYZYN, Mark Gregory
(33) Name of priority country ‘NA
(86) International Application No :PCT/US2018/0542:
Filing Date :03/10/2018
(87) International Publication No ‘WO 2020/072052
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A processor of a computing device is described that intercepts a amt@and output from a file system, the write command
specifying new data to be written to a particular group of blocks of a storage device. The processor determines, leased oh ¢
free blocks of the storage device, that the particular group of biddke storage device include one or more free blocks that ar
currently storing snapshot data as old data. Responsive to determining that the particular group of blocks of the &teragkide
one or more free blocks that are currently storing sinajpdata as old data, the processor moves the old data to other free bloc
storage device, and after moving the old data to the other free blocks, the processor forwards the write commandge tlevist
to write the new data to the partiaulgroup of blocks.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147017115 A
(19) INDIA
(22) Date of filing of Application :12/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the mvention : VARIABLE PHASE AND FREQUENCY PULSBVIDTH MODULATION TECHNIQUE

:H01Q0003260000, |(71)Name of Applicant :
G01N0029260000, 1)ULTRAHAPTICS IP LTD
(51) International classification H01Q0021220000, Address of Applicant :West Wing One Glass Wharf Bristo
B60R0016023000, |BS2 OEL U.K.
H01Q0003340000 |[(72)Name of Inventor :
(31) Priority Document No :62/744656 1)LONG, Benjamin John Oliver
(32) Priority Date :12/10/2018 2)JIBRY, Rafel
(33) Name of priority country ‘U.S.A
(86) International Application No :PCT/GB2019/05291
Filing Date :14/10/2019
(87) International Publication No :WO 2020/074928
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Phased array systems rely on the production of an exact carrier frequency to function. Reconstructing digital signiilscby spe
amplitude and phase is accomplished explicitly by inducing frequency shiftsfleamag base frequency implied by phase chang:
Shifting the carrier frequency of a digitally controlled phased array while preserving the timing of the individual ptesermalle:
more efficient driving of the phased array system when the phasediithesignals change dynamically in time.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :12/04/2021

(21) Application N0.202147017137 A

(43) Publication Date : 16/04/2021

(54) Title of the invention : METHOD AND APPARATUS FOR PROCESSING A STEREO SIGNAL

:G10L0019008000, |(71)Name of Applicant :
H04S0003000000, | 1)HUAWEI TECHNOLOGIES CO., LTD.
(51) International classification H04S0005000000, Address of Applicant :Huawei Administration Building
H04S0007000000, |Bantian Longgang District Shenzhen, Guangdondl228China
G06T0007593000 2)PANG, Liyun
(31) Priority Document No : (72)Name of Inventor :
(32) Priority Date :16/06/2017 1)PANG, Liyun
(33) Name of priority country :Argentina 2)PANG, Liyun
(86) International Application No :PCT/EP2019/0519:| 3)LI, Song
Filing Date :25/01/2019 4)SCHLIEPER, Roman
(87) International Publication No ‘WO 2020/151837
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a method for processing a stereo signal, the method comprising: obtaining a centsigolahbyelp
mixing the stereo signal; generating a filtered center channel signal by applying one or more peak filters and one tochrfilbeesn
to the center channel signal; and generating a binaural signal based on the filtered center chdnnel signa
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147017138 A
(19) INDIA
(22) Date of filing of Application :12/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : RANDOMCCESS IN WIRELESS COMMUNICATION

:H04W0074080000, |(71)Name of Applicant :

H04W0072040000, | 1)ZTE CORPORATION
(51) International classification H04L0027260000, Address of Applicant :ZTE Plaza, Keji Road SoutkTich
H04WO0074000000, |Industrial Park Nanshan, Shenzhen Guangdong 518057 Chii
H04J0013180000 |(72)Name of Inventor :

(31) Priority Document No : 1)YANG, Ling
(32) Priority Date :16/06/2017 2)ZHAO, Yajun
(33) Name of priority country :Argertina 3)LV, Kaiying
(86) International Application No :PCT/CN2018/1084¢

Filing Date :28/09/2018
(87) International Publication No :WO 2020/034337
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Nutoer ‘NA

Filing Date ‘NA
(57) Abstract :

A wireless communication technique includes generating, by a wireless terminal, a transmission message that includks a g
portion and a data portion. In this technique, transmission resources for the datagrertielated to transmission resources for tl
preamble portion using a relationship rule. The wireless terminal transmits the transmission message to-sigiettamike during
random access procedure.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147017172 A
(19) INDIA
(22) Date of filing of Application :13/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : VEHICULAR GLASS MODULE

:H01Q0001120000,|(71)Name of Applicant :
B65D0085730000, | 1)NIPPON SHEET GLASS CO., LTD.
(51) International classifation F16K0024040000, Address of Applicant :27, Mita 3chome, Minateku, Tokyo
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H02K0011000000 ((72)Name of Inventor :
(31) Priority Document No 12018175049 1)TSURUME Yoshinobu
(32) Priority Date :19/09/2018 2)MORISHITA Hiromasa
(33) Name of priority country :Japan 3)NAKANO Yuta
(86) International Application No :PCT/IP2019/0282.
Filing Date :18/07/2019
(87) International Publication No ‘WO 2020/059275
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract

A vehicular glass module (1) that includes vehicular window glass (2) on which a conductive pattern (4) is formed -@tasan o
connector (3) that is attached to the vehicular window glass (2). Fgkass connector (3) has a hollow part (11) anulci¢ board

(6) that is arranged inside the hollow part (11). The hollow part (11) communicates with the outside of a case (5uyia lactlero
(15) that is provided in a partition wall (14) that defines a portion of the hollow part (11). The thrdeigh3)ds positioned below
the circuit board (6). Water that condenses inside the hollow part (11) is discharged to the outside via the through hole (15
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(12) PATENT APPLICATION PUBLICATION (21) Application N.202147017173 A
(19) INDIA
(22) Date of filing of Application :13/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : PEELING BRINEROZEN SHRIMP

:A22C0029020000, |(71)Name of Applicant :
A23K0010220000, 1)LAITRAM, L.L.C.
(51) International classification A23N0007®m0O000, Address of Applicant200 Laitram Lane Harahan, Louisian
A23L0017400000, [70123 U.S.A.
A23N0007020000 |(72)Name of Inventor :
(31) Priority Document No :62/736098 1)FALGOUT, Byron M.
(32) Priority Date :25/09/2018
(33) Name of priority country ‘U.S.A.
(86) International Application No :PCT/US2019/0518!
Filing Date :19/09/2019
(87) InternationBPublication No ‘WO 2020/068529
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Processes for machipeeling shrimp and a system for preparing shrimp for machine peeling. According to the processes, sl
frozen completely through or only their outer surfacgsa brine solution, thawed, and then peeled in a mechanical peeling me
to remove the shells. The peelipgep system includes a conveyor system conveying shrimp continuously through a brine fre:
a thawer before peeling.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147017183 A
(19) INDIA
(22) Date of filing of Application :13/04/2021 (43) Publication Date : 16/04/2021

(54) Title of he invention : USER EQUIPMENT CONTEXT TRANSFER OVER RADIO ACCESS NETWORK PAGING

:H04W0036000000, | (71)Name of Applicant :
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(31) Priority Document No :62/742101 1)HSIEH, Ching-Jung
(32) Priority Date :05/10/2018 2)WU, Chih-Hsiang
(33) Name of priority country ‘U.S.A.
(86) International Application No ‘PCT/US2019/0547¢
Filing Date :04/10/2019
(87) International Publication No ‘WO 2020/072959
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

This document describes methods and systems for user equipment (UE) context transfer over radio access network (RAN)
first base station (121) receives from a second base station (123)eefsge (715) that includes a context that is associated \
user equipment (110) while the user equipment (110) was in an engaged mode with the second base station (123). The firs
station (121) transmits a second message (720) that is a pagisggeedo the user equipment (110) and in response receives, f
user equipment (110), a third message (725) that includes a resume message authentication code identifier. Aftesetsdtishl
(121) verifies (730) the third message using tlseimee message authentication code identifier, the first base station (123) tran:
the user equipment (110), a fourth message (735) that enables the user equipment (110) to resume the engaged made wit
base station (123) in accordance wtik tontext.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147017192 A
(19) INDIA
(22) Date of filing of Application :13/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention OBJECT TRACKING

:G06F0003048400,|(71)Name of Applicant :
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(51) International classification G06T0007246000, Address of Applicant :Karakaari 7 02610 Espoo Finland
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G06T0007200000 | 1)POKHREL, Niroj
(31) Priority Document No ‘NA
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Apptation No :PCT/FI2018/05067
Filing Date :17/09/2018
(87) International Publication No :WO 2020/058560
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An apparatus, method and computer program is described camgpiistiecting a first object in a first image of a sequence of ims
using a neural network (22), wherein the means for detecting the first object provides an object area indicativeoch#idingifl the
first object; and tracking the first object (24vherein the means for tracking the first object further comprises generating a pre
future location of the first object and generating an updated location of the first object using the neural network. § fa mean
generating the predicted futuiechtion of the first object may, for example, receive said object area indicative of a first locatic
first object and may receive said updated location information of the first object.

No. of Pages : zNo. of Claims : 1!

The Patent Office Jooal No. 16/2021 Dated 16/04/2021 20075
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(54) Title of the invention : MODEL BASED PATH SELECTION IN A BLUETOOTH LOW ENERGY, BLE, MESH NETWOR

:H04W0040240000,|(71)Name of Applicant :
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(32) Priority Date ‘NA 3)SKILLERMARK, Per
(33) Name of priority country ‘NA
(86) International Application No :PCT/EP2018/0751¢
Filing Date :18/09/2018
(87) International Publication No ‘WO 2020/057724
(61) Patent of Addition to Application .
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Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A method for supporting the edtlishment of a path for transmitting a message in a mesh network, wherein said message is -
transmitted from a source node in said mesh network to a destination node, via one or more intermediary nodes, in saigirks
The method comprises theps of receiving, by an intermediary node in said mesh network, a path discovery message origir
from said source node in said mesh network, said path discovery message comprising a path quality parameter, updhting,
intermediary node, said gatjuality parameter based on a quality of link associated with a node from which said intermediary
received said path discovery message, and broadcasting, by said intermediary node, said path discovery message whereir
broadcasted path discoveresasage comprises said updated path quality parameter. A complementary method and correspc
node are also presented herein.

No. of Pages : 1No. of Claims : 1

The Patent Office Jooal No. 16/2021 Dated 16/04/2021 20076



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147017194 A
(19) INDIA
(22) Date of filing of Application :13/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : HANDRAIL OF AN ELEVATOR CAR
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Number ‘NA
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(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

An elevator car (1) comprises car walls (2, 2'tHat form an interior (18) for passengers. At least one of the car walls (2, 2', 2
consists of two wall panels (6, 7) butting hontally against one another, wherein, in the butting region, web portions (8, 9) th:
project into the interior (18) adjoin the wall panels (6, 7) in order to form a handrail (20), said web portions eadtjdiret)lzy a
vertical profile portion (10, 1lyia folds (17). Each particular wall panel (6, 7), the web portion (8, 9) adjoining the latter and
projecting into the interior (18), and the vertical profile portion (10, 11) are formed in this case from a common shbknkeTde
handrail (20), whgh is T-shaped in cross section, has a plastics sleeve (14), whiebhaped in cross section and which surroun:
the abovementioned vertical profile portions (10, 11).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147017195 A
(19) INDIA
(22) Date of filing of Application :13/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : THREIDIMENSIONAL SCANNER WITH DATA COLLECTION FEEDBACK

:G01N0021880000,|(71)Name of Applicant :
G06K0007100000, | 1)ARTEC EUROPE S.A.R.L.
(51) International classification G06F0003042000, Address of Applicant :20 Rue des Peupliers 2328 Luxemt
A61B0005000000, |Luxembourg
HO04N0013239000 |(72)Name of Inventor :
(31) Priority Document No :62/733588 1)SHARAPOV, Alexander, Alexandrovich
(32) Priority Date :19/09/2018 2)SUKHOVEY, Sergey, Vladimirovich
(33) Name of priority country ‘U.S.A. 3)GUSEV, Gleb, Alexandrovich
(86) International Application No :PCT/IB2019/00098| 4)YUKHIN, Artem, Leonid ovich
Filing Date :29/08/2019
(87) International Publication No ‘WO 2020/058758
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A threedimensional (3D) scanner, which is in communication with a display, includes one or more optical sensors. The sca
using the one or more optical sensors, an object having a surface. The scanning generatesspatadiog to a 3D shape of at lei
a portion of the surface of the object. The scanner generates a 3D reconstruction of the shape of the surface oT tiee suigjeoer
provides a preview of the 3D reconstruction of the at least portion of the shtdqgesurface of the object. The scanner provides,
the display, for rendering with the preview of the 3D reconstruction of the at least portion of the shape of the shefaxtgenttt an
indication of at least one of a quantity or a quality of thea@orresponding to the 3D shape of the at least portion of the surfac
object.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147017196 A
(19) INDIA
(22) Date of filing of Application13/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : SOLENOID VALVE

:F16K0031060000, |(71)Name of Applicant :
H01M0008040890, | 1)SMC CORPORATION
(51) International classification F01P0007140000, Address of Applicant :14., Sotokanda-¢home, Chiyodku,
F16K0031040000, [Tokyo 1010021 Japan
HO01R0024660000 |(72)Name of Inventor:
(31) Priority Document No 12018178048 1)YOSHIMURA Shinichi
(32) Priority Date :21/09/2018 2)UMEDA Kazuhiro
(33) Name of priority country :Japan
(86) International Application No :PCT/IP2019/0356°
Filing Date :11/09/2019
(87) International Publication No ‘WO 2020/059591
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

[Problem] To ensure sufficient coupling stiffness between a valve body and a magnetic cover in a solenoid valve whigrésic
by coupling the valve body and the magnetic cover by @ngaglocking protrusion and a locking hole, wherein a main valve fo
switching the connection state between ports is embedded in the valve body, and a solenoid part for operating theisain va
accommodated in the magnetic cover. [Solution] This sadevedve 1A is formed by coupling a valve body 10 and a magnetic ¢
30 by engaging a locking protrusion 15 and a locking hole 30c, wherein an upper wall 34 is formed by a pair of bent Bigces
which extend from the upper edges of a pair of sidés\82, 33 of the magnetic cover and bent toward the space between the
walls, the pair of bent pieces are fastened to each other in a width direction Wd by a substrate spacer 51 (first tastesrpgn
the substrate spacer and the valve bodyamtened to each other in the axial direction Ld by a connector cover 53 (second fas
member).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Aoplication :13/04/2021

(21) Application N0.202147017197 A

(43) Publication Date : 16/04/2021

(54) Title of the invention : DRAWER AND UNIT MADE UP OF A PULDUT GUIDE AND A DRAWER

:HO04N0019310000, |(71)Name of Applicant :
F24C0003080000, | 1)PAUL HETTICH GMBH & CO. KG
(51) International classification B41F0013000000, Address of Applicant :Vahréaampstra 1216 32278
E05D0015160000, |Kirchlengern Germany
A47B0088925000 ([(72)Name of Inventor :
(31) Priority Document No :10 2018 123 054.0 | 1)RTER, Stefan
(32) Priority Date :19/09/2018 2)MEYER, Bernd
(33) Name of priority country :Germany
(86) International Application No :PCT/EP2019/0737¢
Filing Date :06/09/2019
(87) International Publication No ‘WO 2020/058000
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A drawer (1) comprises two side frames (2) and a base (3), which is arranged between the side frames (2), whereimegae(l}
has a plurality of spaceapart adapters (5, 20, 40), on which the base (3) and at least one cover (6, 7) of the side frame (2) ¢
wherein a guide element (50, 60, 70) is fixed on at least one adapter (20, 40) or the at least one ydveng¢atythe base (3), sa
guide element being arranged in a flush manner on a guide surface (23) of the adapter (20).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147017198 A
(19) INDIA
(22) Date of filing of Application :13/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : POWER STORAGE DEVICE MANAGEMENT SYSTEM, STORAGE DEVICE, SERVER DEVIC
POWER STORAGE DEVICE MANAGEMENT METHOD, PROGRAM, AND STORAGE MEDIUM

:HO01M0010420000 |(71)Name of Applicant :
HO01M0002100000, | 1)HONDA MOTOR CO., LTD.
(51) International classification G06F0001320900, Address of Applicant =L, MinamiAoyama 2chome, Minate
G06F0001260000, |ku, Tokyo 1078556 Japan
H01M0010440000 |(72)Name of Inventor :
(31) Priority Document No 12018175994 1)IKUI Kuniaki
(32) Priority Date :20/09/2018
(33) Name of priority country :Japan
(86) International Applicion No :PCT/IP2019/0368!
Filing Date :20/09/2019
(87) International Publication No ‘WO 2020/059833
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This power storage device management system coespasstorage apparatus for storing power storage devices that are detac
attached to a powered device that uses power; and a server device communicably connected to the storage device.eMie s
comprises a first storage unit which storesstasage identification information, identification information on one among the poy
storage devices that is shared by a plurality of users. The storage apparatus comprises: a second storage unit ubistostge:
identification information receid from the server device; and a determining unit which, when the power storage device is re
from a user, determines whether the power storage device can be received on the basis of the storage identification stfwed
in the second storagmit.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147017208 A
(19) INDIA
(22) Date of filing of Application :13/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : DRL STRING WITH A DOWNHOLE REAMER

:E21B0007060000, |(71)Name of Applicant :
E21B0017100000, 1)LEE, Paul Bernard
(51) International classification E21B0010260000, Address of Applicant :180 Swick Road Kelowna BC, Britis
E21B0004020000, |Columbia V1W 4JS Canada
E21B0017000000 2)BYWORTH, lan James
(31) Priority Document No :1816969.8 (72)Name of Inventor :
(32) Priority Date :18/10/2018 1)LEE, Paul Bernard
(33) Name of priority counyr ‘U.K. 2)LEE, Paul Bernard
(86) International Application No :PCT/GB2019/0526:
Filing Date :18/09/2019
(87) International Publication No :WO 2020/079393
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to ApplicatioNumber ‘NA
Filing Date ‘NA
(57) Abstract :

A drill string for use in the directional drilling of wellbores is described. A downhole reamer apparatus (202) is moaiatét in
string incorporating a drilling motor (300), stabiliser (302) and drill bit (304) opewitiler by rotation of the drill string or activati
of the drilling motor (300). The drill string is located in wellbore (306) at the end of drill pipe (310). If the opesites ta drill
upwardly, the reamer elements are locked in the retractedtioond his results in the reamer apparatus being under gauge whi
results in build angle (308) pointing the drill bit upwardly.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147017260 A
(19) INDIA
(22) Date of filing of Application :13/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : LOCATION MANAGEMENT COMPONENT AND METHOD FOR A MOBILE COMMUNICATIO!
NETWORK

:H04W0004029000,|(71)Name of Applicant :

H04W0064000000, | 1)HUAWEI TECHNOLOGIES CO., LT D.
(51) International classification H04W0012020000, Address of Applicant :Huawei Administration Building
H04W0008240000, |Bantian Longgang District Shenzhen, Guangdong 518129 ClI
H04W0004020000 | 2)WANG, Qi

(31) Priority Document No (72)Name of Inventor :

(32) Priority Date :16/06/2017 1)WANG, Qi
(33) Name of priority country :Argentina 2)WANG, Qi
(86) International Application No :PCT/EP2018/0771¢| 3)PATEROMICHELAKIS, Emmanouil
Filing Date :05/10/2018
(87) International Publication No ‘WO 2020/069757
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present inugion relates to determining a position of a mobile device in a mobile communication network. The present il
in particular relates to a hierarchical location service (LCS), preferably in 5G new radio (NR). The present inventiwa theref
provides docation management component (LMC) (100) for a mobile communication network. The LMC (100) is configurec
provide LMC configuration information (101), obtain privacy information (102) relating to at least one user equipmenbi@it s
location requst (103) according to the LMC configuration information (101), determine a position (104) of the at least one U
on the privacy information (102) and the location request (103), and provide a location response (105) comprising theddetel
position (104).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147017268 A
(19) INDIA

(22) Date of filing of Application :13/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention A UNIBODY STRUCTURAL FRAME FOR AN INTERLOCKING STRUCTURAL BLOCK,

:E04B0002020000, |(71)Name of Applicant :
E04C0001390000, 1)JUST BIOFIBER STRUCTURAL SOLUTIONS CORP.
(51) International classification E04B0002080000, Address of Applicant :Bay 12, 2916&th Avenue NE Calgar
B32B0003080000, |Alberta T2A 6K4 Canada
E04B0002180000 |(72)Name of Inventor :
(31) Priority Document No :3019781 1)RADFORD, William Malcolm
(32) Priority Date :03/10/2018
(33) Name of priority country :Canada
(86) International Application No :PCT/CA2019/0503&
Filing Date :22/03/2019
(87) International Publication No :WO 2020/069597
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A unibody structural frame for an interlocking structural block, an interlocking structural block, and a system of intedtvakture
blocks useful for the manufacture of structures, columns, and beams.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147017270 A
(19) INDIA
(22) Date of filing of Application :13/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : SYSTEM AN METHOD OF IMPROVING SLEEP

:A61B0005000000, |(71)Name of Applicant :
A61M0021000000, | 1)NEUROENHANCEMENT LAB, LLC
(51) International classification A61B0005047600, Address of Applicant :75 Montebello Road Suffern, New
A61M0021020000, (10901 U.S.A.
H04W0052020000 |(72)Name of Inventor :
(31) Priority Document No :62/731674 1)POLTORAK, Alexander
(32) Priority Date :14/09/2018
(33) Name of priority country ‘US.A
(86) International Application No :PCT/US2019/0513:
Filing Date :16/09/2019
(87) International Publication No ‘WO 2020/056418
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Nutoer ‘NA
Filing Date ‘NA
(57) Abstract :

A method of tranglanting a sleep state of a first subject (donor) to a second subject (recipient) comprising: capturing a sleef
the first subject represented by brain activity patterns; and transplanting the sleep state of the first subject il $hebgacion
inducing the brain activity patterns in the second subject.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147017274 A
(19) INDIA
(22) Date of filing of Application :13/04/2021 (43) Publicatbn Date : 16/04/2021

(54) Title of the invention : VENDING MACHINE

:G07F0011420000, |(71)Name of Applicant :
G07F0011000000, 1)PEPSICO, INC.
(51) International classification G07F0017000000, Address of Applicant :700 Anderson Hill Road Purchase,
G07F0009020000, |York 10577 U.S.A.
G07F0011160000 |(72)Name of Inventor :
(31) Priority Document No :16/134756 1)JAFA, Emad
(32) Priority Date :18/09/2018 2)LI, Xu ejun
(33) Name of priority country ‘U.S.A 3)SEROCK, Yong
(86) International Application No :PCT/US2019/05017| 4)LAU, Cheuk Chi
Filing Date :09/09/2019 5)MITCHELL, Martyn
(87) International Publication No ‘WO 2020/060783 6)MORRISON, Euan
(61) Patent of Addition to Application ‘NA 7)CHAN, Wai
Number :NA 8)JOHNSTONE, Sam
Filing Date ' 9)WILLIAMS, Erik
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A vending machine with a curved exterior shape is disclosed. Some embodiments of the venkiimg anacircular in design, anc
include a transparent upper housing that allows customers to see into the interior of the vending machine. Produactg foayen
stored in a nottransparent lower housing. A centralbcated product delivery systematsports products for vending from the loy
housing to delivery portals located on the upper housing. The product delivery system is able to move along a ventitebtite
through the horizontal plane and can deliver products from any portitve tdwer housing to any delivery portals located on the
upper housing.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147017299 A
(19) INDIA
(22) Date of filing of Application :13/04/2021 (43) Rublication Date : 16/04/2021

(54) Title of the invention : MINIMIZATION OF COMPUTATIONAL DEMANDS IN MODEL AGNOSTIC CROSSNGUAL
TRANSFER WITH NEURAL TASK REPRESENTATIONS AS WEAK SUPERVISION

:GO6N0003040000, |(71)Name of Applicant :
G06F@®40580000, 1)MICROSOFT TECHNOLOGY LIC ENSING, LLC
(51) International classification G06F0003048600, Address of Applicant :One Microsoft Way Redmond, WA
GO6N0003080000, |980526399 U.S.A.
HO01L0051000000 |(72)Name of Inventor :
(31) Priority Document No :16/164366 1)JAUHAR, Sujay, Kumar
(32) Priority Date :18/10/2018 2)GAMON, Michael
(33) Name of priority country ‘U.S.A 3)PANTEL, Patrick
(86) International Application No :PCT/US2019/0557¢
Filing Date :11/10/20D
(87) International Publication No ‘WO 2020/081378
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A task agnostic framework for neural model transfer feofirst language to a second language, that can minimize computatior
monetary costs by accurately forming predictions in a model of the second language by relying on only a labeled detdirset i
language, a parallel data set between bothuages, a labeled loss function, and an unlabeled loss function. The models may
trained jointly or in a twestage process.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147017309 A
(19) INDIA
(22) Date of filing of Application :13/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : A METHOD FOR TREATING WATER CONTAINING POLLUTANTS, WATER CLEANING
REACTORS, AND WATER CLEANING ASSEMBLIES

:C02F0101300000, |(71)Name of Applicant :
C02F0001280000, | 1)OXYLE AG
(51) International classifi¢en C02F0001720000, Address of Applicant :c/o ETHYrich Multi-Scale Robotics
C02F0001200000, |Lab, CLA H3 Tannenstrasse 3 8092ich Switzerland
C02F0001520000 ((72)Name of Inventor :
(31) Priority Document No ‘NA 1)MUSHTAQ, Fajer
(32) Priority Date ‘NA 2)PANa VI DAL, Salvador
(33) Name of priority country ‘NA 3)CHEN, Xiangzhong
(86) International Application No :PCT/IB2018/05844| 4)NELSON, Bradley
Filing Date :29/10/2018
(87) International Publication No ‘WO 2020/089672
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The preseninvention provides a method for treating water containing pollutants, comprising the steps of 1) bringing said wa
contact with magnetoelectric particles so that the pollutants in the water come into contact with the surfaces of miaignetoele
particles; 2) applying a magnetic field to the magnetoelectric particles so as to generate electric charges on the surface of <
magnetoelectric particles, wherein said electric charges on the surface of said magnetoelectric particles cause raddaaeauati
which oxidize said pollutants in the water. Also provided are water cleaning reactors which can be used to perform thé threet
present invention and water cleaning assemblies which use any of said water cleaning reactors.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147017345 A
(19) INDIA
(22) Date of filing of Application :14/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : HOMOPOLAR LINEAR SYNCHRONOUSACHINE

:H02K0041030000, |(71)Name of Applicant :
H02K0019200000, 1)HYPERLOOP TECHNOLOGIES, INC.
(51) International classification HO5K0007200000, Address of Applicant :2159 Bay St. Los Angeles, Californ
H02K0031000000, |90021 U.S.A.
HO1F0041040000 |(72)Name of Inventor :
(31) Priority Document No :62/733551 1)JEDINGER, Alexander
(32) Priority Date :19/09/2018 2)GHARAKHANI SIRAKI, Arbi
(33) Name of priority country ‘U.S.A. 3)JOHNSON, Erik
(86) Internatimal Application No :PCT/US2019/0517(| 4)BEIZAEE, Shahriyar
Filing Date :18/09/2019 5)OZER, Rachel
(87) International Publication No ‘WO 2020/061173 6)KIM, Ju Hyung
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Homopolar linear synchronous machines (200) are provided herein that include a mover device (111). The mover device (1
includes a cold plate with ferromagnetic cores extendirmutiir slots in the cold plate. Layers of armature coils are located aro
the ferromagnetic cores on opposite sides of the cold plate. The mover device (111) further includes at least one field coil.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147017346 A
(19) INDIA
(22) Date of filing of Application :14/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : LOCK DEVICE FOR OPENING/CLOSING BODY

:E05C0009040000, [(71)Name of Applicant :
EO05B0083300000, | 1)PIOLAX, INC.
(51) International clasfication E05C0021000000, Address of Applicant :51, Iwatho, Hodogay&u,
HO1R0012770000, |Yokohamashi, Kanagawa 2400023 Japan
EO05B0001000000 ((72)Name of Inventor :
(31) Priority Document No 12018196680 1)NAKASONE Hisashi
(32) Priority Date :18/10/2018
(33) Name of priority country :Japan
(86) International Application No :PCT/IP2019/0404:
Filing Date :15/10/2019
(87) International Publication No ‘WO 2020/080342
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Provided is a lock device for an opening/closing body, the device endidimyimber of components to be reduced and enabling
adjustment of the sliding direction of a lock member. The lock device 10 comprises a lock part, a lock member 50, sugd a ro
member 60 which is rotatably mounted to an opening/closing bodyretating member mounting part 90, wherein: the rotating
member 60 comprises a rotating shaft 62 and a lock member connection part 64; and the rotating member mounting pase9
an upright wall 91 which stands on a lock member arrangement surfacd & rotation support wall 92 which is disposed at a s¢
distance from the lock member arrangement surface 7, the rotating member mounting part 90 forming a frame shape and t
provided integrally with the opening/closing body, and a shaft receidlegdb being formed in the rotation support wall 92.

No. of Pages : 1No. of Claims : !

The Patent Office Jooal No. 16/2021 Dated 16/04/2021 20090



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147017347 A
(19) INDIA
(22) Date of filing of Application :14/04/2021 (43) Publication Date :6/04/2021

(54) Title of the invention : LOCK DEVICE FOR OPENING/CLOSING BODY

:E05B0083300000, |(71)Name of Applicant :
EO05C0009040000, | 1)PIOLAX, INC.
(51) International classification F16B0045020000, Address of Applicant :51, Iwatho, Hodogay&u,
E05C0021000000, |Yokohamashi, Kanagawa 2400023 Japan
B60R0007060000 ((72)Name of Inventor :
(31) Priority Document No 2018196671 1)NAK ASONE Hisashi
(32) PriorityDate :18/10/2018
(33) Name of priority country :Japan
(86) International Application No :PCT/IP2019/0404:
Filing Date :15/10/2019
(87) International Publication No ‘WO 2020/080343
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Provided is a lock device for an opening/closing body, the device enabling a base member to be mounted from the fint sic
mounting hole, and making it difficult for the base member to become loose. The lock devtradrises a lock part, a lock mem
which is operated via a manipulation member 40 in order to attach to/detach from the lock part, a mounting hole 6, ereh#db
20 which is mounted by being inserted from the rear side of the mounting hole &saaddiation support part 29 that rotatably
supports the manipulation member 40, wherein: the manipulation member 40 comprises a base end part 41 and a gripgar!
26 is provided on one end side of the base member 20, the hook 26 engaging veithididle peripheral edge at the side at one €
6a of the mounting hole 6; and the base member 20 is provided with elastically deformable elastic engaging claws 3@g#icl
with the reasside peripheral edge of the mounting hole 6 and are provitdéaedbase member 20 further to the other end side, tl
at the other side to the one end side, than the rotation support part 29.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202147017358 A
(19) INDIA
(22) Date of filing of Application :14/04/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : BOT PLATFORM FOR MULTIMODAL CHANNEL AGNOSTIC RENDERING OF CHANNEL
RESPONSE

:G06Q0010100000, |(71)Name of Applicant :
H04L0012580000, 1)MICROSOFT TECHNOLOG Y LICENSING, LLC
(51) International classification C12N0015100000, Address of Applicant :One Microsoft Way Redmond,
G06F0040186000, |Washington 98052 U.S.A.
G06F0003060000 |(72)Name of Inventor :
(31) Priority Document No :16/149123 1)BIKKULA, Ravi K.
(32) Priority Date :01/10/2018 2)SHIROOR, Amruta
(33) Name of priority country ‘U.S.A. 3)CHAKARI MALLAREPPA, Rakesh
(86) International Application No :PCT/US2019/0540f| 4)AKKIRAJU VENKATA, Chandrasekhar Subramanya
Filing Date :01/10/2019
(87) International Publication No ‘WO 2020/072483
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstact :

A system for rendering a channel response includes a template library and a bot server program. The template libraay inclu
plurality of card templates for rendering entities as cards in different channels to perform bot skills of botstteachrdftemplate
includes one or more entity properties to which entity data is bound, and the card templates include different tendiffetesfor
entities and different channels, allowing an entity and its corresponding entity properties toehbed-@mchultiple channels for a b
implementing a bot skill. The bot server program receives an input invoking the bot skill of the bot; determines arbentity to
rendered as a card to perform the bot skill; selects a card template based on the naheedratity; binds the entity data to the
entity properties of the selected card template and generates and sends a channel response.
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Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The disclosed computémplemented method may include displaying vehicle environment awareness. In some embodiments
visualization system may display an abstract representation of a vehicle's physical envikaamenobile device and/or a device
embedded in the vehicle. For example, the visualization may use a voxel grid to represent the environment and may alter
characteristics of shapes in the grid to increase their visual prominence when the senseehafl¢héetect that an object is
occupying the space represented by the shapes. In some embodiments, the visualization may gradually increase andstedu
prominence of shapes in the grid to create a soothing wave effect. Various other metteds, &nd computeeadable media are
also disclosed.
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Filing Date ‘NA
(57) Abstract :

Disclosed herein are system, method, and device embodiments for implementing@rimatogt system. A habit forming service

receives habit selection information from a habit forming application, determines a maturity measurement of a user hasaah
behavior model, and determines a recommendation score of a behavior associdtssl hvaittit. Further, the habit forming service
encodes the behavior onto a behavior taxonomy as a traversal path based on the maturity measurement, the recommenda
and historic habit formation information, and identifies the behavior as a prefEhavior based on an attribute of the traversal |
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(57) Abstract :

This disclosure provides a system and method for providing intelligealbcted collections of useentric content in a web brows
When implemented as a meth the method includes maintaining a wsentric graph with a plurality of useentric facts derived
from user interaction with different computer services. The method further includes recognizing different contextstabitheres
user. For each coext, a collection of userentric facts pertaining to the context are recognized in thecesgtic graph, such
recognition being based on a relationship betweenaesdric facts in the usarentric graph. The method further includes, for eac
context,displaying intelligentlyselected content based on the collection of-usetric facts.
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(62) Divisional to Application Number  :NA
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(57) Abstract :

A method for providing contextual information to a user during a browsing session includes maintainingeatiegraph
including a plurality of usecentric facts associated with the user and derived from interaction by the user with a plurality of ¢
computer services. The method further includes recognizing a context of interaction with a browser appjicatisar. The methc
further includes identifying assistive information pertaining to the context, and displaying the assistive informatioseo fhiee
assistive information may be based at least on one or moreearsteic facts in the userentricgraph.
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Filing Date :29/09/2019
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(57) Abstract :

Provided in the present application are a method and device for establishing a session, and, a method and devicdifay &rans
packet. The method for eblashing a session comprises: controlling a device to receive first request information, the first reqt
information being used for instructing a first terminal device to request to access a group communication service; detdimstini
terminal devie group to which the first terminal device belongs; determining a target forwarding device serving the first tern
device group, the target forwarding device being a forwarding device capable of supporting the group communication servi
controlling tte first terminal device to establish a session with the forwarding device so as to allow terminal devices in same
establish sessions with same forwarding device, thus allowing group service access between the terminal device irothe grc
conpleted via same forwarding device. Because the need for a server to forward data exchanges for the group communiea
transmission latency of the service is reduced, user experience is improved, communication efficiency is increasedeand the
demand for low latency of communication services is satisfied.
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(57) Abstract :

Disclosed are a translation method and an electronic device. The method is applied to a first electronic device andlw®mpris
following steps: Tk first electronic device establishes a talking connection with a second electronic device, and then display
talking interface. After receiving a first operation of a first user, the first electronic device switches from dispkyaijrig
interfaceto displaying a translation interface in response to the first operation. When receiving a first voice of the firstfuser it
language, the first electronic device sends the first voice to the second electronic device. In response to the firsttremstation
interface at least displays a first text and a second text in sequence, wherein the first text is obtained by iderfiifstinvgitteeand
the second text is obtained by translating the first voice into a target language. At thereaofalisplaying the second text, the
translation interface sends the machine voice of the target language to the second electronic device. The methodeaineali:
translation upon the completion of talking, and can synchronize the machinerditiee text in the target language.
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(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A method and system for automatically reserving a room for a meeting is disclosed, in which a user is offered an option épr
automatic room reservation during the creation of a scheduled meeting. The user can specify the time of the meetagy, as w
preferences for the type of room that should be selected. The system can also ensure the availability of a suitablecowimgor
meetings.
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(57) Abstract :

A method of applying an operation to an individually separated and immobile insect compestsgla mass of insects onto a
permeable surface, and applying a pressure gradient through the permeable surface to apply suction of the insectbelown it
surface, to immobilize the insects. The operation, whether it be counting, classificatiioiy, sosterilization, is then carried out ol
the immobilized insects.
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(57) Abstract :

A technique is described herein for transforming audio content into images. The technique may include: receiving theentdic
from a source; convertingdhaudio content into a temporal stream of audio features; and converting the stream of audio feat
one or more images using one or more machimieed models. The technique generates the image(s) based on recognition of
semantic information thatonveys one or more semantic topics associated with the audio content; and sentiment information
conveys one or more sentiments associated with the audio content. The technique then generates an output presentaties t
the image(s), which provides to one or more display devices for display thereat. The output presentation serves as a sumn
salient semantic and sentimastated characteristics of the audio content.
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(57) Abstract :

Methods, systemsnd apparatus, including computer programs encoded on a computer storage medium, for distributing cor
disclosed. In one aspect, a method includes storing, in a data structure, data specifying a future live event. An dpgaduitey
the specikd content to a user at a user device is identified. It is determined that (i) a time of the opportunity is betwe@nea st
and an end time for the live event, (ii) that a user device is located in a same geographic region as the live evegebgsaphice
data provided by the user device, and (iii) the user is interested in the live event based on attributes of the useattribtdbmgf
other users that were identified as interested in the live event (e.g., based on evaluation cfanclingasa). The content is provid

for display at the user device. Fig. 1
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Please see the attached document
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ABSTRACT Title : SINGLE ACTION PUSH TO CONNECT CONDUIT FITTING WITH COLLETINEGA push to connect fitting
assembly (200) includes first and second fitting components (12 14) joined to define an interior cavity a seal devite (4tiaa
(202). The seal device (40) is disposed in the interior cavity and seals one of the first and ga@pondrfiponents (12 14) with an
outer surface of a conduit end (C) when the conduit end (C) is inserted into the outboard end of the first fitting c¢h®)ombpt

retainer (202) is assembled with at least one of the first and second fitting comy@Belt} and includes a gripping portion (56)
that engages the inserted conduit over a first surface contact area to grip the conduit end and a colleting portidvog2di&)fdhe
gripping portion. The colleting portion (216) engages the inserted #ta@mliover a second surface contact area greater than th
surface contact area to collet the inserted conduit end. [Figure 10D]
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(62) Divisional to Application Number  :201747040150
Filed on :10/11/2017
(57) Abstract :
ENCLOSED
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :12/04/2021

(21) Appication N0.202148017119 A

(43) Publication Date : 16/04/2021

(54) Title of the invention : METHOD AND APPARATUS FOR EFFICIENT DATA TRANSMISSIONS IN HADRJPLEX
COMMUNICATION SYSTEMS WITH LARGEPROPAGATION DELAYS

:H04W0076450000, | (71)Name of Applicant :
H04B0017364000, 1)QUALCOMM INCORPORATED
(51) International classification HO04L.0005160000, Address of Applicant :ATTN: International IP Administratic
H04B0007204000, |5775 Morehouse Drive, San Diego, California 921714, USA
H04W0004100000 |U.S.A.
(31) Priority Document No :62/188,317 (72)Name of Inventor :
(32) Priority Date :02/07/2015 1)QIANG WU
(33) Name of priority country ‘U.S.A. 2)PETER JOHN BLACK
(86) International Application No :PCT/US2016/0397¢| 3)JELENA DAMNJANOVIC
Filing Date :28/06/2016
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :201747040150
Filed on :10/11/2017
(57) Abstract :
ENCLOSED
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :13/04/2021

(21) Application N0.202148017206 A

(43) Publication Date : 16/04/2021

(54) Title of the invention : COMBINATIONS OF LSD1 INHIBITORS FOR USE IN THE TREATMENT OF SOLID TUMORS

:A61K0031135000, |(71)Name of Applicant :
A61K0031555000, 1)Oryzon Genomics, S.A.
(51) International classification A61K0031439000, Address of Applicant :Carrera de Santdeno 15, 2nd Floor,
A61K0045060000, [Madrid 28014, Spain Spain
A61K003116D00 [(72)Name of Inventor :
(31) Priority Document No :62/308,529 1)DEMARIO, Mark
(32) Priority Date :15/03/2016 2)PIERCEALL, William
(33) Name of priority country ‘U.S.A. 3)MACK, Fiona
(86) International Application No :PCT/EP2017/0557¢{| 4)MAES, Tamara
Filing Date :13/03/2017 5)LUNARDI, Serena
(87) International Publication No i NA
(61) Paent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :201847038387
Filed on :13/03/2017
(57) Abstract :

Please refer the attachment
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :13/04/2021

(21) Application N0.202148017264 A

(43) Publication Date : 16/04/2021

(54) Title of the invention : ARTICLE FOR USE IN APPARATUS FOR HEATING SMOKABMATERIAL

:A24D0003040000, |(71)Name of Applicant :
A24D0001020000, | 1)Nicoventures Trading Limited
(51) International classification A24F0001120000, Address of Applicant :Globe House, 1 Water Street, Lond
A24D0003080000, |WC2R 3LA, United Kingdom U.K.
A24D0003100000 ([(72)Name of Inventor :
(31) Priority Document No : 1)
(32) Priority Date :16/06/2017
(33) Name of priority country :Argentina
(86) Internationapplication No :PCT/EP2017/0621:
Filing Date :19/05/2017
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :201847043391
Filed on :19/05/2017
(57) Abstract :

A smoking article (101) for use itapparatus for heating smokable material (103) to volatilise at least one component of the
smokable material (103), the article (101) includes a body of smokable material (103) and a filter assembly (105).a6serfilbdy
(105) includes a cooling segmt (107) of between 20mm and 30mm in length for cooling the volatilised at least one compong
smokable material (103), a filter segment (109) adjacent to the cooling segment (107) for filtering the volatilisedrag least

component of the smokabmaterial (103) and a mouth end segment (111) adjacent to the filter segment (109) for being rece
mouth of a user. The cooling segment (107) is located between the body of smokable material (103) and the filter segment

Figure 1
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :14/04/2021

(21) Application N0.202148017400 A

(43) Publication Date : 16/04/2021

(54) Title of the invention : TECHNIQUES FOR MEBGING BOT RICH COMMUNICATIONS

:H04L0012580000, |(71)Name of Applicant :
H01L0023498000, 1)FACEBOOK, INC.
(51) International classification H04W0004120000, Address of Applicant :1601 Willow Road, Menlo Park,
G06F0040350000, |California 94025, United States of America U.S.A.
H04W0052320000 |(72)Name of Inventor :
(31) Priority Document No :15/054,103 1)ROSENBERG, Seth Garrett Steinkerg
(32) Priority Date :25/02/2016 2)STEINER, Matthew
(33) Name of priority country ‘U.S.A. 3)SUKHAR, llya
(86) International Application No :PCT/US2016/0199¢| 4)KARIMIAN, Pooya
Filing Date :26/02/2016
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :201847032669
Filed on :31/08/2018
(57) Abstract :

Please see attached PDF
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :10/10/2019

(21) Application N0.201931040879 A

(43) Publication Date : 16/04/2021

(54) Title of the invention : METHODS AND SYSTEMS FOR INTERNET KEY EXCHANGE-REBTHENTICATION

OPTIMIZATION

(51) International classification

:HO4L.002906000(
HO04L0029080000
H04W001206000!
HO04L.0009080000

(71)Name of Applicant :
1)HUAWEI TECHNOLOGIES CO., LTD.

Address of Applicant :Huawei Administiah Building,
Bantian, Longgang District ShenzheGuangdong 518129, Chir

H04L0009320000 | (72)Name of Inventor :
(31) Priority Document No ‘NA 1)KAMPATI, Sandeep
(32) Priority Date ‘NA 2)S, Lohit
(33) Name of priority country ‘NA 3)MAMODIYA, Shubham
(86) International Application No ‘NA 4)MEDURI, Bharath Soma Satya
Filing Date ‘NA 5)N, Vishnu
(87) International Publication No :NA 6)POTHULA, Dharmanandana Reddy
(61) Patent of Addition to Application Numk:NA 7)T, Karthigaasri R
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Methods and systems for Internet Key Exchange (IKE§uthientication optimization are disclosed. It teaches sending, by a firs
network device (1201) (initiator) and a second network device (1202) (responder), a notificatiarAeTS _UNCHANGED
notification which contains new Security Parameters Index (SPI) for new SA, since the SA and TS payloads are no logget. |
It also teaches sending, by the first network device (1201) (initiator) alone, a OLD_SPI notificatiap 8P of IPSec (AH/ESP)
with the old IPSec SA. It also teaches combining the INIT and AUTH exchanges and encrypting them before sending said
combination in the existing IKE tunnel to avoid vulnerable attacks during reauth and to reduce the totabhumebsages require:

to be tranmiitted to perform reauth.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201931041028 A
(19) INDIA
(22) Date of filing of Application :10/10/2019 (43) Publication @te : 16/04/2021

(54) Title of the invention : A DEVICE FOR ABSORBING CARBON DIOXIDE FROM ATMOSPHERE AND A PROCESS
THEREOF

:B01D005326000(| (71)Name of Applicant :
B01D005304700C| 1)Faisal Nayaab
(51) International classification B01D005314000C Address of Applicant :S/O Shoaib Akhtar, Aziz cottage lar
B01D003350000C|Amla Toli, Lohardaga 835302, Jharkhand
A01G001500000(C|(72)Name of Inventor :
(31) Priaity Document No ‘NA 1)Faisal Nayaab
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A device for absorbing carbon dioxide from atmosphere is disclosed. The device includes a compressor unit configuseed to i
atmospheric air through a duct. The device includes a filtration unit coupled to the ceonpires The filtration unit includes at le:
one filters arranged in an order corresponding to successively reducing porosity and configured to filter solid padtteidtenm
the atmospheric air. The device includes a chemical spray sectiondtwihe filtration unit. The chemical unit is configured to
spray a chemical on filtered atmospheric air in a plurality of layer. The chemical reacts with the filtered atmospherebaiord th
carbon dioxide present in the filtered atmosphericTdie device includes a dryer unit coupled to the chemical spray section. Tl
dryer unit is configured to extract moisture from carbon dioxide absorbed chemical and release dry air with reducedxidgbon
into the atmosphere.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201931041128 A
(19) INDIA
(22) Date of filing of Application :11/10/2019 (43) Publication Date : 16/04/2021

(54) Title of the invention : ATIG WELDING OF ALUMINIUM FOR INCREASD PENETRATION USING NOVEL FLUX

:B23K000916700(|(71)Name of Applicant :
B23K0009230000| 1)BHARAT HEAVY ELECTRICALS LIMITED
(51) International classification B23K0009090000 Address of Applicant :Regional offices at REGIONAL
B23K0009020000| OPERATIONS DIVISION (ROD)PIot N0.9/1, DJ Block 3rdfloc
B23K0009235000|Karunamoyee, Salt Lake City, Kolkaf®0091, having its
(31) Priority Document No ‘NA registered office at BHEL HOUSE, SIRORT, NEW DELH}
(32) Priority Date ‘NA 110049, INDIA.
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) Intenational Application No ‘NA 1)VISHAL SINGH
Filing Date ‘NA 2)A SANTHA KUMARI
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a method of TIG welding for aluminium plates of thickbasa & a single pass using a novel fl
of silicon dioxide and acetone in paste form. The steps underlying the present invention are asstlbatisn of Aluminium
plate(s) (1) of thickness-3mm which are suitably clamped; application of flux paste (3) with the help of a brush (2) to the At
plate along the length wherein width of fluxed portion is 15mm; carrying outaetoimatic TIG welding process over flux applie
Aluminium plate in a single pass. The welding parameters are as folRmag Current (average value): 110 Amps, Weldinge8pe
(average value): 100 mm/min and Arc Len(akierage value): 1.5 mm.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201931041460 A
(19) INDIA
(22) Date of filing of Application :14/10/2019 (43) Rublication Date : 16/04/2021

(54) Title of the invention : ELECTRIC MANGODI MATTER DISPENSER

:A23L.003300000(|(71)Name of Applicant :
G01S001388000(| 1)MR.TUSHAR KANTI MAHANNA
(51) International classification A61F0002000000 Address of Applicant :ATIBOSE
C08L0067040000| COLONY,ANGARGADIA,DIST-BALASORE, ODISHA
G06T001500000(| 756001
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Piority Date ‘NA 1)MR.TUSHAR KANTI MAHANNA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstrat :

In ancient India the preparation of mangodi/badi/bori is a tedious process. Regarding preparation of mangodi/ badiaier the
should be skilled as well as expertise is essential. The drawback of preparation of such product in manuallytigiitetopsrpos
size, shape as well as product consistency in the above facts a new device has proposed which is operated by PLC.In the
developed device no expertise as well as skilled person is required .The operation of the instrument is batsimpb®ty may
operate the instrument. As per the product is concerned the instrument prepare and dispense the product based in sheegah
.in conclusion it is a better device which will help the society for food items.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201931041466 A
(19) INDIA
(22) Date of filing of Application :14/10/2019 (43) Publication Date : 16/04/2021

(54) Title of the invention : A METHOD OF DEVELOPING GEOPOLYMER CORETE,MORTAR ,GROUTING
MATERIAL,BRICKS AND BLOCKS WITH RICE HUSK ASH (RHA) AS A REPLACEMENT OF METAL SILIATES

:C04B002800000((71)Name of Applicant :
C04B002808000C| 1)MR.SHASWAT KUMAR DAS
(51) International classification C02F000128000C Address of Applicant :AFCHUNANATI,PO-KUPARI,VIA -
C04B001204000C|KHAIRA,DIST-BALASORE,PIN-756059,0DISHA
C04B001810000C|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)MR.SHASWAT KUMAR DAS
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A method of developing geopolymer concrete, mortar, grouting material, bricks and bocks with rice husk ash (RHA) asname
of metal silicates A method of developing geopolymer concrete, mortar, grouting material, bribkelesavith rice husk ash (RH;
as a replacement of metal silicates at ambient temperature curing is invented. The method for developing above congbeoee!
the precursors such as fly ash (class F), ground granulated blast furnace slag (contaimuag 2g80% alumina and 3@0%
silica), natural or artificial coarse aggregates, natural or manufactured fine aggregates, aqueous metal (sodium 9r potassiu
hydroxide solution and grounded rice husk ash (black or white). The rice husk ash is dissthleedetal hydroxide based aqueo!
solution before the use, and then used as the alkaline activator for synthesizing geopolymer products cited above] thiesed
require additional metal silicates to facilitate polymerization process.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201931041559 A
(19) INDIA
(22) Date of filing of Application :14/10/2019 (43) Publication Date : 16/04/2021

(54) Title of the invention : EXTRACTION OF OPTIMALIETER SET AND OPTIMAL NUMBER OF FILTER SET IN
CONVOLUTION NEURAL NETWORK (CNN) CLASSIFIER

:G06K000962000!(((71)Name of Applicant :
G06K000900000C| 1)DR GOUTAM SARKER
(51) International classification GO06N000304000( Address of Applicant :Dr. Goutam Sarker, 20/8 Sarada P«
GO06N000308000(|Flat No. FF 04/D, Ma Sarada Apartment, 54 Feet Road,
G06K000946000C|Benachity, Durgapur. W.B.
(31) Priority Document No ‘NA (72)Name of Invenbr :
(32) PriorityDate ‘NA 1)DR GOUTAM SARKER
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Applicion Number ‘NA
Filing Date ‘NA
(57) Abstract :

Presently ordinary Convolution Neural Network (CNN) Classifiers are used in the broad are of Pattern Classification aitRi
i.e. Biometric based Unimodal and Multimodal Person Identification, Imagenstashding and Computer Vision, Optical Charac
Recognition (OCR), Machine Learning, Machine Translation, Text and Image Categorization and Summarization, Data Min
These CNN Classifiers are used to learn the input training data, in the foriitef set, given the number of filters as input
parameter. It is very hard, practically impossible to guess the exact filter set and number of filters to accuratetyeatigt kffirn
the classification for recognition. In most of the situations, tleeaehuge probability for the CNN classifier to extract non optima
filter set with the use of any random number of filters as input parameter. In the case, the number of filters is heseptianal, a
subset of optimal filter set would be extractedthe case the number of filters is more than the optimal one, a superset of optil
filter set would be extracted. While the first one results poor and inaccurate classification and recognition, the secproherte
resulting time inefficient clasfication and recognition. Summing these up all, these are all prone to inaccurate, inefficient anc
ineffective classification when a CNN is used in the broad area of Pattern Classification and Recognition. For an sgputhgata
present innovation nkas it is possible to extract optimal filter set for a CNN Classifier. Thus during learning, while the optimz
for an input data set is extracted, during recognition these only filter set is used. This optimal filter set only bergasentidilter
set, which is the representative of the essential features embedded in the input data set for learning. This extisattedrfditrer .
subset nor a superset of most essential filter set representing the features of the input learnind kistanaées the learning mos
accurate and at the same time most time efficient. Thus we obtain maximum accuracy and at the same time maximum effic
recognition when the CNN Classifier is used for any general Pattern Recognition problem.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201931041757 A
(19) INDIA
(22) Date of filing of Application :15/10/2019 (43) Publication Date : 16/04/2021

(54) Title of the invention : MULT-BAND DUAL -POLARIZED PLANNER SIW CAVITY BACKED ANTENNA.

:H01Q002124000 | (71)Name of Applicant :
H01Q000138000C| 1)INDIAN INSTITUTE OF TECHNOLOGY,
(51) International classification H01Q000124000(|KHARAGPUR
H01Q002100000( Address of Applicant :Sponsored Research & Industrial
H01Q001318000( | Consultancy, Indian Institute of Technology, Kharagpur
(31) Priority Document No ‘NA Kharagpur West Bengal India 721302
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)SRIVASTAVA, Gunjan
(86) International Application No ‘NA 2)MOHAN, Akhilesh
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A planar substrate based multiband dual polarized differential fed cavity backed planner antenna with multiple slotdtasgd re
elements is disclosed. The dual polarized behavior of the presendeti@ctn be realized by feeding a square substrate integr:
waveguide (SIW) cavity through two differential pairs. The square SIW cavity provides the two sets of mutually orthogonal i
identical modes. Four-shaped slots are etched on the top surfatleecSIW cavity to facilitate radiations. The multi band radiati
response is obtained by the simultaneous excitation of modes of the square cavity. -pPotatizad performance can be realized
with the use of corresponding orthogonal modes.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202034007384 A
(19) INDIA
(22) Date of filing of Application :20/02/2020 (43) Publication Date : 16/04/2021

(54) Title of the invention : DISPLAY DEVICE

:B64G0001360000, |(71)Name of Applicant :
H04N0021274300, 1)LG ELECTRONICS INC.
(51) International classification G09B0005140000, Address of Applicant :128, YEOWDAERO,
G10L0021100000, [YEONGDEUNGPQGGU SEOUL 07336 REPUBLIC OF KORE
G05B0019042000 [(72)Name of Inventor :
(31) Priority Document No :PCT/KR2019/0133€| 1)HONG, Beduero
(32) Priority Date :11/10/2019
(33) Name of priority country :Argentina
(86) Internatbnal Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a display device for maximizing the possibility thatfsar image is formed in a rollable display, including a housing
guide bar accommodated in the housing and configured to rotate, a display configured to be drawn out from the housittg al
rotation of the guide bar and to be retracted into thaihguand a controller configured to display the display content in a regio
the display, which is drawn out from the housing, in which a éraitength of the display that is partially drawn out from the
housing is variable.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :20/08/2020

(21) Application N0.202034035872 A

(43) Publication Date : 16/04/2021

(54) Title of the invention : SEMICONDUCTOR DEVICE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country
(86) InternationaRpplication No

‘HO1L002711573(
H01L0021762000C
G02B000602000(
HO01L002711582C
H01L0021320500
:10-20190127954
:15/10/2019
:Republic of Kore:
‘NA

(71)Name of Applicant:
1)SAMSUNG ELECTRONICS CO., LTD.

Address of Applicant :129, Samsung, Yeongtonegu
Suwonsi, Gyeonggido, 16677, Republic of Korea
(72)Name of Inventor :

1)JAY-BOK CHOI
2)HYEONOK JUNG
3)JEMIN PARK
4)YONGSEOK AHN

Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numt:NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract

A semiconductor device includes a substrate having an active pattern, a cell region on the substrate and havingtaamedl @ircL
core region on the substrate having a peripheral circuit. In plan view, the active pattern on the core region rchadies G

corners. Each of the corners has a rounding index that is equal to or less than about 15 nm. The rounding index ibetwilestar
respective tip of each of the corners and a ragigled corner.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202034044777 A
(19) INDIA
(22) Date of filing of Application :14/10/2020 (43) Publication Date : 16/04/2021

(54) Title of the invention : IMPROVED SYSTEM FOR DISPLAYING INFORMATION

:E02F000926000|(71)Name of Applicant :
B66F000906500C| 1)MANITOU ITALIA S.r.l
(51) International classification G09F002104000( Address of Applicant :VIA CRISTOFORO COLOMBO,-2
B64D001100000(|LOCALITA CAVAZZONA CASTELFRANCO EMILIA
E01C002308800(| (MODENA) ITALY 41013
(31) Priority Document No :1020190000188:|(72)Name of Inventor :
(32) Priority Date :15/10/2019 1)IOTTI Marco
(33) Name of priority country JItaly
(86) International Apptiation No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numkt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Described is a selfropelled operating machine (1) egpéd with a cabin (13) and a system for displaying information to an opt
(O) present in the cabin (13). The display system includes at least one mobile elispiagt (3).
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(12) PATENT APPLICATION PUBLIATION (21) Application N0.202037045748 A
(19) INDIA
(22) Date of filing of Application :20/10/2020 (43) Publication Date : 16/04/2021

(54) Title of the invention : WIREFORMED BEARING CAGE

:F16C0033460000, |(71)Name of Applicant :
B65D0041340000, 1)THE TIMKEN COMPANY
(51) International classification A61F0002860000, Address of Applicant :4500 Mount Pleasant NW North
FO1N0003080000, |Canton, OH 44720
F21S0043140000 |(72)Name of Inventor :
(31) Priority Document No :62/743876 1)CHAUDHARI, Rahul
(32) Priority Date :10/10/2018 2)RINGLE, Robert
(33) Name of priority country ‘U.S.A 3)SMITH, Douglas, H.
(86) International Application No :PCT/US2019/0553¢
Filing Date :09/10/2@.9
(87) International Publication No ‘WO 2020/076916
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A bearing cage is formed from a single piece of wire bent into shape@udan a first axial end ring, a second axial end ring
including a distal end of the single piece of wire, a plurality of axeiending bridge portions between the first and second axi
end rings, and a plurality of circumferentialbxtending conneiin portions interconnecting adjacent bridge portions. The conne
portions are alternately positioned adjacent the first and second axial end rings.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.p2137004065 A
(19) INDIA
(22) Date of filing of Application :29/01/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : METHODS, DEVICES AND SYSTEMS FOR NONSRUPTIVE UPGRADES TO A DISTRIBUTEL
COORDINATION ENGINE IN A DISTRIBUTED COMPUTING ENVIRONMENT

:G06Q0010100000, |(71)Name of Applicant :
H04L0029080000, 1)WANDISCO, INC.
(51) International classification G06F0017000000, Address of Applicant :Suite 270 Bishop Ranch 8, 5000
GO06F0016270000, |Executive Parkway San Ramon, CA 94583
HO04L.0009300000 |(72)Name of Inventor :
(31) Priority Document No :16/174057 1)MC KEOWN, Mark, Patrick
(32) Priority Date :29/10/2018
(33) Name of priority country ‘U.S.A.
(86) International Application No :PCT/US2019/0555(
Filing Date :10/10/2019
(87) International Publication No ‘WO 2020/091966
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A computer implemented method and distributed system for maintaining consistency of client applications on a plurality of ¢
nodes may comprise providing a first and second versions of a distributed coordination engine (DConE). The first \sgsion ¢
DConE mayreceive proposals, reach agreements thereon and generate a first ordering of agreements that specifies an ord
the client applications are to execute the agtgmah proposals and correspondingly update their respective states. A Change
proposal may then be processed by the first version of the DConE, whereupon the first version of the DConE may stomyea
further agreements. A second version of the DConE may then take over reaching agreements on the proposals and gemkr:
ordering of agreements, beginning with the agnegon Change Version proposal. Any agregon proposal, received from the fit
version of the DConE after the agreggbn ChangeVersion proposal, may be sent back to the second version of the DConlet
the second version of the DConE to reach agreement thereon.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137012172 A
(19) INDIA
(22) Date of filing of Application :22/03/2021 (43) Publicatbn Date : 16/04/2021

(54) Title of the invention : VILLANOVA ULTRA EFFICIENT VERTICAL WINDMILL SYSTEM AND METHOD

:FO3D0003060000, |(71)Name of Applicant :
FO03D0009250000, 1)VYAS, Trilok
(51) International classification F03D0013200000, Address of Applicant :5336 ButtéyfLn Allentown, PA
FO3D0007020000, |18104
F03D0015100000 |(72)Name of Inventor:
(31) Priority Docunent No :62/744074 1)VYAS, Trilok
(32) Priority Date :10/10/2018
(33) Name of priority country ‘U.S.A.
(86) International Application No :PCT/US2019/0557:
Filing Date :10/10/2019
(87) International Publication No ‘WO 2020/077154
(61) Patent of Additin to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A vertical windmill system which provides a vertical axis windmill designed to rotate vertically as opposed to horizontalky to
optimize powergeneration. The windmill utilizes kinetic wind energy to its maxin extent in order to create sustainable energy
ensures the generator is not slowed down as wind speed is reduced so the efficiency of harvesting wind energy is sicrease
designed it offers a simplified means for improving the efficiency of wildmi
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137013552 A
(19) INDIA
(22) Date of filing of Application :26/03/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : COMMNICATION METHOD AND APPARATUS

:H04W0072040000, |(71)Name of Applicant :
H04W0072120000, | 1)HUAWEI TECHNOLOGIES CO., LTD.
(51) International classification H04W0072140000, Address of Applicant :Huawei Administration Building
H04L0001180000, |Bantian, Longgan&henzhen, Guangdong 518129
H04W0072020000 |(72)Name of Inventor :
(31) Priority Document No :201811139821.8 1)LOU, Chong
(32) Priority Date :28/09/2018 2)LIU, Xing
(33) Name of priority coumny :China 3)HUANG, Qufang
(86) International Application No :PCT/CN2019/10787| 4)XU, Xiaoying
Filing Date :25/09/2019
(87) International Publication No :WO 2020/063677
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Applicabn Number ‘NA
Filing Date ‘NA
(57) Abstract :

Provided are a communication method and apparatus, which provide a solution for processing an uplink resource condlibbc
comprises: a terminal device acquiring a first uplink resmunderein the first uplink resource is used for sending a first service
terminal device acquiring a second uplink resource, wherein the second uplink resource is used for sending a secamd $ieevi
first uplink resource and the second upliekaurce completely or partially overlap on a time domain; the terminal device deter
a target uplink resource used on an overlapping time domain, wherein the target uplink resource is the first uplinkréseurce
second uplink resource; and themtéal device using the target uplink resource to send data on the overlapping time domain.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137013554 A
(19) INDIA
(22) Date of filing of Applicatbn :26/03/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : IDENTIFYING DISTURBANCE EVENTS AT POINT TO POINT RADIO LINKS

:G06F0021550000, |(71)Name of Applicant :
H04W0052360000, | 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(51) International classification H04W0072040000, Address of Applicant :SH64 83 Stockholm
H04W0024040000, |(72)Name of Inventor :
H04W004€240000 1)SJODIN, Martin
(31) Priority Document No ‘NA 2)HANSRYD, Jonas
(32) Priority Date ‘NA 3)BAO, Lei
(33) Name of priority country ‘NA
(86) International Application No :PCT/EP2018/0787"
Filing Date :19/10/2018
(87) International Publication No ‘WO 2020/078571
(61) Patent oAddition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a point to point radio link arrangement (100, 600) comprising at least two link nd@€s 6100,
620). A first link node (10, 610) is arranged to obtain first link data (X1) over a first carrier frequency, and a second link nod
620) is arranged to obtain second link data (X2) over a second carrier frequency separate from the first carrier frequiekcy. 1
arrangerant (100, 600) further comprises a classification unit (130, 630) arranged to obtain the link data (X1, X2) from thed
(110, 120; 610, 620) and to determine if the link data (X1, X2) are affected by either a frequency dependent disturbanbg av
frequency independent 10 disturbance event. This is accomplished by comparing the first link data (X1) to the secan(Xik
over a time window (T). The classification unit (130, 630) is also arranged to output disturbance event decigigpindata
dependence of whether the link data (X1, X2) have been determined to be affected by either a frequency dependent elistuir!
or a frequency independent disturbance event.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.202137013555 A
(19) INDIA
(22) Date of filing of Application :26/03/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : PROCESS FOR SEPARATING A PLATE INTO INDIVIDUAL COMPONENTS

:H01M0008242500, |(71)Name of Applicant :
F28D0001020000, 1)OMMIC
(51) Internationkclassification C01B0032162000, Address of Applicant :2 Chemin du Moulin 94450 LIMEIL
B44C0001170000, |BREVANNES
G01J0005040000 |(72)Name of Inventor :
(31) Priority Document No 11857666 1)FRIJLINK, Peter
(32) Priority Date :27/08/2018
(33) Name of priority country :France
(86) International Application No :PCT/FR2019/0519¢
Filing Date :23/08/2019
(87) International Publication No :WO 2020/043981
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A process for separating a plate (1) into a plurality of detached individual components (1")sicgmmpoviding a substrate (2),
attaching the plate to the substrate by means of a sacrificial layer (3) between this plate and this substrate, #id¢ayaecrifaing
made from at least one material that is solid at ambient temperature and andssuatgyrthe sacrificial layer having a temperatut
transformation into one or more gaseous compound(s) at ambient pressure of between 80°C and 600°C, cutting the plate i
plurality of plate portions, and increasing the temperature to a sufficrapetature to transform the sacrificial layer fastened to 1
plurality of plate portions, so as to obtain the plurality of individual components.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2021371B642 A
(19) INDIA
(22) Date of filing of Application :27/03/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : METHOD FOR PERFORMING SERVICE PARAMETER PROVISIONING TO UE AND NETWO
IN 5G SYSTEM

:H04W0008040000, |(71)Name d Applicant :
H04W0076270000, | 1)SAMSUNG ELECTRONICS CO., LTD.
(51) International classificain H04W0084120000, Address of Applicant :129, Samsung, Yeongtonegu
H04L0029060000, |Suwonsi, Gyeonggido 16677
H04W0008200000 |(72)Name of Inventor :
(31) Priority Document No :10-20180119055 1)LEE, Hoyeon
(32) Priority Date :05/10/2018 2)KIM, Sunghoon
(33) Name of priority country :Republic of Korea 3)PARK, Jungshin
(86) International Application No :PCT/KR2019/01314| 4)SON, Jungje
Filing Date :07/10/2019 5)HAN, Yoonseon
(87) International Publication No :WO 2020/071887
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a communication method and system for convergi@gagstttion communication system for
supporting higher data rates beyond a@tneration system with a technology for Internet of Things (IoT). Tésept disclosure
may be applied to intelligent services based on the 5G communication technology andreiatéalitechnology, such as smart
home, smart building, smart city, smart car, connected car, health care, digital education, smart retgiuisé @afiety services. Ir
accordance with an aspect of the disclosure, a method performed by a device for performing a network exposure fundtian (
communication system, the method comprising: receiving, from a server, a request message iequesignformation related to
servicespecific information; changing data in a unified data repository (UDR) on the basis of the request message; and per
provisioning of the changed data to a user equipment via a policy control function (PCRjdegbro
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137013645 A
(19) INDIA
(22) Date of filing of Application :27/03/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : DEICE FOR LINKING AT LEAST ONE PRODUCTION MACHINE IN A DATASECURED
MANNER

:H04L.0005000000, |(71)Name of Applicant :
H04B0007260000, | 1)ROMMELAG ILABS GMBH
(51) International classification E21B0033124000, Address of Applicant :Talstfe 2230 74429 Sulzbachaufer
G05D0001000000, |(72)Name of Inventor :
G05B0019042000 1)HANSEN, Gert
(31) Priority Document No :10 2018 007 004.3 | 2)JAKOB, Helmut
(32) PriorityDate :05/09/2018
(33) Name of priority country :Germany
(86) International Application No :PCT/EP2019/0727"
Filing Date :27/08/2019
(87) International Publication No ‘WO 2020/048815
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a device for linking at least one production machine (104) irse@datd manner, comprising an
informationprocessing system (114) which is divided into individual zones (108, 110, 112) cehtogetther by data diodes (120
such that data originating from the machine controller (118) of the production machine (104) in a data flow can bedramsithiti
zones (108, 110, 112) without the possibility of data feedback, said zones being ordehégtarchical manner such that each zc
has less data security than the preceding zone (108, 110) in the data flow. Each zone (108, 10, 112) is desighe@@salntisol
in the form of an autonomous computer. The invention additionally retageproduction machine and to an industrial system.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137013648 A
(19) INDIA
(22) Date of filing of Application :27/03/2021 (43) Publication Date 16/04/2021

(54) Title of the invention : SIDELINK FEEDBACK

:H04W0072040000,|(71)Name of Applicant :
H04L0001000000, 1)FRAUNHOFER-GESELLSCHAFT ZUR F ORDERUNG
(51) International classification H04L0001180000, |DER ANGEWANDTEN FORSCHUNG E.V.
H04B0007060000, Address of Applicant :HansasBa27c 80686 NInchen
H04B0007041700 |(72)Name of Inventor :
(31) Priority Document No :18197380.1 1)FEHRENBACH, Thomas
(32) Priority Date :27/09/2018 2)GOKTEPE, Baris
(33) Name of priority country :EPO 3)WIRTH, Thomas
(86) International Application No :PCT/EP2019/0762¢| 4)HELLGE, Cornelius
Filing Date :27/09/2019 5)SELVANESAN, Sarun
(87) International Publication No ‘WO 2020/065057 6)THOMAS, Robin
(61) Patent of Addition to Application ‘NA 7)SCHIERL, Thomas
Number :N A
Filing Date ‘
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

An apparatus for a wireless communication system is configured to be connected to atleast device, UE, of the wireless
communication system via a sidelink for a sidelink communication with the at least one UE. For a unicast transmissid thet
apparatus is configured to transmit a sidelink frame having a certain frame duréitispart of the sidelink frame including a
control signaling, the control signaling indicating to the UE whether a feedback is to be returned to the apparatusatke feed
indicating a successful reception of data at the UE and/or a sidelink chandigbcomn case the feedback from the UE is desirec
the apparatus is configured to transmit in the first part of the frame, using the control signaling, the indicatiofetrbalok is to k
provided by the UE such that a duration of the control $iiggés shorter, by a remaining duration, than the frame duration, and
receive from the UE, during the remaining duration, the feedback.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137013655 A
(19) INDIA
(22) Date of filing of Application :27/03/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : METHOD FOR INACTIVATING BIOLOGICALLY ACTIVE COMPONENTS IN A LIQUID

:H01J0037280000, |(71)Name of Applicant :
C02F0001420000, 1)FRAUNHOFER-GESELLSCHAFT ZUR F ORDERUNG
(51) International classification C02F0001467000, |DER ANGEWANDTEN FORSCHUNG E. V.
HO01L0027320000, Address of Applicant :HansasBa27c 80686 Ninchen
A23L0003040000 ([(72)Name of Inventor :
(31) Priority Document No :10 2018 124 664.1 | 1)KIRCHHOFF, Volker
(32) Priority Date :05/10/2018 2)WEIDAUER, Andr é
(33) Name of priority country :Germany 3)SCHONFELDER, Jessy
(86) International Application No :PCT/EP2019/0759:| 4)GOTZMANN, Gaby
Filing Date :25/09/2019 5)WETZEL, Christiane
(87) International Publication No ‘WO 2020/069942 6)KUBUSCH, J"rg
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ‘
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a method for inactivating biologically active components in a liquid usiagdogy electrons generated |
an electron source (14; 24), said electrons having an acceleration voltage of 25 keV to 3GlckeNétisod comprises the followir
steps: a) filling a vessel (11; 21) with a liquid volume (12; 22); b) applyingelogrgy electrons to a first partial volume (15; 25) ¢
the liquid filled into the vessel (11; 21), wherein the first partial volume &pis2a maximum of 10% of the liquid volume (12; 2:
in the vessel (11; 21); ¢) mixing the first partial volume (15; 25) of the liquid, applied with therergy electrons, to the second
partial liquid volume in the vessel (11; 21), which has not bepheapwith lowenergy electrons; d) repeating steps b) and c) se
times.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137013657 A
(19) INDIA
(22) Date of filing of Application :27/03/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : STERILE CHROMATOGRAPHY RESIN AND USE THEREOF IN MANUFACTURING PROCES

:B01D0015180000, |(71)Name of Applicant :
B01D0015360000, 1)GENZYME CORPORATION
(51) International classification B01D0015380000, Address of Applicant :50 Binney Street Caidie,
B01D0015200000, |Massachusetts 02142
C07K000116000 (72)Name of Inventor :
(31) Priority Document No :62/726043 1)PATIL, Rohan
(32) Priority Date :31/08/2018 2)VARNER, Chad
(33) Name of priority country ‘U.S.A.
(86) International Application No :PCT/US2019/0468¢
Filing Date :16/08/2019
(87) International Publication No ‘WO 2020/046602
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Provided herein are methods of reducing bioburden of a chromatography resin that include exposing a container including
composition including (i) a chronagraphy resin and (ii) a liquid including at least on alcohol to a dose of gamadiation
sufficient to reduce the bioburden of the container and the chromatography resin, where the at least one alcoholiararpreser
amount sufficient to amelioratbe loss of binding capacity of the chromatography resin after/upon exposure to the dose of g:
irradiation. Also provided are reduced bioburden chromatography columns including the reduced bioburden chromatograpt
compositions including a chronegraphy resin and a liquid including at least one alcohol, methods of performing reduced bic
column chromatography using one of these reduced bioburden chromatography columns, and integrated, closed, and cont
processes for reduced bioburden ofanturing of a purified recombinant protein.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :27/03/2021

(21) Application N0.202137013658 A

(43) Publication Date : 16/¢2021

(54) Title of the invention : TENDON INTERFERENCE ANCHOR

:A61B0017040000, |(71)Name of Applicant :
E04C0005120000, 1)ACUITIVE TECHNOLOGIES, INC.
(51) International classification A61B0017840000, Address of Applicant :50 Commerce Drive Allendale, NJ
A61F0002080000, |07401
A61M0005142000 |(72)Name of Inventor :
(31) Priority Document No :62/725831 1)FERREIRA, Rui, J.
(32) Priority Date :31/08/2a.8 2)LARSON, Christopher, C.
(33) Name of priority country ‘U.S.A. 3)McCARTHY, Michael, P.
(86) International Application No :PCT/US2019/04831] 4)GABEL, Douglas, William
Filing Date :27/08/2019
(87) International Publication No ‘WO 2020/046912
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure provides advantageous interference anchor. More particularly, an advantageous tendon interéerenc
configured to be inserted throughpaction. The tendon interference anchor may include an anchor body having a proximal e
distal end, longitudinal axis, and an outer surface and at least one protrusion extending outwardly from the outerthertatshot
body in a direction noparallel to the longitudinal axis of the anchor body.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137014159 A
(19) INDIA
(22) Date of filing of Application :30/03/2021 (43) Publication Date :6/04/2021

(54) Title of the invention : POLYTETRAFLUOROETHYLENE PRODUCTION METHOD

:C08F0014260000, | (71)Name of Applicant :
C08F0002260000, | 1)DAIKIN INDUSTRIES, LTD.
(51) International classification C08L0027180000, Address of Applicant :Umeda Center Buildingl2,
CO08F0020060000, |Nakazakinishi 2chome, Kitaku, Osakashi, Osaka 308323
C08K0005000000 |(72)Name of Inventor :
(31) Priority Document No 2018188700 1)KATO, Taketo
(32) Prority Date :03/10/2018 2)FUJIMOTO, Yohei
(33) Name of priority country :Japan 3)ICHIKAWA, Keniji
(86) International Application No :PCT/JP2019/0391¢{| 4)SATO, Hiroyuki
Filing Date :03/10/2019 5)NANBA, Yoshinori
(87) International Publication No ‘WO 2020/071504 | 6)YOSHIDA, Hirotoshi
(61) Patent of Addition to Application ‘NA 7ITO, Kengo
Number :NA 8)OKUI, Chiaki
Filing Date ‘ 9)SUKEGAWA, Masamichi
(62) Divisional to Application Number ‘NA 10)YAMANAKA, Taku
Filing Date ‘NA
(57) Abstract

Provided is a polytetrafluoroethylene production method including a polymerization step that obtains a polytetraflucrdmsthyle
polymerizing a tetrafluoroethylene in an aqueous medium in the presence of a nucleating agent and a hydasearboiowi
surfactant. The polytetrafluoroethylene production method is characterized by the total volume of nucleating agent aniolomyd
based anionic surfactant at the start of polymerization being more than 50 ppm relative to the aqueous medium.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137014295 A
(19) INDIA
(22) Date of filing of Application :30/03/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : METHOD AND APPARATUBOR TRANSMITTING BUFFER STATUS REPORT IN WIRELESS
COMMUNICATION SYSTEM

:H04W0072120000, |(71)Name of Applicant :
H04W0072040000, | 1)SAMSUNG ELECTRONICS CO., LTD.
(51) International classification H04W0028020000, Address of Applicant :129, Samsung, YeongtongGu,
H04W0072140000, |SuwonSi, Gyeonggido 16677
H04W0074080000 |(72)Name d Inventor :
(31) Priority Document No 1020180116388 1)JANG, Jaehyuk
(32) Priority Dae :28/09/2018 2)AGIWAL, Anil
(33) Name of priority country :Republic of Korea
(86) International Application No :PCT/KR2019/0123¢
Filing Date :24/09/2019
(87) International Publication No :WO 2020/067693
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A method of transmitting a buffer status report (BSR) of a user equipment includes triggering a procedure for a BSRdoogres
a predefined logical channel; determining whethezsamurce for transmitting a scheduling request corresponding to the predefi
logical channel is allocated; identifying whether a configured uplink resource is allocated, based on a result of detdretireng

the resource for transmitting the scheduliaguest is allocated; and when the configured uplink resource is allocated, determi
whether to transmit the BSR by using the configured uplink resource.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137014402 A
(19) INDIA
(22) Date of filing of Application :30/03/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : INSULATED CARRIER FOR TEMPERATUREONTROLLED ITEMS

:B65D0081200000, |(71)Name of Applicant :
G05D0001000000, | 1)PACKIT, LLC
(51) International classification B01J0004000000, Address of Applicant :875 S. Westlake Blvd. Suite 112
B62B0005060000, |Westlake Village, California 91361
A61L.0027520000 |(72)Name of Inventor :
(31) Priority Document No :62/741206 1)KIELING, Melissa
(32) Priority Date :04/10/2018 2)ECARMA, Roland
(33) Name of priority country ‘U.S.A 3)GROSS, Kenneth
(86) International Application No ‘PCT/US2019/0547"
Filing Date :04/10/2019
(87) International Publication No ‘WO 2020/072949
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present application generally relates to devices arfibaefor transporting items, and it more specifically relates to insulat
carriers for use in delivering temperataentrolled items such as perishable food.
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(12) PATENT APPLICATION PUBLICATION (21) Applicaton N0.202137014413 A
(19) INDIA
(22) Date of filing of Application :30/03/2021 (43) Publication Date : 16/04/2021

(54) Title of the invention : METHOD FOR CONSTRUCTING DRIVING COORDINATE SYSTEM, AND APPLICATION
THEREOF

:G05D0001020000, |(71)Name of Applicant :
G01C0021340000, 1)GREAT WALL MOTOR COMPANY LIMITED
(51) International clasktation G08G0001010000, Address of Applicant :2266 Chaoyang South Street Baod
B60K0006547000, |Hebei 071000
B60WO0030000000 |(72)Name of Inventor :
(31) Priority Document No :201811154076.4 1)HAN, Rutao
(32) Priority Date :30/09/2018 2)GE, Jianyong
(33) Name of priority country :China 3)LIU, Hongwei
(86) International Application No :PCT/CN2019/1084(| 4)REN, Yaxing
Filing Date :27/09/2019 5)CUI, Wenfeng
(87) International Publication No ‘WO 2020/063816 6)WANG, Tianpei
(61) Patent of Addition to Application ‘NA 7)ZHANG, Kai
Number :NA 8)TENG, Ruying
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A method and a system for constructing a driving coordinate system for use in the field of smart transport. The method for

constructing a driving coordinate system comprises: determining the road bolimelary one side of the road on which a curren
vehicle is situated as a reference line for constructing a driving coordinate system (S110); in a vehicle coordinatietgrsté@rng
the reference line point having the smallest distance between theneefdine and the current vehicle position as an origin point
of the driving coordinate system (S120); on the basis of the origin point OF, determining the road guiding line dirbetiXifr asxis
of the driving coordinate system and determining thection relative to the road guiding line direction according to thehkefid ruls
as the YF axis of the driving coordinate system (S130); and, on the basis of the origin point OF, the XF axis, and shéo¥hiag
a corresponding driving coordinagstem (S140). The driving coordinate system established thereby is particularly suited to

road conditions and uses longitudinal arc length to represent the longitudinal distance to road targets, thus beinfgncageable ¢
realistically expressinthe distance between roads targets and the current car compared to the straight line distances in veh
coordinate systems.
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(54) Title of the invention : TARGET TRACKING METHOD AND DEVICE

:G01S0013720000, |(71)Name of Applicant :
G01S0017580000, 1)GREAT WALL MOTOR COMPANY LIMITED
(51) International classification G06Q0030020000, Address of Applicant :286 Chaoyang South g€t Baoding,
G05D0001020000, [Hebei 071000
G21B0003000000 [(72)Name of Inventor :
(31) Priority Document No :201811154331.5 1)WANG, Tianpei
(32) Priority Date :30/09/2018 2)ZHEN, Longbao
(33) Name of priority country :China 3)GE, Jianyong
(86) International Application No :PCT/CN2019/1084(| 4)REN, Yaxing
Filing Date :27/09/2019 5)ZHANG, Kai
(87) International Publication No ‘WO 2020/063818 6)HAN, Rutao
(61) Patent of Addition to Application ‘NA THE, Lin
Number :NA 8)LI, Xiaochuan
Filing Date ' 9)YANG, Xiao
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A target tacking method and device, relating to the field of vehicles. The method comprises: reading a target fusion list atttt
moment (S110), wherein the target fusion list comprises a target attribute set corresponding to each environmenteasgetoire:
environment targets, and the target attribute set comprises parameter attribute sets, measured by one or more sensors, of
environment targets; determining whether the target fusion list at the current moment is an initial target fusiort [[Stl@0jicand i
the target fusion list at the current moment is not the initial target fusion list, determining a target tracking l@tra¢thenoment
according to the target fusion list at the current moment and a stored target tracking liptatitwes moment (S130), wherein the
target tracking list comprises a parameter attribute set corresponding to each screened environment target and arfgdion tra
According to the present invention, a decisinaking system can be prompted to makease accurate decision.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202137014427 A
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(54) Title ofthe invention : DATA FUSION METHOD AND APPARATUS FOR VEHICLE SENSOR

:B60W0030080000, |(71)Name of Applicant :
G06T0007500000, 1)GREAT WALL MOTOR COMPANY LIMITED
(51) International classification B60Q0009000000, Address of Applicant :2266 Chaoyang South Street Baod
G01S0013931000, [Hebei 071000
G06T0003400000 [(72)Name of Inventor :
(31) Priority Document No :201811154323.0 1)GE, Jianyong
(32) Priority Date :30/09/2018 2)WANG, Tianpei
(33) Name of priority country :China 3)ZHANG, Kai
(86) International Application No :PCT/CN2019/1084(| 4)LIU, Hongwei
Filing Date :27/09/2019 5)LIU, Hongliang
(87) International Publication No ‘WO 2020/063814 6)REN, Yaxing
(61) Patent of Addition to Application ‘NA THE, Lin
Number :NA 8)LI, Xiaochuan
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed are a data fusion method and apparatus for a vehicle sensor, the method comprising: readietga gténibute set of
each target detected by a sensor arranged on a vehicle (S110), wherein the parameter attribute set at least commise0btie
following: longitudinal velocity, longitudinal distance and transverse distance; generattigilaute combination according to the
read parameter attribute set of each target detected by each sensor (S120); and determining an overlap ratio of thetphraen
set in each attribute combination, and carrying out data fusion based on tap o&a®o so as to obtain a first data fusion list (S13
wherein the first data fusion list comprises the overlap ratio of each attribute combination and the parameter attribute set
corresponding to the overlap ratio of each attribute combination. Tthedsimplifies determination logic of a subsequent decis
making system and improves security and operating efficiency of the whole system.
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(54) Title of the invention : TRAFFIC LANE LINE FITTING METHOD AND SYSTEM

:G06K0009000000, |(71)Name of Applicant :
G01C0021360000, 1)GREAT WALL MOTOR COMPANY LIMITED
(51) International classification E01C®23220000, Address of Applicant :2266 Chaoyang Soutte&t Baoding,
B60W0030120000, |Hebei 071000
G01C0021300000 [(72)Name of Inventor :
(31) Priority Document No :201811154050.X 1)ZHEN, Longbao
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(61) Patent of Addition to Application ‘NA 7)ZHANG, Kai
Number :NA 8)HE, Lin
Filing Date ' 9)ZHANG, Lu
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract

A traffic lane line fitting method and system, the traffic lane line fitting method comprising: obtaining map informaticufoent
position of a vehicle (S110), the map information comprising a number of traffic lanes, a road width and linégpoiation of
traffic lane lines on both sides of the vehicle; determining, from among the traffic lane lines on both sides of tha tedffaidane
line on one side, consistent with the direction indicated by at least one of the following, taffie ktre line offset reference usec
for traffic lane line fitting (S120): a lane change direction side, a driving coordinate system reference side, a cachstadthrside,
and a traffic lane continuous side; offsetting and generating a pluralityfti€ tane lines of the vehicle on the basis of the traffic
line offset reference (S130); performing curve fitting on a set of line points on the generated plurality of traffietase éia to
obtain a corresponding traffic lane line equatiord(®1 The traffic lane line fitting method solves the problem that extracted tra
lane lines are numerous and relatively complex.
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(54) Title of the invention : METHOD AND APPARATUS USED FOR EXTRACTING FEATURE POINT OF
ENVIRONMENTAL TARGET

:HO01L005156000, [(71)Name of Applicant :
G01S0017020000, 1)GREAT WALL M OTOR COMPANY LIMITED
(51) International classification G06T0007700000, Address of Applicant :2266 Chaoyang Soutte&t Baoding,
G05D0001020000, [Hebei 071000
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(86) International Application No :PCT/CN2019/1083¢| 4)HAN, Rutao
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(61) Patent of Addition to Application ‘NA 7)ZENG, Ronglin
Number :NA 8)TIAN, Chaokai
Filing Date ' 9)DENG, Weifeng
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A method and apparatus used for extracting a feature point of an environmental target, which relate to the field oT kiehicles.
method comprises: acquiring the position of each corner point of an envintairagget (S110); and determining a feature point
the environmental target according to the position of each corner point of the environmental target (S120). Thus, thetmadite
target identification is not precise may be solved, which is pdatly suitablefor the identification of a large target.
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(54) Title of the invention : ROAD FEATURE POINT EXTRACTION METHOD AND SYSTEM

:G06K0009000000, |(71)Name of Applicant :
G01C0021260000, 1)GREAT WALL MOTOR COMPANY LIMITED
(51) International classification G01C0021320000, Address of Applicant :2266 Chaoyang South Street Baod
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Number :NA 8)ZENG, Ronglin
Filing Date ' 9)DENG, Weifeng
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed are a road feature point extraction method andhsy$tee road feature point extraction method comprises: acquiring
information for the current position of a vehicle (S110), wherein the map information comprises the attributes of th@®adrasuit
the attributes of the next road section; compaitiegattributes of the current road with the attributes of the next road section to
determine the road type of the next road section (S120); and extracting, in conjunction with the road type of the eekbroadc
the map information corresponding tetnext road section, a road feature point representing a road scene on the next road s
and outputting the name of the extracted road feature point and information of the relative distance between the rpaihfestd
the vehicle (S130). By dermining a road feature point capable of precisely representing a road scene and extracting the nai
position information of an important road feature point relating to vehicle control, without the need for separatelygcollecéill
road informatbn in the vicinity of the current position of a vehicle, the vehicle can be precisely controlled.
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(54) Title of the invention : STENT LOADING DEVICE WITH FLUID RESERVOIR

:A61F0002240000, |(71)Name of Applicant :
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(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A device and method for predictably and controlling the collapsing of a collapsible and expandable stdsefpuent translation
through a delivery sheath lumen to an anatomical target such as a heart valve or intravascular location for expandsiamtainahi
The loading device defines in inner lumen comprising a successively decreasing, from thel poatkiendistal direction, inner
diameter alternating between two sections of decreasing diameter and two sections of constant diameter until reaaking the
diameter of the delivery sheath. A fldiiled reservoir is provided at the proximal end of tbading device that is configured to
provide moisture or wetting for materials associated with or attached to the stent that require moisture retentiorth& tstsniais
being collapsed with the loading device, at least a portion of the stent nraynkesed in the fluid reservoir to preserve the subje
material.
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(54) Title of the invention : VALVE POSITIONER AND DIAGNOSTIC METHOD
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GO06F0030200000, | 1)NELES FINLAND OY
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(57) Abstract :

Fault diagnostics is provided utilizing an embedded tracking digital twin (211) of a physical part of a valve assembly in a
microprocessor system (21) of the valve positioner (2). The digitaldarinprises a plurality of simulation model parameters whi
include at least one faulelated simulation model parameter. The digital twin (211) receives a control signal (26) representin
control of the at least part of the valve assembly, andmgges simulated measurements relating to the result of the simulated ¢
The digital twin (211) compare the simulated measurements with real measurements that relate to the result of thd, realason
track an error between the results iofidated operation and the real operation of the valve assembly to adjust tirelttati
simulation model parameter in a sense that the error is decreased. Thelddedt simulation model parameter relates to a specil
physical fault in the physicglart of the valve assembly, and it is detectable and identifiable based on the adjusted value of tf
simulation model parameter.
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